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The Lok Sabha met at Eleven of the
Clock,

IMgr. Speaker in the Chair]
JRAL ANSWERS TO QUESTIONS

Building for Siate Trading
CorporaZion

+
<652, J Shri Yashpal Singh:
'1 Shri Sidheshwar Prasad:

, Will the Minister of International
Trade be pleased o state:

(a) whether it is a fact that
Rs. 5500 is being paid per month by
the State Trading Corporation for
housing the offices in Fxpress Build-
ng at Mathura Road, Delhi;

" (b) whether it is also a fact that
a sum of more than one crore of
rupees is lying with Corporation for
the construction of office  building;
and

(e) if so, the steps being taken for
the construction of building ?

The Minister of International Trade
{Shri Manubhai Shah): (a) The State
Trading Corporation is paying a\ pre-
sent Rs. 73,900 per month as rent for
the accommodation under its occu-
pation ip the Express Building.

(b) and (c). A plot measuring 1.76
~4cres on Janpath has been proposed
for allotment by tue Ministry of
.W.orks, Housing and Rehabilitation for

 tne construction of Office building for
- the State Trading Corporation, The
vacant possession of this land is ex-
pected to be made available early

5928

next year. In the mean time, the
plans and estimates for the construe-
tion of the proposed building are
being processed by the Corporation.
The construction will be financed out
of the building reserve which has
been speciﬁcally created over a per-
iod of years and which now is over
a crores of rupees.

w0 oo fag w2 #fer e
qrwe &1 gated & fag faedt o age
el FHT AT AT TEr 7

ot wawT Mg : I F 9W W
o &1 famfor 2@ & 1 2 vwe g
fer W& & 1 FBT T qFo Yo AT AT
F 97 EISHA § ART 9T A€ a1 @ |
7 grada I fAw g awr § -
Ff& sam T geEw ¥ fowe w7
& N AT AT | 9 ag QAT g1 T
at 98 g gW T 3 7 #1739 T
q7 ga&t §HEA F1 fawfor a7 e fm
AT | d

st oo fag : 3g =2e e
Fregwa g fFa fer w8 feer
AT AR I AT F e §
st frag e ada sm@r g v

WA WERW: 9g €919 IH § AGS
FEAT @ | Ig A1 FES fHOr 9 smTE
& arad g |

Shri Sham Lal Saraf: May I know
if it is contemplated to build modern
store houses in order tp store import
and export goods at places where the
STC operates?

Shri Manubhai Shah: Presently this
is to avoid the expenditure on the
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rental for the Express Building. Om
the other question, of course, we have
definite plans.

Shrj Bhagwat Jha Azad: When the
STC is paying a huge sum as rent
every inonth and when the money is
available for construction, why should
the vacant possession of the land be
given only next year and why not
earlier, so that construction may be
started and the rent may he saved?

Shri Manubhai Shah: I am thank-
fu] to the hon. Member for raising
this. But there are about 4 or 5§
houses of Members of Pariiament in
this particular plot of land and un-
lesy alternative arrangements are
made for their being shifted and the
plot is handed over io us as vacant
possession, we canneot start the con-
struction.

Shri Sivamurth; Swamy: Apart
from the Express Building, are there
any branch offices in which this has
been accommodated?

Shri Manubhai Shah: The Delhi
office is in the Express Building.
There are offices in Bombay and
Calcutta also.

Contract with Individual Firms

{ Shri Bhagwat Jha Azad:
“653, { Shri Yashpal Singh:
LShri P. K. Deo:

Will the Minister of Law be pleas-
ed to siate:

(a) whether Governmeni propose
to arm thesnselves with legal powers
to reopen in future any contract with
any individua] or firm to which Union
Government may be a party; and

(b} if so, the stage at which the
matter stands?

The Minister of Law (Shri A. K.
Sen): (a) and (b). The Government
are considering the question of legis-
lation on the subject.

Shri Bhagwat Jha Azad: At present
as the contract binds us for any term
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that is fixed ipn the beginning, do
Government propose lo have some
enabling clause in it, so that when
something goes very vitally wrong,
Government will be able to nullify
the contract and enter into a new

contract?

Shri A, K. Sen: This will involve
legislation and the legislation will be
a little complicated, bzcause it will
have the effect of varying the terms.
The matter is under consideration.

Shri Bhagwat Jha Azad: Are we to
understand that in principle it  had
been decided by the Govermuent and
only the details and the enabling en-
actment are to come
House?

befcre the ©

Shri A. K. Sen: The principle of :

having some machinery for review-
ing unconscionable contracts or con-
tracts which may appear unconscio-
nable is accepted. But tihe mecha-
nism of giving effezt lo it iz a matter
which requires gairly egood examina-
tion, because it invoives coaslitutional
and legal aspects.

Shri Tyagi: What type of powers
are sought to be laken fsr changing
the contracts? Would the rates or
things like that be changed or some
periods, etc. would also be changed?
What type of changes have the Gov-
ernment in mind?

Shri A. K. Sen: The recommenda- |

tion of the Public Accounts Com-
mittee was with regard to the rates.
With regard to the period. i is ano-
ther thing. I do not think there is a
case for review, because the authori-
ties concerned having stipulated a
particular date, that cannot be chang-
ed by agreement of both parties.

ot gare fag . Far fadz. eaf
F FTCA 22 TGO |

5l Wo ®o WA : FHI w4l o7 7Y
AT EI0 |

Shri Kapur Singh: May I know
whether it is not the essence of a con-
tract that it is an agreement on fixed
lerms and if so, whether the Govern—
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ment are aware that their proposai
necessarily mmplicates fluidity of terms
and unilateral contractility?

Shri A. K. Sen: That is why a
legislation would be necessary, other-
wise, a legislation would not have
been necessary.

Shri Kapur Singh: That was not
my question. My question is whether
or not Governmeut aims to destroy
the very essence of a contract by the
proposals under consideration?

Shri A. K. Sem: As 1 said, it is a
matter of opinion,

Mr. Speaker: When there is a law,
afterwards, whoever the parties might
be, if they enter into an agreement
with ful] knowledge of that law there
is nothing else to be done.

Shri Kapuy Singh: Then it would
not be a contract.

Mr. Speaker: That the parties
would take care of.

Shri S. M. Banerjee: After a con-
tract is entered into and *here is a
dispute, it is referred to gn arbitrator.
I want to know whether the Law
Ministor or his Ministry appoinis an
arbitrator; if so, who are the persons
whp have beep appointed as arbitra-
tors?

Shri A, K. Sen I do not know. Und-
er different ministries different pro-
visiong are made. Most of tne CPWD
contracts are, I think, referred to the
persons sanctioning the contracts. It
all depends con which particular ar-
bitrator is nominated at the t'me of
making the contract.

Shri 8. M. Banerjee: Are there any
permanent arbitrators?

Shri A. K. Sen: There are no per-
manent arbitrators. '

Heavy Pumps and Compressors
Factory

+
[ Shri Vasudevan Nair:
“654 < Shri Warior:
Shri N. R. Laskar:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether Government have re-
ceived the project report of the
Heavy Pumps and Compressors Fac-
tory from the Soviet Authorities; and

(h) if so, the action taker. thereon?

The Deputy Minister in the Minis-
try of Stee] and Heavy Industries
(Shri P. C. Sethi): (a) A techno-eco-
nomic feasibility report prepared by
a Russian agency on the establishment
of a unit for the smanufacture of
pumps and compressors in ihe coun-
try wag received by the Government
in August, 1962,

(b) The report has been considered
by Government and it has been dzci-
ded to call for a detailed project re-
port from the Russian agency.

Alaminium Plant in Mysore State

+
55 J’ Shri Subodh Hansda:
"\ Shri P. Venkatasubbaiah:

Wil] the Minister of Indastry he
pieased lo state:

(a) whether it jg5 a fact that a
licence was given to an Indian com-
pany by the Ceniral Govermment in
1981 for setting up un slum.ium plant
in the State of Mysore;

(b) if so. whether it has been able

to find any suitable collaboration from
outside to set up the plant; and

(c) the terms of agroement with
the fiims wheo are collanorating”™ at
present?

The Minister of Industry (Shri
Kanungo): (a) Yes, Sir. An Indian
party was given a licence.

(b) No, Sir.
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(c) Does not arise.

Shri Subodh Hansda: May I know
what ig the proposed estimated capa-
city of the plant?

Shri Kanungo: The original propo-
sal was for 10,000 tons.

Shri Subodh Hansda: As the hon.
Minister has saig “No"” in reply to part
(b) of the guestion, am I to under-
stand that 1 is not necessary for this
company to find out any forign col-
laboration for setting up this plant?

Shrj Kanungo: No, That proposai
hac been dropped and new proposals
are awaited.

Shri Basappa: May I know whether
ag a result of some difference of
opinion between this Indian company
and the collaborators the licence giv-
en to them has been cancelled and it
has been given to the Mysore Govern-
ment to take it up?

Shri Kanungo: The licensee did not
take effective steps and, therefore,
the jicence was canzeiled. The
Mysore Government has applied for
the licence but the lieence has not
been granted yet,

Shri Basappa: What is the diffi-
culty?

Mr. Speaker: Order, order. That
would be z second question.

st fmafa faw : dqe mEAEe
aeafafas 1 FTeEET AT a1 39
& fa aror mremrs Aam feegmm |
& fag s aragT & o 36 AWE
FET 93 ¢

§t wEAAM AT 7 1 FTH
A HIATAT 9270 |

Shri Mohammag Elias: May I know

whether there has been another agree-
ment between the Indian firm and a
West German firm called Lin & Com-

pany with regard to the opening of
another aluminium factory in India?

Mr. Speaker: In Mysore?
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Shri Mohammad Elias: No; some-
where in India.

Mr. Speaker:
thing.

Shri Sivamurthy Swamy: May I
know by what time the licence will

be granted to the Government of
Mysore?

That is a different

Shri Eanungo: The details of the
proposal have yet to come from the
Government of Mysore.

Trade with Burma, Ceylon and
Indonesia

+
656 J Shri Bibhuti Mishra:
" | Shri Onkar Lal Berwa:

Wil]l the Minister of International
Trade be pleased to state:

(a) whether it is a fact that India’s
trade with Burma, Ceylon and Indo-
nesia has gone down since 1955-56;

(b) if so, the reasons therefor; and

(c) the steps taken to boost up the
trade with these countries?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
[n recent years there has been slight
decrease in India’s trade with Burma,
Ceylon and Indonesia. The decrease
in total trade is due mazinly to im-
port restrictions adoptsq in  these
countries with a view to conserving
foreign exchange and protecting and
encouraging local industries. Their
balance of payments position is also
gelting worse. Also, our goods are
facing keen competition from Japan,
China and other industrialised coun-
tries in these markets. Our imports
from these countries have also been
affected by our own foreign exchange
difficulties.

{c) For purposes of stepping up
trade with these countries, Trade
Agreements have been concluded and
visits of delegations have been ex-
changed. Steps are being taken to
make our goods more competitive in
price and quality and to ensure that
requirements of goods in these coun-
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tries received prompt attention at the
hands of manufacturers and export-
ers. Possibility of techno-economic
co-operation are also being pursued.
Actually, the trade position in res-
pect of Ceylon and Indonesia is very
much improving. With Burma the
position is stil]l not satisfactory.

st fngfar fw @ & ST AqrEAT
fs 39 291 1 19 19 ATAH 0 AN
g w7 wq 3% fafg & & F@v &4
g1t fam w1 fH aag A gATaT I3 w9
g mir 7

st maw Wy ;g A1 ag froaw
T FTEN AT g §, 3% A
F9T H FAY F AT W ¥ I F @OT
H R 9302 | 39 TET T FUEET W
4 ®Fqgr, sAfaafn qmaTE, AT wT
AT, §% Res1 AT AFEE | I K
A WeE FT ATHIE & 39 97 HAAE
Taddz A sfgary a faar A wwet
F AT 98T 97 W TAETET A vE
T AT FTT AT IE FW A
T

st feafa fest @ 7z s
agar § & s w1 A gwrw w0
g AT 3, 39 F g 4 AT
T ama wET &, fam F s &
FHY ZT TE )

st wAad  WE : g9g 99T A1 TAf,
F%1 7\ TERfem & amg s &
e qE

Wt ST A AT 2 ¥} O
T H FHT FA KT FIOU qg 0T 2
f& FmEaT & a1y gar? AT AT"
gy

ST AANTE TE : ATEAFET F HATAT
X 2w oY woAT TFNE aFT A R
F@ 3w AT gEEg 4 I
& 7 aga & TF 0% T FQ §,
fam ®1 wadrr w7 AT AFAT F

fof ot 200 F1 I FT GEEAT FTAT A
AW

Shri Banga: Has any <ffort been
made to study to what extent the
over-valuation of the rupes is affect-
ing our trade with these three im-
portant countries in Soulh East Asia in
view of the fact that our Government
is supposed to be making special effots
to develop our trade reiations with
these countries in South East Asia?

Shri Manubhai Shah: As far as
over-valuation is concerned, it is
rather top general a question. In
selective itemg we are certainly priced
out in the world market and, to that
extent, our rupee, is to some-extent,
over-valued in those comrmodities.
But, in a general way, [ would not
agree that there is any sign of over-
valuation. With these three countries
particularly, and in fact in the whole
of South East Asia, wa are trying to
develop very close contact. Recently,
I myself went to Burma and I hope
ag a result there will be considerable
improvement in the trade between
the two countries. From Ceylon we
received a high-powered delegation
and concluded a long-term trade
agreement in March. From Indonesia
liwewise, we invited a delegation,
which was led by the Foreign Minis-
ter and the Deputy Foreign Minister.
We do hope that with al! these things
and several clarifications of each
other's position which have now been
done, the trade will look up.

Shri Haji: Hag Government ex-
plored the posibility of barter agree-
ment with the countries in South East
Asia to get over the difficulty of
foreign exchange by ug and, if so,
what is the total value of barter
agreement entered into with these
countries?

Shri Manubhai Shah: These are all
freely convertible currency countries;
they are not barter countrie; or
rupee-payment countries, Whai{ we
are trying to do 1s, within the fri:ue-
work of the general convertibility of
the currency, we are stipulating a list
of commpdities which both countries
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need and try to give off as much as
possible.

Shri Tulshidas Jadhav: Tne hon.
Minister has stated that the trade
with Burma has suffered. May I know
the reason for our trade with Burma
not improving?

Shri Manubhai Shah: They have
put several severe restrictions on their
own imporls. As I said earlier, in
the 'main answer, the balance of pay-
ments position of that country is
rather precarious.

Fertilizer Factories

+
r Shri Sarjoo Pandey:
| Shri P, R, Chak%raverti:
Shri Warior:
*g58. { Shrij Vasudevap Nair:
Shri M. N. Swamy:
Shri Rnm Harkh Yadav:
[ Shri Maheswar Naik:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) wheher it is a fact that *he
performance of the private sector in
fertilizer projects is poor;

(b) if so, the main causes thereof:

(¢) the aumber of fertilizer pro-
jects licensed in the private sector

that have so far heen taken over
by Government; and

(d} the number of factories at
present in public and private sectors
respectively and the number oul of
them in production®

The Minister of Steel and Heavy
Induostries (Shri C. Sobramaniam):

(a) to (d): A statement is laid on
the Table of the House.

STATEMENT

(a) to (c): The following are the
fertilizer projects which had been
licensed'approved for establishment
in the private sector.

(1) Vishakapatnam,
(2) Kothagudem.

(3) Madhya Pradesh.
(4) Hanumangarh.

(5) Tutleorin. .
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(8) Mangalore,
(7) Durgapur.
(8) Gujarat.

Of these, those at Kothagudem,
Vishakapatnam and Gujarat have
made some progress. The licensees
of the projects at Hanumangarh,
Tuticorin and Mangalore have not
yet submitted their final proposals in
regard to their projects.

The licensee for Madhya Pradesh
project was not able to implement
the project and has surrendered the
licence. The West Bengal Govern-
ment in whose name the licence for
the Durgapur project was issued
have recently intimated that they are
not able to implement the project due

to shortage of raw materials and
difficulties in regard to foreignh
eollaboration.

The question of Government of
India taking over any project which
is given up by the private sec-
tor does not arise. Government of
India have, however, decided ‘o
establish a  fertilizer project i:
Madhya Pradesh and have entrusted
the work to the Fertilizer Corporation
of [India. Government are also
examining the question of establish-
ing a project for meeting the tertili-
zer requirements of West Bengal,

(d) Five nitrogenous fertilizer fac-
tories are at present in production
in the public sector (Sindri, Nangal,
Rourkela, FACT and Belagola) and
two ip the private sector (Varanasi
and Ennore).

Shri §. M. Banerjee: From the
statement it appears that the West
Bengal Government jn whose name
the licence for the Durgapur project
was issued, hag recently, intimated
that it is not able to implemeant the
project ang so it is going into the
hands of the private sector. I want
to know the reason for the same
Why is the West Bengal Government
unable to undertake the project? Ia
it because of shortage of material or
merely because they want %o help
the private sector industries to grow?
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Shri C. Subramaniam: There is no
proposal to hand over the Durgapur
project to the private sector. On
the other hand, the West Bengal
Government have written to us that it
should be take; up in the public
sector.

Shri Harish Chandra Mathur: 1!
ig obvious from the statement tha*
the various licences issued to the pri-
wate sector have not materialised at
all in spite of the resourcefulness and
dynamism of the private sector. May
I know the reason for this ang how
Government propose to deal with this
matter and see that there is no short-
fall?

Shri C. Subramaniam: To the ex-
tent possible, we are taking up new
projects under the Fertilizer Corpo-
ratioq of India. But, as hon. Mem-
bers are aware, the capaciy of the
Fertilizer Corporation to take up new
projects is mnaturally limited. But,
we are trying to find out whether
other methods could be adopteg to
take up other projects in other areas.
For example, we are trying to find
out whether the FACT organisation
in Kerala can take up some cMns-
truction work and the preliminary
assessment shows that it is possible for
them to take up some of the projects
We are exploring that.

Shri Harish Chandra Mathar: |
Just wanted to know as to how ji is
explained that the private sector has
failed in spite of its resourcefulness.
They have been very vocal about it;
so, have they explained their position
as to why it has not been possible
for them to materialise these pro-
jects? That wag the first part of my
question.

Shri C. Subramanijam: Firstly, it
has not been possible for them to get
proper collaboration and then to
make arrangements for credit with
those collaborators. Generally there
has been a lethargy on the part of
the private sector to enter the ferti-
lisers field. Therefore, we have now
to go on the basis that the entire
fertilisers productio, may have to be
in the public sector.

Shri D. C. Sharma: Only three
parties in the private sector have
done any work so far ag fertilisers
are concerned. May I know if the
remaining five projects will be made
good by the public sector and, it so,
by what time?’

Shri C. Subramaniam: It will have
to be made goog becausy fertilisers
are one of the essential commodities
that we require for agricultural pro-
duction. But we are now trying to
find out which of the projects could
be taken up immediately in the pub-
lic sector. As hon. Members are
aware we have taken up the Madhya
Pradesh project and it will now be
built up in the public sector. In
the same way We are trying to find
out whether the Durgapur project
can be taken up immediately. Some
preliminary explorations have been
made and we are hoping that it wold
be possible to take that up also. But
I want to inform the House that it
will not be possible to make up the
shortfall within the Third Plan
period.

Dr. L. M, Singhvi; May I lknow
whether any of these private sector
projects have represented 1o the
Government of India that they have
not been able to keep up to the
schedule of going into production be-
cause the State Governments have
not extendeq to them the co-opera-
tion that was stipulated and was
assured to them?

Shri C. Subramaniam: I have not
heard of any such complaint, but
first they will have to have a worth-
while project to be considered either
by the State Government or by ‘the
Central Government, Without taking
proper steps thev cannot blame the
Government for their owp failure.

o Mz Tw : W WA
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Shri C. Subramaniam: It will be
taken up at Korba, As far as the
Madhya Pradesh project is concerned,
it has been decided that the design,
engineering, procurement angd direc-
tion will be done departmentally by
the Fertiliser Corporation. This iy a
new development and it is expected
that the orders for plant and machi-
nery will be placed during the
current financial year.

Shri Ranga: In view of the fact
that the hon. Minister has said that
not only the private entrepreneurs
but also the Durgapur project people
have failed to implement their own
project. ...

Shri C. Subramaniam;
is in the private sector.

Shri Ranga: In addition to that
am I to understand that the Wesi
Bengal Governmeat is favouring some
other entrepreneur in preference to
Durgapur?

That also

Shri Daji: Durgapur was a private
sector project.

Shri Ranga: We wunderstood in
answer to the question asked by my
hon. frienq from the Communist

Mr. Speaker: Regarding the feiti-
liser factory?

Shri Ranga: Yes. Therefore 1
would like to know whether the time
has not come for the Government
themselves to begin to take some
interest in this matter and see what
exactly are the real difficulties tha!
are being met with by all these
various entrepreneurs not onlv in
one State but in severa] States and
then decide whether they could possi-
bly give any direct assistance to them
by way of advice and also use their
good offices. .. .

Mr. Speaker: Tt should not be such
a long question. T will only bring
to the notice of hon. Members that
supplementaries should be very short
A review was undertaken in the House
of Commong and we read the other
day that they have also realiseq that
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first the average of supplementaries
was 1.5 and now the supplementaries
have come to a lower level as many
supplementaries cannot be asked. The
reason they have assigned is that
supplementaries that are askeq are
very long and argumentative. So, 1
will request hon. Memberg to kecp
that in mind so that the supplemen-
taries are short and they thave a
thrust in them and the answers also
are concise, brief and to the point,
that is, the answers are clear enough
to convey the information.

Again, I might inform the hon
Members that yesterday I received
one notice rather one request, what-
ever you might call it, by about 40
or 50 Members that very few Ques-
tion are covered during the Question
Hour ang that at least 20 Ques-
tions should be covered. I am zlad
that most of the Members who put
most of the supplementaries are inclu-
ded in those signatories. That gives
me satisfaction and I can go into that
aspect.

Shri C. Subramaniam: Az far as
Durgapur is concerned it wag in the
private sector. West Bengal Govern-
ment, for the purpose of giving an
inducement were prepared to have
minority participation in that pro-
ject. But it wag in the private sector.
Now, that is not going through. As
far as the other part oy the guestion
is concerneq that we should give
some assistance to the private sector
so that they can take up this project,
we were prepared to give all the
assistance necessary from Govern-
ment. But being private enter-
prise, they cannot expect everything
to come from Government.

Steel Production

+
«gsg, J Shri Morarka:
"7 Shri Ravindra Varma:
Will the Ministei of Steel and
Heavy Industries be pleased to state:

(a) the total production of steel in
each af the three steel plantg during
1962-63, in quantity and in value;
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(b) the total quantity exported from
the above; and

(¢) the names of the countries to
which it was exported?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P, C. Sethi): (a) to (c): A
statement is placed on the Table of
the House,

STATEMENT

(a) Production and Value of Steel during
196263 1t

Plants Total Value
Production (at selling
Tonnes ice)

(In Rs.
thousands) (in lakhs).

Bhilai . . 7926 4,197
Durgapur § 4987 2,470
Rourkela . . 4157 3,216
(b) and (¢):  Quantity Country to
exported Tonnes which exported
315 Pakistan
160 Burma
Toral 475 o

Shri Morarka: May I know why
the production in Durgapur and
Rourkela is only about 50 per cent
of the rateq capacity?

The Minister of Steel and Heavy
Industries (Shri C., Subramaniam),
As the hon. Member is aware, during
the earlier part of 1962 there were
great difficulties in production at
Durgapur angq Rourkela. It is only
towards the end of 1962-63, the last
three months that they picked up and
attained the rated capacity. The
production during 1963-64 shows a
better picture.

Shri Morarka: May I know why
the per-ton realisation in Durgapur
is less than the per-ton realisation in
Bhilai?

Shri C. Subramaniam. In Durgapur

more semig are manufactured which
are sold to others which brings a
lesser price than the finished steel

Shri Ravindra Varma: May I know
the total quantity of rejects in this
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production and how much
quantity has been sold?

Shri C. Subramaniam: [ am sorry
I do not have the figures with regard
to rejects, If the hon, Member is
interested a separate question may
be given.

of this
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Shri C. Subramaniam; The expan-
sion is from 1 million tons %3 2.3
million tons ang the expansiop pro-
gramme is under implementation now
and it will be according to the
schedule we hawve laid down.

Shrimati Sharda Mukerjee: DMay I
know if the export price is competi-
tive and, if not, may I know upto
how much amount it is subsidised in
the international market?

Shri C. Subramamiam: It i5 subsi-
dised to the extent of Rs. 100 per
ton.

Shri Mohammad Elias: May 1
know what is the production of ship
repairing plates during the last year
iy these three steel plants?

Shri C. Subramaniam: The plates
are produceq only at Rourkela. I
am sorry I do not have the figures
immediately to give.

Indo-Soviet Trade Agreement

+
r‘.hﬁ Yashpal Simgh:

Will the Minister of International
Trade be pleased to state:

(a) whether he visited Moscow in
June this year to discusg a new long
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term Indo-Soviet
and

trade agrecment;

(b) if so the result of the dis-
cussions?

The Minister of International Trade
{Shri Manubhai Shah): (a) Yes, Sir.

(b) Ag a result of the discussions
a new Long Term Trade Agreement
between India and VU.S.S.R. for a
perioj of 5 ¥years from 1964 to 1988
‘was signed in Moscow on 10th June,
1963. Asg a result of this Agreement
India’s exports to Soviet Union are
likely to reach Rs 80-85 crorss in
1964, Rs. 85-90 croreg in 1965 and
Rs. 100-105 crores in 1966. There
will be increased exports of manu-
factured industrial products such as
leather shoes & footwear, jute goods,
chemicals, tobacco, and engineering
prolucts and other articles of manu-
facture. India will import machinery
and equipment angd raw materials like
fertilisers, non-ferrous matals, news-
print, chemicals, steel and pig iron.
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Shri Daji: Is it a fact that the
Soviet Union has purchased all the
machinery which wag displayeg at
our Exhibition and, if so, may 1
know whether this purchase is a part
of the agreement or besides the
agreement?

Shri Manubhai Shah: This is be-
sideg the agreement. They have
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purchased all the machinery which
we had displayed at the exhibition.
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Shri Morarka: May 1 know whetker
under the new agreement we shall
be boung to import as much as we
export or whether we are free to
import less than what we export?

“ Shri"Manubhai Shah: This is a
bilateral pact, and so it has to be
equal o, both sides, including the
credit payments for all the techno-
logical projects.

Shri Ravindra Varma: May I know
the quantity of pig iron that will be
imported under this agreement?

Shri Maboubhai Shah: It is aboul
14 lakhs tons to 2! lakhs tons.

Shri Sham Lal Saraf: May I kncw
whether any attempt has been made
to export non-traditional items,
particularly engineering goeds which
are being manufactured in the coun-
try?

Shri Manubhai Shah: Yes that is
the novel feature of this agreemeni,
that we have included Rs. 11 crores
worth of epgineering goods in the
first wear, and there is an omnibus
clause to include 10 per cent of the
total quantity every year by way of
these goods,
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Shri S. M. Banerjee: May I know
‘whether we have received any huge
arders for shoes and bootg ani if so,
the quantity thereof, aad whether it
is being manufactured only in Kanpur
or also in Agra and other places?

Shri Manubhai Shah: It is true
that under this new agreement we
have received a huge order for shces,
to the extent of about 300,000 vairs
now, which figures would go up to
one million pairg next year.

Ay

We are appointing a special foot-
wear director to organise it in
Kanpur, Agra, Salem and ip different
parts of India.
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Joint Steck Companies

“661. Dr. L. M. Singhvi: Will the
Minister of Industry be pleased to
state:

(a) whether Goverament are consi-
dering any proposals to divest trusts
and other semi-public institutions of
their voting rights as shareholders in
Joint Stock Companies;

(b) if so, the present position of
the proposals: ang
(¢) the circumstances under which

the proposals have beep mooted and
considered?

The Minister of Industry (Shri

Kanungo): (a) Yes, Sir
(b) The proposal is still under
consideration.

(c) The proposal was mooted by
the Executive Committee of the Con-
gress Party in Parliament and for-
warded to the then Minister of Com-
merce & Iadustry for the considera-
tion of Government.

Dr. L. M. Singhvi: What were the
policy considerations which prevailed
with Government in having the pro-
posals processed? What do Govern-
ment expect to achieve by implement-
ing these proposals or by accepting
these proposals?

Shri Kanungo: We are considering
it. One of the purposes would be to
lorate the power of control in differ-
rent companies.

Dr. L. M. Singhvi: May 1 know
whether any governmental study has
preceded the consideration of these
proposals?

Shri Kanungo: We are studying it.
Part of the consideration is study.

Shri S. M. Banerjee: May I know
whether acceptance of these proposals
as mooted by some of the organisa-
tions including the Congress Parlia-
mentary Group........

Dr. L. M. Sionghvi: The Communist
Party.

Shri S. M. Banerjee: No, it is the
Congress Party.

Mr. Speaker: Order, order, The
hon, Member should put the question
straight, and he should not indulge in
private conversation.

Shri S, M. Banerjee: May I know
whether the acceptance of these pro-
posals will eliminate, or if not elimi-
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nate, at least minimise malpractices
by these companies?

Shri Kanungo: Not necessarily.

Shri Tridib Kumar Chaudhuri: May
I know whether this aspect also would
be borne in mind that some of these
trusts are sometimes taken advantage
uof by the private sector monopolies to
control various undertakings?

Shri Kanungo: That was
what I had stated.

exactly

Heavy Machine Building Plant

als
J Shri Himatsingka:
*662. | Shri Bhagwat Jha Azad:

Will the Minister of Stee] and Heavy
Industries be pleased to state:

(a) when the heavy machine build-
ing plant in Ranchi is likely to go
into production; and

(b) the investment made so far?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) Pilot produc-
tion in certain departments of the
Plant is scheduled to commence by
the end of 1968,

(b) Rs. 17-50 crores (upto the end
of July, 1963).

Shri Himatsingka: What is the
total expenditure involved?

Shri P. C. Sethi: Rs. 40 crores.

Shri Bhagwat Jha Azad: When the
plant goes into production by the end
of this year, how much worth of goods
would be produced at the initial stage?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
Initially certain reduction gear and
medium and small machinery, but
more than that, coke oven plant and
handling equipment would be pro-
duced. As a matter of fact, we have
placed orders with the eavy Engi-
neering Corporation for fabrication of
ooke oven plant and blast furnaces.
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Dr. Ranen Sen: What wil] be the
employment potential of this plant?

Shri C. Subramaniam: 1 do not
have the figure immediately.

Shri Yellamanda Reddy: Is there
any proposal for production of elec-
tric turbineg in this factory?

Shri C. Subramaniam: That will be
in Heavy Electricals,

Shri Sinhasan Singh: Will this
plant make some component parts or
machinery for the Bokaro steel plant?

Shri C. Subramaniam: Yes, I am
hoping it will make a substantial
contribution.

Shri Sinhasan Singh: What will
be the percentage?

Shri Morarka: May I know whe-
ther the estimated costs of some items
in this project have gone up? If so,
which are those items where the esti-
mated cost has gone up by more than
50 per cent.

Shri C. Subramaniam: For that a
separate question may be tabled.

Shri Sonavane: By what time the
target production would be reached
and what would be the saving in
foreign exchange as a result of this
production and stoppage of import of
machinery?

Shri C, Subramaniam: In the first
stage, the target of production is
45,000 tons of machinery. I am sorry
I cannot immediately give the value
of this. In the second stage, it will
be 80,000 tons. It is hoped the second
stage will be reached by the end of
the Fourth Plan period,
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Graduate Course in Tea

*663. Shri Hem Raj: Will the
Minister of International Trade be
pleased to state:

(a) the names of colleges (with the
names of the States in which located)
where graduate course in tea has been
introduced; and

(b) the special facilities given by
the Centra] or State Governments to
students who take up such course?

The Minister of Internmational Trade
(Shri Manubhai Shah): (a) and (b).
No such course has yet been intro-
duced. but there is a proposal of
introducing an integrated B.Sc. Degree
Course in Agriculture with provision
for specialisation in tea at the Assam
Agricultural College, Jorhat, which
will be implemented very soon.

Shri Hem Raj: When this course is
started, will the children of tea
growers, especially small tea growers,
be given preference for admission?

Shri Manubhai Shah: Presently the
whole scheme is before the Senate of
Gauhati University, We have stipulat-
ed that perference should be given to
children of growers.

Shri Hem Raj: Will any financial
aid be given to small growers for this
purpose?

Sri Manubhai Shah: That s not
pari of the scheme: but normal
scholarships are not ruled out for
deserving students,

Shri Kapur Singh: Are there any
openings for employment of such
graduates who are thus going to be
iwned out?

Shri Manubhai Shah: Yes. very
much so, because we want to expand
the production of tea and coffee. We
are introducing for the first time this
specialised course in  agricultural
technology, tea technolegy and coffee
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technology. In the first instance, the
course is being started in Assam, We
are starting it in Coimbatore also.
Then we ghall consider proceeding
further,

Shri Koya: May I know whether
students from other parts of the coun-
try like Kerala will be admitted to
this course in Assam?

_Shri Manubhai Shah: Yes, they
will al] be welcome within the limit
of admission of 20 students per year.

Shrilsham Lal Saraf: Is it intended
to train graduates in cultivation or
in management as well?

] Sbri Manubhai Shah: Agriculture
Is part of tea production. General
management persons could be valu-
able in tea also,

Dr. L. M. Singhvi: Are admissions
to this college based on merit only or
on sponsorship by various tea estates
and tea companies?

Shri Manubhai Shah: Sponsorship
would not arise, but certainly merit
and backwardness of certain areas
would be given preference.

Import of Pig Iron from Russia

+
J Shri Ramachandra Ulaka:
"\ Shri Dhuleshwar Meena:

Will the Minister of Steel and Heavy
Industries be pleased to refer to the
reply  given to Starred Question
No. 1158 on the 3rd May, 1963 and
state:

(a) whether negotiations have been
completed to impert pig iron from
Russia to meet the existing shortage
of internal supply of this material;
and

(b) if so, the result thereof?

The Deputy Minister in the Minis.
try of Steel and Heavy Imdustries
(Shri P. C. Sethi): (a) and (b). Yes,
Sir. A provision has been made in
the Trade Agreement with USSR for
the import of pig iron in 1964, 1965
and 1966.
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Shri Ramachandra Ulaka: May 1
know to what extent the production
of pig iron through low shaft furnace
operations in the country has been
increased in the last four months so
as to meet the present requirements
of the country?

The Minister of Steej and Heavy
Industries (Shri C. Suobramaniam):
There has been no increase in the low
shaft production of pig iron,

Shri Ramachandra Ulaka: May 1
know what furth~r steps have been
taken by Governmient to increase the
productive capacities of our public
and private sector glants, and by
what time we  will attain self-
sufficiency in this matter?

Shri C. Subramaniam: There is
only one furnace in Orissa which is
producing pig iron in a low shaft
furnace. We have given them a
licence to expand, and they are taking
steps for that. We have licensed other
private concerns also for the produc-
tion of pig iron by adopting the low
shaft furnace method, but no pro-
gress has been made so far.
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Shri C. Subramaniam: Just now
the licence has been granted, and they
are taking steps for the establishment
of the factory.

Shri R. 5. Pandey: What are the
countries apart from Russia with
which negotiations are going on for
import of pig iron?

Shri C. Subramaniam: At present
no other country.
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Shri P. C, Sethi: No, Sir. Pig iron
cannot be replaced by any other thing.
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Shri Tyagi: How does the price of

imported pig iron compare with the

indigenous production per ton?

The Minister of International Trade
(Shri Manubhai Shah): The present
indications are that it might be
cheaper by Rs. 20 to Rs. 30 a ton, but
one can be sure only when the con-
tract is signed.

Shri S. C. Samanta: May I know
how much amount is going to be im-
ported and how the price of the indi-
genous product will compare with it?

Shri C. Subramaniam: Just now the
Minister of Internationa] Trade gave
the figureg 150,000 to 250,000 tons, The
peice also he gave.

Shri Basappa: May I know wheiher
the demand for pig iron is increasing
at a faster rate, and whether the tar-
get of two million {ons is going tlo
be reviewed?

Shri C. Subramaniam: [t is incress-
ing at a much faser rate than we ant:-
cipated, and an estimale hus been
made that by the end of the Fourth
Plan period we may require more than
four million tons of pig iron. We are
programming for the production of
this,

Shri S. M. Banerjee: Is the Minis-
ter aware that many of the industrial
units are practically facing closure
because of non-availability or inade-
quate supply of pig iron? The hon.
Minister assured the House the other
day that the shoriage would be met
by importing pig iron. Now it is
going to be only from the Soviet
Union, I want to know when the im-
ported material will come, so that
these industries do not suffer,

Shri C. Subramaniam: Steps are
being taken to get it as early as possi-
ble, but just now we have increased
the allotment of pig iron to these
small foundries by about 50 per cent.
1 am hoping it would ease the situa-
tion to a certain extent.
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Public Sector Undertakings
+

Shri Harish Chandra
Mathar:

Shri R. B. Morarka:
Shri Ravindra Varma:

Will the Minister of Steel and
Heavy Industries be pleased to state
whether Government have formulated
any proposals or taken any decisions
in respect of procedural obstacles and
financial controls to improve the
working of Public Sector enterprises
under his control?

*665.

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): Attention is invit.
ed to replv pgiven to Lok Sabha
Starred Question No. 258 dated the
23rd Aupust, 1963. The recommen-
dations of the Commitee of Officials
are still under consideration,

Shri Harish Chanira Mathur: May
I invite your attention to the fact that
I was one of the signatories to Ques-
tion No. 258 to which reference has
been made. If the present question
was not different, 1 do not see why it
should have been admitted. The very
fact that this question has been ad-
mitted indicates that this is different
from the question which was answer-
ed on the 23rd August.

Mr. Speaker: But then the answer
is there. He has only drawn atten-
tion to the previous question.

Shri Harish Chandra Mathur: The
public sector has been functioning for
quite a considerable time, Do 1 take
it that still we have the same govern-
menial progedures and controls ope-
rating in the public sector enterprises?
What are the outstanding bottlenecks
which have come 1o the notice of the
Minister?

Shri C. Subramaniam: Yes, Sir. The
procedures applicable to Government
are still being adopted in many areas
in the public sector. As stated in the
previous answer, this has been con-
sidered and a programme of action
has been under consideration. 1 am
hoping to make a statement on this

subject some time next week giving
details of the further steps I am tak-
ing.

Shri Harish Ckandra Mathur: Will
the hon. Minister elaborate his ex-
pression in this connection that many
a head should roll? Has he taken
any steps in this direction and has he
got in view certain matters where
certain heads should roll?

Shri C. Subramaniam: One nead
has rolled already because of the de-
lay in executing the Plan. I hope to
do that in other projects ais. .. ii be-
comes necessary.

Shri Morarka: The hon. Minister in
his speech in Hyderabad stated that
Government procedures are not suit-
uble to the managemoat of the pub ic
sector undertakings. Since they age
managed by independent corpurations.
may 1 know how governmenial pro-
cedures come in the way?

Shri C. Subramaniam: No, Sir; the
rules o; procedure we adopl in ihe
public sector projects in many areas
are modelled on governmental proce-
dures. That is why they have been
reviewed and as I stated I am hoping
to make a statement sometime next
week, in Parliament, indicating the
further steps I propose to take to see
that proper and industrial manage-
ment procedures are adopted in the
public sector projects.

Dr. L. M. Singhvi: Sir, the state-
ment to which attention has Dbeen
drawn and which was in answer {o a
question tabled by me and Mr. Mathur
on 23rd August says that a committee
of officials had made certain recom-
mendations to the Government which
are under consideration. Could the
Minister give us a broad indication of
what these recommendations were
which are now under the considera-
tion of the Government.

Shri C. Subramaniam: It is in that
connection that I am going to make
a statement.

Dr. L. M. Singhvi: We are entitled
to know the recommendations that
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were made by the committee: it does
arise out of this question.

Mr. Speaker; It does arise; but if
they are not with him just at present
and if he is going to make a state-
ment next week and if he says he
wants notice, what shall I do?

Shri Yallamanda Reddy: Is there
any proposal before the Government
to give a share in the management to
the representatives of workers who
are working in the public sector pro-
jecte?

Shri C. Subramaniam: The workers
have got to work; without the wor-
kers how can they  function; they
have a dominant share in working
these projects.

Mr. Speaker: Workers share in the
management—that was his point.

Shri C. Subramaniam: In the man-
agement also we have to permit wor-
kers' participation but that is  going
to be a slow process.

Bhri D. C. Sharma: The hon. Minis-
ter refers to three ailments from which
the public sector undertakings suffer;
bureaucratic delavs, public controver-
sies and political interf{erence.

Mr. Speaker: The hon. Members
need not repeat what is writlten in
the statement.

Shri D. C. Sharma: I am sorry; may
I know if the hon. Minister's state-
ment will give us a cure for all these
three different ailments.

Shri . Subramaniam: The hon.
Member may wait for the statement
and see what it cures and what it
does not cure.
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Shri C. Subramaniam: I have not
received any memorandum with re-
gard to the mismanagement of public
sector in the sense that the private
sector has been mismanaged as evi-
denced by the Vivian Bose Commis-
sion report.

Mr. Speaker: Next question.

Shri U. M. Trivedi: I rose thrice;
it is a very important gquestion in
which I am interested.

Mr. Speaker: He will excuse me
now. I have called the next ques-
tion.

Jute Mill in Orissa

*666. Shri Surendranath Dwivedy:
Will the Minister of International
Trade be pleased to state:

{a) whether there is any proposal
for setting up a jute mill in Orissa;

(b) whether any discussion in this
regard took place between the Jute
Commissioner and representatives of
the Orissa Government at Bhuban-
eshwar in May, 1963; and

(c) if so, the progress made and
when this scheme is likely to be put
into operation?

The Minister of International Trade
(Shri Manubhai Shah): (a) Ne, Sir.

(b) Yes, Sir. The Jute Commis-
sioner advised the State Government
that as the existing capacity in the
country was adequate to meet the
current demand for jute goods, they
may take up the matter some time
later when as a result of the various
measures initiated by Government an
increased demand for jute goods both
for export and domestic consumplion
is built up on a firm basis.
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(c) Does not arise,

Shri Suremndranath Dwivedy. Is it
not a .act that a specific proposal for
starting a jute mill on a co-operative

basis was made before the Govern- .

ment?

Shri Manubhai Shah: This is what
I am saying. At the moment, we are
not in a position to consider any ap-
plication for a new jute mill till such
time as the demand, both domestic
and external, increases.

Shri Surendranath Dwivedy: Have
they examined the possibility of
transferring one or two units from
Calcuita to Orissa because in Orissa
itself the production of jute is suffi-
cient to have one or two mills, and
some private industrialists are will-
ing to go to Orissa if this is granted
by the Government?

Shri Manubhai Shah: The hon,
Member will appreciate that by shifi-
ing the mill would cause unemploy-
ment in Calcutta, and the State Gov-
ernment of West Bengal would not like
to permit such a thing. But it is true
that the States of Orissa, Bihar und
Assam have a lot of jute production.
As soon as the new extra capacity is
generated, we want to look into t :eir
requirements.

Shri Heda; The Government hud
stated earlier that their policy is to
start new manufacturing units in the
States, where jute is grown, and ro,
may I know whether they are foliow-
ing this policy and, if so, what is the
increase in the manufacturing units in
the new States that grow jute, like
Orissa, Andhra Pradesh and Assam?

Shri Manubhai Shah: We have never
made such a statement. 1 do no%
kncw who made that statement.
First'y, there has been a total embar-
go on the expansion of jute looms in
the last 16 years. We were till last
year closing down 123 to 15 per cent
of the looms as the hon. House is
aware, Now, the situation has radical-
ly altered. The world demand for
these goods is coming up and we are
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pushing the exports; the exports are
looking up. The internal consump-
tion o; jute is increasing. Whepn the
new expansion comes out, we will
take into consideration the require-
ments of the States which grow jute.

Shri Dinen Bhattacharya: May 1
know whether, before considering the
opening of new mills in other States,
the Government will give considera-

tion to the re-opeining of the seaied
looms?

Shri Manubhai Skhah: The hon
Member may remember that therp
is not a single sealed loom now.

Shri Surendranath Dwivedy. Is it
not a fact that because of the absence
of jute mills in the Siate o; Orissa
and in other jute-growing States, the
growers are at a disadvantage and
they get very much lesser price than
the price fixed at the Calcutta market,
and would the Government consider
any method to help the agriculturists
so that they may get more price
for their jute?

Shri Manubhai Shah: These are
two separate questions. I may take
the first part of the gquestion first
Historically speaking, the jute mills
have been established in Calcutta,
even though the four eastern States.
are producing jute. It will be difi-
cult to convert back the process of
history. Regarding the second part,
the Government have announced the
buffer stock agency scheme for price
support of jute at Rs. 30 per maund
That policy is being continued.

Shri Surendranath Dwivedy: But
that is at Calcutta.

Shri Manubhai Shah: Yes; it - ill
be given to the growers at the places
where jute is grown.

Shri Himatsingka. Is it not a fact
that the jute mills are working to
only one-third of their capacity?

Shri Manuobhal Shah: Spinning is
the determining factor, and it is
done round the clock, 24 hours a day
and for 365 days. It !s only the loom,
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which is a by-praduct of spinning,
that is conditioned.
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Qil Milling Indusfry in Kerala
+
Shri A. ¥. Raghavam:
Shri PofteEkait:
53, O ‘Shri P, Kankso:
{_Shri Koya:

Will the Minister of International
¥rade be pleased to state:

(a) whether Gaverriment have re-
eently decided nof to grant import
Hcences of copra fa actval users {or
the current licensing period;

(B) it so, whether Government are
aware of the difficulties cauvsed to oil
milling industry in Kerala; and

(&) whether there k any proposal
10 review the decision?

§he timister of Imfernational Trade
(Shri Manubhai Bhak): (2) Yes, Sir;
@ already sufficient copra is beumg
frmported under the Export Promo-
tion Scheme.

(b) Some repregentations have been
received from the Qil Miilers Asso-
chation in Kerala,

{c) No, Sir. All Copra Crushers and
woap manufacturers have got ull op-
portunity to secure import of copa
end palm oil under Export Pramotion
Bcheme by exporting vegetsble oils.

Shri A, V. Raghavan, May [ know
whethor copra is al owed to be im-
ported by any other agency and, if
50, why are the aciual users  discui-
inated?

8hri Manubhai Shah: All the agen-
cles in this country who want to im-
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porf copra are allowed to export
vanaspati, groundnut oil, cotton-seed
ail, rice-bran oil and various types uf
oils, They can earn their own re-
quirements out of export.

Shri A. V. Raghavan: May I know
whether the Minisicr is aware taat
things like ground nuts aze not avail-
abe in Kerala and it has created
difficulties in Kerala?

Shri Manuhhai Shah: It is not neces-
gary that the same place must produce
the same product for export. Al
for Kerala, we have allowed copra
cake to be exported and the entitle
ment is a.lowed for copra

Shri N. Sreekantan Nair; In view
of the fact that every year, during the
past several years, Government had
been declaring that they would not
allow new entrants into the milling
industry and having given it ‘or the
last several years, may ¥ know
whather the new entrants in the field
will be considered sympathetically
and in foture, it will be completely
stopped?

8hri Manabhai Shah: I would advise
the hon. Member to convey to the
oew entrants not to venture into
the copra industry. We are short of
foreign exchange and nothing more is
passible,

[nternational Coffee Council's Flemary
Session in London

.{..
[ Shri Rapur §'nmgh:
€669, { Shri Buta Singh:
Shri Gulshan:
Wil the Minister o°  International
Trade be pleased to state:

(ay whether Indizn Coffee  Roard
was duly represented at the Internas
tional Coffee Council’s fnal plerary
session hdd in London recently; and

{b) the particulars of agreements
entered into &5 a result of interna
tional coffee ta ks there 1n s0 far as
thay relate to India?

The Minister of International Trade
{(Shri Manubhai Shah): (a) and ().
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A statement is laid on the Table of
the House.
STATEMENT

(a) Yes, Sir.

(b) For the International Coilce
Year ending 30th September 19¢4,
India has been eizeted as a member
of the threr Committees of the Coun-
cil, namaly Administrative-cum-
Budpet, Statistical and Rules Com-
mittees. India has a'so bzen eiected
as the First-Vice-Chairman [or the
same period.

India's representative at inis session
of the International Coffee Council
made a statement before the Execu-
tive Board and the Council that India
was not satisfied with tie present
annual basic export quota of 360,000
bags (21,600 tonnes) and that it should
be increased at least to 3,30,000 bags
(48,900 tonnes). This request along
with requests of certain other coun-
tries has been referred to the Exccu-
tive Board for consideration. If
necessary, a visit to the countries con-
cerned by an official of the Cuunecil
is also contemplated, so that the
entire question could be discussed at
a special session of the Council not
later than the 30th November, 1963.

For the Coffee Year October 1963-
September 1964, the annual export
quota for all the exporting countries
has been fixed at 99 per cent of the
basic quota. Accordingly, Inlia’s an-
nual quota during that year will
accordingly be 356,400 bags (21,384
tonnes),

Shri Kapur Singh: What are the
main obstacles in the expansion of
our coffee trade?

Shri Manubhai Shah. The maim
obstruction is the non-availubility of
extra land for plantation of coffee.
We have recently written to the
four State Governmen!s in the South
that some of the waste land or land
which is of less use in their fcrests
may be given for coffee piantation. We
have met with some success in that
regard. A'so, there was a failure of
crop year before last. This year the
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crop is goad and we think that the
coffee export wiil increase.

Aluminium Plant in Jammu and
Kashmir

+
67 Shri Yazhpal Singh:
630. Shri P. Venk%atasubbaialu

Will the Minister of Industcy be
pleased to state:

(a) whether the National Industrial
Development Corporation is consider-
ing a proposal for setting up a big
Aluminium Plant in the Jaiamu and
Kashmir State;

(b) if so, where the Plan is propos~
ed to be located;

(¢) whether any foreign collabora-
tion would be needed; and

(d) when the proposal is expected
to be finalised?

The Minister of Industry (Shrd
Eanungo); (a) to (d). A sta‘emend
is laid on the Table of the Houme.

STATEMENT

(a) and (b). No, Sir. Jammu and
Kashmir Government however pro-
pose to set up an Aluminium plant ™
the Salal Area of the Chenab vallgy
and the NIDC will undertake a feash-
bility study of the project after the
basic data required for this purpome
has been collected by the Jammuo
and Kashmir Government.

(¢) The question of foreign collm-
boration can be examined only after
the feasibility study nas been come
pleted and the details in regard
the capital, machinery, etc. have beenm
worked out.

(d) The feasibility repotrt is likely
to be ready by the end of December,
1964. It will take a fow months
thereafter to review the scheme as @
whole from the technological and
economic aspect and to camc to a final
decision in the matter,

oft qumre fag 0 WeTRETW Ay
aTereT €37 § ww (e feniz € 7



5955 Oral Answers

Shri Kanungo: There is no figure
State-wise regarding the demand. The
total demand for aluminium in India
is much higher than the current pro-
duction,
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Bhri Kanungo: As I mentioned,
the feasibility report is likely to be
ready by the end of 1964.

Bhri Sham Lal Saraf: Along with
this report, may I know whether the
project report will be complete by
that time?

Shri Kanungo: After the feasiabi-
lity report is ready, then only the
project report can be considered

. Bhri R. 8. Pandey: Apart from
Jammu and Kashmir, may I kncw if
an aluminium plant is coming up in
Madhya Pradesh?

Bhri Eanungo: Yes, Sir; there is a
proposal to have an aluminium plant
in Madhya Pradesh in the public
sector.

Parliamentary Committee on Public
Undertakings
-+

[Dr. L. M Singhvi:
| Shri Yashpal Singh:

*671. { Shri Prakash Vir Shastri:
| Shri Onkar La! Berwa:
LShri Shree Narayan Das:

Will the Minister of Industry be
pleased to state the progress made in
setting up a Parliamentary Committee
on Public Undertakings?

The Minister of Industry (Shri
Kanungo): Sir, a notice of my 1nten-
tion to move a motion for the cons-
titution of a Committee on Puklic
Undertakings has been given to the
Secretary, Lok Sabha on 9th Septem-
ber, 1963.

Dr, L. M. Singhvi: May I know
whether it is a fact that the Prime
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Minister had to intervene to recon-
cile the conflicting claims which
were raised before constituting this
committee?

Mr. Speaker: Of what use would
that be now?

Dr. L. M, Singhvi: We want to
know how the formula has been
arrived at.

Mr. Speaker: No formula can be
considered to be final unless the
House approves it. Therefor, we
have to see whether it is acceptable
to this House and to that House,

Dr, L. M, Singhvi: Before the fcr-
mula is accepted by this House, 1
would respectfully submit that the
Government had arrived at a formula,
The House may or may not accept it;

‘it is a different matter. We want to

know how the Government has
arrived at the formula,

Mr. Speaker: 1 do not think any
useful purpose will be served; by a
supplementary there ought to be some
objective that is to be achieved.

Dr. L. M. Singhvi: T want to
know......

Mr. Speaker: He wants to know
what is contained in the formula that
would be coming up before the House
and then see whether it is acceptable
to him.

Dr, L. M. Sineghvi: We wani to
know the antecedents of the formula,
how it is arrived at.

Mr, Speaker: No; I am sorry; he
tan ask some other question.

Dr, L. M Singhvi: May I know
whether it is proposed to limit the
scope of the functioning of this com-
mittee only to a few public sector un-
dertakings or would the scope ot the
committee be extended to all public
undertakings?

Shri Kanungo: The motion will be
before the House very shortly. Al}

public sector undertakings are cover-
ed.
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Shri H, N, Mukerjee: In view of
the earlier controversies around this
matter in the House as well as out-
side, may I know if Government have
no intension of having any prior con-
sultation with members of different
political parties before coming to a
decision and if not, why not?

Shri Eanungo: No, Sir. We Lave
taken note of the various wiews
which have been expressed in this
House and outside and we have piac-
ed a motion for the consideration of
the House,

Shri Ranga: May I know whether
the Government have consulted the
Public Accounts Committee and the
Estimates Committee, and whether
they have also taken into considera-
tion how far their jurisdiction would
be upset or abridged by any func-
tions that they would be placing for
the proposed committee?

Shri Kanungo: We have not con-
sulted the committees referred to by
the hon. Member, and about the con-
tents of the motion the hon. Member
would be able to judge when it is
before the House,
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Dr, L. M. Singhvi: Is the Govern-
ment in a position to give an indica-
tion of its own time table, if they
have any, in respect of constituting
this committee, apart from whether
the House accords its sanction or not?

Shri Kanupgo: As soon as the
House passes this motion for consti-
tuting the committee, the committee
will be set up.

Shri Ranga: May we have an assu-
rance that the jurisdiction that the
Auditor-General al present has to
scrutinise the activities and also the
accounts of the public sector enter-
prises, al] or some of them. would not
n any way be jeopardised and the
jurisdiction of the Public Accounts
Committee would also not be abridg-
ed?

Shri Kanungo: The powers of
Auditor-General are statutory powers
and they cannot be abridged. Regard-
ing the functions of the committee,
they will come up for discussion
this House.

Shri Ranga: He {s telling abomt
something that he is going to place be-
fore the House.

Mr. Speaker: The hon. Member
wants an assurance that the powems
that are being exercised bv the Pub-
lic Accounts Committee and the Esti~
mates Committee and also the Audi-
tor-General would not be abridged
But who can say what decision the
House would take? What assurance
can the Government give? The House
has to take the decision. We have to
take the decision here and the hon
Member shall have the option at that
time to criticise if there 1s any
abridgement of those powers and say
that that should not be done,

Shri Ranga: Should not the House
at least have the information whether
they have consulted the Publie
Accounts Committee and the Estimates
Comnﬂttee?

Mr. Speaker: They have said thst
they have not consulted them.

Hindostan Organic Chemicals Plast

+
8Shri Morarka:
Shri Ravindra Varma:
*672. { Shri Dighe:
Shri Baswant:
|_Shri Nath Pai:

Will the Minister of Industry be
pleased to state the progress made
in setting up the Hindustan Organte
Chemicals Plant at Panvel?
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The Minister of Industry (Shri
Kanungo): A statement is laid on the
Table of the House.

STATEMENT

The work on civil construction as
well as arrangement for water supply,
power, railway siding and other essen-
fials is in progress. The further im-
plementation is, however, delayed due
to the difficulty in obtaining the neces-
gary foreign exchange, particularly for
import of plant and equipment from
Germany.

Shri Morarka: May I know why
foreign exchange was not allocated
or earmarked for this project when
it was sanctioned?

Shri Kanaongo: A huge amount of
foreign exchange is necessary, and we
came into a very tight position at that
time.

Shri Morarka: When is the project
expected to fructify now?

Shri Kanungo: 1 cannot give any
firm time about it. All 1 can say is
that we are making our best efforts.

Shri Ravindra Varma: We have
been repeatedly told that the Govern-
ment has been able to secure full
foreign exchange requirements upto
the third year of the Third Five Year
Plan, How is it then being said 1n this
case that the Government is finding it
difficult to obtain foreign exchange?

Shri Kanungo: I do not know
about other projects, but as far as this
project is concerned we find that there
Is difficulty.

Bhri Ramachandra Ulaka: May I
know what is the productive capacity
of this plant and the total estimated
cost of it?

Shri Kanungo: The cost of the
plant would be of the order of about
Rs. 20 crores ultimately although it is
estimated to be Rs. 16'5 crores.

Shri Bhagwat Jha Azad: May I
know whether to avoid the difficulty in
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securing the necessary foreign ex-
change the Government is contemplat-
ing to enter into any barter agree-
ment with West Germany for the im-
port of plants and equipment which
are essential for this project?

Shri Kanungo: That was exactly
the original plan, but it has not been
successful.

Raw material for Steel Plants

“673. Shri Himatsingka: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) the steps taken by Government
to improve the raw material position
of Stee] Plants in the public sector;

(b) the steps taken to economise the
use of coal in the steel plants; and

(¢) the steps taken to improve the
administrative efficiency in the Steel
Plants?

The Deputy Minister in the Ministry
of Steel angd Heavy Industries (Shri
P. C. Sethi): (a) The steps taken in-
clude a close liaison between the plants
and the railways, introduction of clos-
ed-circuit movements of wagons bet-
ween captive mines and the plants and
Improvement in the storage of raw
materials.

(b) The steps include washing of
coals, fuel oil injection and wuse of
sinter in the plants and other tech-
nical improvements,

(c) The steps taken to improve the
administrative efficiency in the steel
plantg in the public sector include re-
organisation of the Board of Direc-
tors of Hindustan Steel Limited,
greter delegation of powers by the
Ministry to the Hindustan Steel Limit-
ed and by them in turn to the General
Managers and subordinate officers in
the plants i
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The Minister of International
Trade (Shri Manubhai Shah): (a)
to (c¢). The report of the Tanfl
Commission is under <consideration
and it will take some time for decie
sion to be taken on this report. The
Commission, as is natural with such
a wvast industry having numerous
varieties of products (cloth and
yarn) and with qualities varying
from producer to producer, has cnly
attempted broad formula for arriving
at prices leaving Governmenta] agen-
cies (Textile Commissioner and
others) to work out details or prices
Thus the whole question is under
thorough and detailed examination of
the Government including considera-
tion of the report of the Tariff Com-
mission.

WRITTEN ANSWERS TO QUES-
TIONS
Advance Deposit for Scooters

Shrimati Savitri Nigam:
*as6. {Shri M. L. Dwivedi:

Will the Minister of Steel and Heavy
Industries be pleased to refer to the
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reply given to Starred Question No,
1063 on the 2fith April 1963 and state
whether Government have taken any
final decision regarding the advange
money for scooters to be deposited o
the banks instead of with the produ-
cers as it is being done in the case of
cars?

The Minister of Sieel and Heavy
[ndustries (Shri C. Subramaniam): As
in the case of cars, a person desirous
of purchasing a scooter is required to
furnish only a bank guarantee in sup-
port of his order for a scooter, In
accordance with the provisions of the
Scooters (Distribution and Sale) Con-
trol Order, 1960, which came into force
from the 2nd September, 1960. From
that date, no cash advance is requim
ed to be deposited either with the
manufacturers or the dealers,

Pepper Export

*667. Shri Shree Naravan Das; Will
the Minister of International Trade he
pleased to state

(a) whether it Is a fact that there
has been a setback in pepper exporty

(b) if so, the reasons therefor; and

(c) the steps taken to improve the
position?

The Minister of International Trads
(Shri Manubhai Shah): (a) and (bL
Yes, Sir. The decline has been due
mainly to lower production in Indta
and also heavier offerings from Singa-
pore at much lower prices.

(c) Introduction of pre-shipment
Inspection and quality control: exten-
sive publicity in consuming countriesg
exploration of wavs and means for
stabilisation of prices in consultations
with other producing countries under
the auspices of ECAFE,

Export of Tea to E.CM. Counirles

*674, Shri P. C. Borooah: Wil] tilm
Minister of International Trade t®
pleased to state:

(a) whether an arrangermert hae
been made between the European
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Common Market and the UK, to
allow all imports of tea including those
from India into the European Com-
mon Market countries and Britain
duty-free; and

(b) if so, the steps being taken by
Government to increase export of tea
to those countries in order to take the

maximum advantage of this conces-
sion?

The Minister of Intermational
Trade (Shri Manubhai Shah):
(a) Yes, Sir. The European
Economic  Committee and the
United Kingdom  have reached
an agreement for the suspension of
the post-favoured-nation customs
duties on tea (in packages over 3 kgs.)
with effect from the 1st January, 1964.

(b) It is certainly our intention to
take full advantage of the establish-
ment of the duty-free regime for tea
in the European Common Market
countries. The Tea Board is appoint-
ing a senior officer to work in Brus-
sels, his main functions will be to in-
tensify propaganda and saleg promo-
tion activities in the area. He will be
leaving for Brussels shortly.

Small Secalg Units im Orissa

1864 J Shri Dhuleshwar Meena:
* | Shri Ramachamndra Ulaka:

Will the Minister of Imdustry be
pleased to state:

(a) the number of small scale units
benefitted by the Industrial Exten-
gion service in Orissa during 1962-63;

(b) the amount of loans granted in
Orissa; and

(c) the nature of the small scale
units in Orissa and the scope for their
development?

The Minister of Indostry (Shri
Kanungo): (a) The number of small
geale industrial units in Orissa which
received various types of assistance
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trom the industria] Extension Service
there is as follows:

1. No. of units given technical
advice

B . 433
2. No. of parties given advice
to start new industries . 332
3. No. of parties given other
assistance : P " 516
No. of hcmry visits pud
by the Officers . 831

(b) An amount of Rs. 9.31 lakhs
was disbursed during 1962-63 as loans
to small units in Orissa wunder the
State Aid to Industries Act., Besides,
foans are given to small scale units
by the State Bank of India, State
Finance Corporation and other Insti-
tutions also.

(c) The important small scale
industries in Orissa are trunk manu-
dacture, saw miliing and wood work-
ing, non-ferrous domestic utensils,
automobile repairs and general engi-
meering workshops, washing soap,
bakery, plastic moulding, expanded
metal, tiles, agricultural implements
and furniture and joinery. Besides,
there are large number of Bidi manu-
tacturers, rice, flour and oil miiling
units,

Rourkela and Jharsuguda, the two
areas surveyed so far, show that
there is scope for development of the

following industries in the small scale
Sector:

Wood seasoning, wooden & Steel
furniture, re-rolling mills,
industrial  fasteners, M.S.
washers, foundry, drums and
barrels, pipe fittings, leather
footwear, industrial hand
gloves, paper bags, industrial
brushes, mining implements,
polythene lines jute bags,
phenyle, builders hardwares,
bicycle parts, mechanical
toys, tyre-retreading and wvul-
canising, G.I. buckets, electric
porcelainware (Low Tension),
whitewares and sanitary
wares, readymade garments,
graphite crucibles, railway



5975 Written Answers BHADRA 22, 1885 (SAKA) Writien Amwswers  $976

wagon components and
gleepers, household articles
like pens, knife-blades, wire
nails, and agricultural imple-
ments.

Paper Factories in Orissa

f Shri Dhuleshwar Meena:
o . Shri Ramachandra Ulaka:

Will the Minister of Industry be
pleased to state:

(a) the number of paper factories
in Orissa at present;

(b) the type of papers manufactur-
ed by them and the production capa-
city of each factory;

(c) whether any paper factory will
be started in Orissa during 1963-64
and 1964-65; and

(d) if- so, the total capital outlay
thereof?

The Minister of Industry (Shri
Kanungoe): (a) Three.

(b) (i) Orient Paper Mills with a
production capacity of 61,000 tonnes
of Printing, Writing, Kraft, Duplex,
Triplex and Ticket Board per annum.

(ii) Messrs. Titaghur Paper Mills
with a production capacity of 12,000
tonnes of Printing & Writing, Kraft
Paper & Pulp Boards per annum.

(iii) Messrs. Straw Product Ltd.
with a production capacity of 18,000
tonnes of Printing & Writing Paper
per annum.

(e) No, Sir.

(d) Does not arise.

Fertilizer Factory at Rourkela

1866. Shri Rama Chandra Mallick:
Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) the progress made so far in the
produetion of fertilizers in the Ferti-
lizer Factory at Rourkela in Orissa;

(b) the present production capacity
of the factory; and

(c) the quantity of fertilizers sup-
plied by the factory in 1963 upto 30th
June?

The Minister of Steel and Heavy
Industries (Shri C. Suobramaniam):
(a) and (b). The Fertilizer Plant at
Rourkela was commissioned in Novem-
ber, 1962. The rated capacity of the
plant is 5,80,000 tonnes of Calcium
Ammonium Nitrate per annum, or
about 48,000 tonnes per month. It has
not, however, been possible to estab-
lish full production owing to short-
falls in the availability of coke oven
gas in quality and quantity, and of
electric power.

The monthly production since
November, 1962 has been as under:

Tonnes
November 1662 830
December 1962 8659
January 1963 9249
February 1963 9056
March 1963 1271
April 1963 868
May 1963 1470
June 1963 . 5103
July 1963 . 15699
August 1963 . . . 17500

The very low production in May and
June 1963 is due to complete stoppage
of coke oven gas for a period of five
weeks between 4th May and 12th
June, 1963, when the compressors io
the Steel Plant, through which the
coke oven gas is supplied to the Ferti-
lizer Plant, went out of commission.
The compressors have since been
repaired and brought into working
condition.

(c) The total production from the
1st January to 30th June, 1963 was
about 46,000 tonnes but the actual
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despatches during that period was
only about 18,000 tonnes.

Stainless Sieel for Rajasthan

867 J Shri Ramachandra Ulaka:
’ "7\ Shri Dhuleshwar Meena:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) the total quantity of stainless
stee] allotted to Rajasthan during
1962-63; and

(b) the actual requirement of stain-
less steel for Rajasthan during the
same period?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) Due to the shortage of foreign
exchange, no imports of Stainless
Steel Sheets for utensil manufacture
-were arranged during 1962-63 and no
allotment of Stainless Steel Sheets
was made to Rajasthan during this
‘period for this purpose.

(b) No precise information is avail-
able about the actual requirements of
Stainless Steel Sheets during 1962-63.
But, judging from the demand receiv-
-ed by the State authorities in the past,
it may be a little over 200 tons.

Industrial Estates in Rajasthan

1868, [ Shri Dhuleshwar Meena:
"\ Shri Ramachandra Ulaka:

Will the Minister of Industry be
pleased to state the number of indus-
trial estates opened in Rajasthan
during 1962-63 and the names of the
districts where opened?

The Minister of Industry (Shri
Eanungo): The information is being
collected and will be placad on the
Table of the House.

Cement Factory at Yerraguntla

1869. Shri Eswara Reddy: Will the
Minister of Steel and Heavy Indus-
tries be pleased to refer to the reply

given to Unstarred Question No. 254
on the 16th August, 1963 and state:

(a) the date on which the letter of
intent was given for setting up a
cement factory at Yerraguntla, Cud-
dapah district, Andhra Pradesh;

(b) the progress made so far by the
party; and

(¢) when the order for plant and
machinery is going to be placed and
the factory commissioned?

The Deputy Minister in the Minis-
try of Steel and Heavy Indusiries
(Shri P, C. Sethi): (a) 8th November,
1962.

(b) According to the reports from
the party, surface survey of the area
has been completed and appiication
made to the State Government for the
issue of a prospecting licence. A pri-
vate limited company has been form-
ed for finalising the financing arrange-
ments for the project and promoting
a public limited company to under-
take the project.

(¢) Order for plant and machinery
can be placed only after the prospect-
ing licence is received and detailed
investigation of the raw material
made. It is not possible to say at
present when the factory will be
commissioned.

Small Scale Industries in Madras

1870. Shri M. G. Thengondar: Will
the Minister of Industry be pleased
to state;

(a) the amount of financial assis-
tance proposed to be given for the
development of small scale industries
in Madras during 1963-64; and

(b) how many small scale units
have sprung up during the first two
years of the Third Plan period?

The Minister of Indostry (Shri
Kanungo): (a) Central assistance for
Madras State for development of
Village and Small Scale Industries
for 1963-64 is Rs. 297.00 lakhs (Loans
Rs. 182.00 lakhs and grants Rs. 115.00
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lakhs). No separate funds are ear-
marked for development of small
scale industries alone,

(b) The Madras Government have
published a directory of small scale
industries. According to this direc-
tory, the number of units which were
started during 1961 and were also
registered by the State Government is
416. No information regarding the
units that came up during 1962 is
available.

Export of Cotton Textiles to U.S.A.

1871. Shri Yashpal Singh: Will the
Minister of International Trade be
pleased to state:

(a) whether the export of cotton
textiles to the TUnited States of
America has shown a rising trend;

(b) if so, by how much; and

{c) whether any new technique was
vmployed to boost up the exports?

The Minister of Internatiomal Trade
(Shri Manubhai Shah): (a) and (b).
Yes, Sir. Exports of cotton piecegoods
(mill-made) from India to the U.S.A.
from 1961 onwards are as follows:i—

Million yards

1961 6.99
1962 26-73
1963 (January 2580
to June)

estimated.

() The rise in exports in 1962 was
« due to the fact that the U S.A. applied
restraints on imports of cotton textiles
from Japan and Hongkong under the
Short Term Arrangement for cotton
textiles of the GATT. The importers
in the U.SA., therefore, locked to
\ other countries like India. Secondly,
“Japan switched on from exports of
grey goods to finished fabrics. Since
India’s bulk exports were in grey
goods, India.obtained boost in her
-exports.

Export of Textliles to Burma

1872 J Shri P. C. Borooah:
" Shri P. R. Chakraverti:

Will the Minister of International
Trade be pleased to refer to the reply
given to Starred Question No. 965 on
the 19th April, 1963 and state:

(a) the comparative figures show-
ing the export of textiles from India
and China to Burma and traditional
European markets for Indian textiles
during the past four quarters;

(b) whether it is a fact that the
Chinese prices of their textile goods
offered for sale in foreign markets and
the Indian goods suffer from high cost
of production; and

(c) if so, the specific steps taken to
minimise production cost of Indian
textiles?

‘The Minister of International Trade
(Shri Manubhai Shah): (a) A state-
ment is laid on the Table of the House.
[Placed in Library, See No. LT-1718/
63].

(b) The prices of Chinese textiles
are far below the prices quoted by
Indian exporters. It is reported that
China pre-determines the prices to
suit local market conditions for each
country. The cost of production in
India is high.

(c) In order to bring down the cost
of production of Indian cotton textiles,
the Government of India have decided
to issue licences for installation of
large number of automatic looms
during the Third Five Year Plan.
Government have also placed a ceil-
ing on the prices of raw cotton with
a view to minimising the overall cost
of production of cotton textiles.

Indo-German Trade
( Shri Bishanchander Seth:
1873 Shri Vacshpa! Singh:
* 3 Shri Basumatari:
| Shri Rameshwar Tantia:

Will the Minister of Intermational
Trade be pleased to state:
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(a) whether it is a fact that talks
were held in Boan on the 21st May,
1963 to increase Indo-German trade;
and

(b) if so, the outcome of the
discussion?

The Minister of Intermational Trade
(Shri Manubhai Shah): (a) Yes, Sir.
The talks referred to were between
the Government of India's commer-
cial Representatives in West Germany
and officials of the German Ministries
concerned. India’s Trade Agreement
with West Germany, and the Protocol
added to the Agreement on the 30th
October 1959, provide for such talks
being held whenever necessary to con-
sider trade problems. One set of such
talks was held on the 21st May, 1963
when some aspects of Indo-German
trade during 1962 were reviewed and
certain  procedural details were
discussed.

(b) The talks were helpful in focus-
sing attention on India’s adverse
balance of trade with Germany and
the need to bridge it. The difficulties
in fulfilling the quotas which Ger-
many gives for some Indian exports
were also discussed. As a resuit of
these discussions improvements in the
procedure for administering quotas
are expected which will enable satis-
factory utilisation of import quotas.

‘Asha’ Liquor

1874. Shri D. C. Sharma: Will the
Minister of International Trade be
pleased to state:

(a) whether ‘Asha’, a well-known
brand of liquor distilied in Rajasthan,
has become popular with foreigners
in India;

(b) whether the possibility of
exploring foreign markets for its
export has been considered; and

(c) if so, with what results?

The Minister of International Trade
(Shri Manabhai Shah): (a) No, Sir.

(b) and (c). Deterioration in quality
and the time which the liquor takes

to mature are some of the impedi-
ments in the way of finding foreign
markets for this product.

Improved Agricultural Implements

1875. Shri Subodh Hansda: Will
the Minister of Industry be pleased
to state:

(a) whether it is a fact that the
manufacture of improved agricultural
{mplements was put off or delayed in
1961-62 for want of funds in the
Nahan foundry;

(b) if so, whether funds have since
been made available for manufactur-
ing the implements; ana

(c) the kind of implements now
being manufactured?

The Minister of Industry (Shri
Kanungo): (a) Proposals for the
manufacture of improved agricultural
implements were formulated primarily
to cater to the needs of Himachal
Pradesh, Punjab and Northern,
Western UP. As the response from
these States to these proposals was
not satisfactory, the consideration of
this scheme has been deferred.

(b) Does not arise.
(e) (i) Cane crushers.
(ii) Juice Pans.

(iii) Horizontal Power-crusher.

Rejected goods in Steel Plants

I Shri Morarka:
1876. \ Shri Ravindra Varma:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) the total value of rejected goods
splant-wise produced by the Maree
steel plants during 1961 and 1962;

(b) the names of the firms to whot)".
they were sold and the price at which
they were sold; and

(¢) whether in terms of percentage,
the quantity of rejected goods is abdve
normal?
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The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (c). The information is being
collected and will be placed on the
Table of the House.

Trade Agreement with Crechoslovakia

Shri P. C. Borooah:
1877. Shri Raghunath Singh:
Shr¥ Yashpal Singh:

Will the Minister of International
Trade be pleased to state:

(a) whether a new trade agreement
has been finalised between India and
Czechos.ovakia; and

(b) if so the broad det¥My§s of the
agreement?

The Minister of International Trade
(Shri Manubhai Shah): (a) Discus-
sions in regard to a new Trade Agree-
ment, operative for a further period
from the 1st January, 19¢4, are likely
to be held shortly.

(b) Does not arise.

Black-Marketing in Raw Materials

1878. Shri P. C. Borooah: Will the
Minister of Industry bz pleased to
stale:

(a) whether numerosu: ceses of
black-marketing in contzailed or im-
ported raw matenials ailutted to in-
dustrialists have come 1o light during
the last eight months and if so, tke
number of such cases in cach Stale

~ and Union Territory; and

‘(b) the action taken to prevent this
ma:practice?

The Minister of Industry (Shri
Wanungo); (a) On the basis 6 the
" Information so far recelved, 368 cases
0f alleged misutilisation of control'ed
0k imported raw materials allo‘ted
to' industrialists have come to the
notize of the Government during
the last eight months. Most of these
cases are either under investigation
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or are pending investigation, and their
state-wise break-up 1s as below:—

Andhra Pradesh 8
Assam 1
Bihar 3
Gujarat
Kerala
Madhya Pradesh 11
Madras . 17
Maharashtra 28
Orissa 16
Punjab 209
Rajasthan 7
Uttar Pradesh 12
West Bengal . 18
Delhi ' . 17
Himachal Pradesh . 10
Pondicherry . . 1
TOoTAL . —qﬁ'

(b) Action is taken against the
offenders under the = penal clauses
(Sections 5 and 6) of tue Imports
and Exports (Control) Act 1947, and
Clauses 6, 8 and 9 of the Imports
(Control) Order 1955,

The State Governments have ap-
pointed necessary staff in their Diree-
torates of Industries, s7 as to keep a
watzh over the proper utilisation of
controlled raw materials. As and
when any case of black-marketing
comes to the notice of the Govern-
ment, strict action iz {aken against
the defaulting firms, and quotas sus-
pended or cancelled.

Import of Phosphates from U.A.R.

1879. Shri Raghunath Singh: ™Will
the Minister of International Trade
be pleased to state:

(a) whether India propeses to im-
port phosphates from U.AR.; and
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(by if so, the guaniity and value
thereof?

The Mnister of Inicrnaiional Trade
(Shri Manubhzi Shah): (a) and (b).
Yes, Sir. The quantu:n of import of
rock phosphate from: the UAR.
during th: period eiding February,
1964 is likely to pe of the erder of
about Rs, 70 lakhs.

Coffee Board Depoi Workers

1880, Shri A. K. Gopalan: Will the
Minister of Iaternmational Trade be
pleased to state:

(a) whether it is a fact that the
agreement between Coffee Board
Labour Union and the Coffee Board
about the Bombay Tribunal Award
has not yet been implemented in the
case of depot workers;

(b) if so, the reasons threrefor; #nd

(c) the steps taken to implement
the agreement in the case of depot
workers?

The Minister of International Trade
(Shri Manubhai Shah): (a) No, Sir.

(b) and (c). Do not arise.

Foreign Exchamge for Birla Planetar-
fum

1881. Dr. Ranen Sen; Will the
Minister of International Trade be
pleased to state:

(a) the foreign exchange sanctioned
by Government to the Birlas io en-
able them to build the Planetarium
at Calcutia;

{b) the name of the foreign frm
that fitted the Planetarium with
scientific equipment; ard

(¢} whether the deal was made
through the Government of India?

The Minister of International Trade
(Shri Manubhai Shah): (a) Import
lizences for Rs. 8,37.000 for import of
Planstarium projector and dome were
issued during 1956 and 1957.

(b) According to the contracts, the
supp'iers of equipment, namely M/s.

Veb Carl Zeiss, East Germany and
M/s. Deutscher Innen-und-Aussen-
handel INVEST-EXPONT, East Ger-
many, were also to wprovide necessary
technicians for era:xiion cf the Flane-
tarium.

(¢) No, Sir.

a
Small Indusirizs Lxien=iun Cenire

1882. Shri G. Mohaniv: Will the
Minister of Industry be pleased to
state:

{a) whether the Small Industries
Extension Centre at Atingal for train-
ing in production o[ slainless steel
and alugginium has started function-
ing;

(b) if so, the number of persons
trained in the industries by now;

(¢) the number out of these absorb-
ed and where; and

(d) whether there is any proposal
to establish such centres at other
places?

The Minister of Industry (Shri
EKanungo): (a) The machinery which
was ordered for the Extension Centre,
Attingal, could not bes installed for
want of suitable building at Attingal
Instead of keeping tue machinery
idle, it was temporarily installed in
one of the sheds in the Industrial
Estate at Ettumanur, where it started
functioning from June, 1962. The
building at Attingal has now  been
constructed and the machinery is
being transferred from Ettumanur and

installed at Attingal -

(b) and (c¢). As a part of the In-
dustria! Extension work whirh was
inzidental to the produ:tion program-
me undertaken at Etlumanur, three
persons sponsored by M/s. MalabaT
District Co-oparative Metal Work,
Palghat, have been trained and all
of them have returned to the spomsor-
ing unit.

(d) No, Sir. :
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Manufacture of agricultural imple-
ments,

[ Dr. L. M. Singhvi;

1583, O Shri Sidheshwar Prasad;

Will the Minister ¢~ Steel and Heavy
Industries be pleased to state:

(a) the number of manniacturing
conzerns licensed {2 pruduce {ractors
and other agricultural implements in
the country, Indian and foreign, se-
parate'y;

(b) the number of concerns in the
public sector; and

(c) the total production of agricul-
tural implements during the last three
years?

The Minister of Sieel and Heavy
Industries (Shri C. Subramaniam):
(a) Six firms are, so far, licensed for
the manufacture of agricultural trac-
tors including power tiilers and five
firms are licensed for the manufac-
ture of agricultural implements. All
these firms are Indian.

(b) None so far.

(c) The figures ot production of
tractor drawn agricultural imple-
ments are given below:—

1960 1961 1962 196
(upto Ju?y}
Hos. Nos. Nos. Nos.

247 1,140 4,295 1,860

Industrial Units in Assam

1884, J Shri Ramachandra Ulaka:
7| Shri Dhuleshwar Meena:

Will the Minister of Supply be
pleased to refer to th2 reply given (o
Unstarred Question No 164 on  the
25th February, 1963 and state:

(a) whether Government have since
considered the propysal for estzblish-

ing some industrial units in Assam to
rn.2et defence requirements; and

(b) if so, the broad f:atures there-
ol?

The Minister of Suppiy (Shri Hathi):
(a) and (b). No praopru. has been
received for establishing indusirial
units in Assam to meet Delence re-
quirements.

Wkisky

1885. Shri P. K. Deo: Will the Minis-
ter of Industry be pleased to state:

(a) whether experis are being in-
vited from Scotland for distilling
whisky in some of the Government-
owned distilleries; and

(b) the quantity of Scotch Whisky
imported every year since last three
years and how much foreign exchange
was involved?

The Minister of Industry (Shri
Eanungo): (a) Government are not
aware of any such invitation

(b) No separate import statistics
are maintained for scotch whisky. Im-
port of whisky during the years
1560-61, 1961-62, 1962-63 and 1963-64
(upto May 1963) was as follows:—

Year Quantity  Value,
of whisky
p ored.
Litres. R
1960-61 4,74,000 37.4C,C00
1961-62 3,44,000 26,24,cCO
1962-63 2,54,000 19,113,000
1963-64 g . 32,000 2,42 00

(Upto May 1963)

Departments of Supply and Terhnical
Development

1886. Dr. L. M. Singhvi: Will the
Minister of Supply be pleased to
state the number of ofilcers in  the
Departments of Supply and Technical
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Development who are on deputation
from other offices?

The Minister of Supply (Shri Hathi):

Department of Supply . . 37

Department of Technical Deve-
lopment . . . 1I
ToTaL . 48

Note : This number includes both the
gazetted and non-gazerted staff,

Production of Alcuhol

1887. Shri Bhagwat Jha Azad: Will
the Minister of Indusiry be pleased
to state:

(a) whether possibilities for the
use of raw materials from Petro-
chemical sources for the production of
alcohol have been examined; and

{b) whether enough alechol is not
available for manufacturing numerous
chemicals?

The Minister of Industry (Shri
Kanungo): (a) There is no vrogramme
at present to manufacture Alcohol
from Petro Chemical feed stocks.

(b) Owing to the unexpected poor
sugar cane crop in Nurth India there
has been this year a shortage of mol-
asses and a conseguent reduction in
the production and supply of aleohol.
The position is expecied to improve
in the next sugar ecare crushing
E2as0on.

Law Commission’s Recommendations

1888, Shri Harish Chandra Mathur:
Wil! the Minister of Law be pleased
to state:

(a) the progress made in the mat-
ter of examining the recommenda-
tions of Law Commission; and

(b) which of the major reccmmen-
dations have been (i) accepted and
(ii) rejected during 1962-62 and 1963-
64 so far?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra Misra):
(a) The Law Commission has so far
submitted to the Sovernment of India
24 (twenty-four) Reports. The re-
commendations contained in these
reports have either been implemented
or are being implemented. A state-
ment showing the progress so far
made is placed on the Table of the
the House. [Placed in  Library.
See No, LT-1719]63].

(b) A statement showing the major
recommendations which have been
accepted or rejecied during the period
from 1962 is placed on the Table of
the House [Placed in Library.
See No, 1722/63].

Handloom Industry

1889. Shri Sivamurthi Swamy: Will
the Minister of International Trade
be pleased to state:

(a) the amount given {o each State
for development of Handloom Indus-
try during 1961-62 and 1952-63;

(b) the amount sanctioned for loans
to general weavers and weavers' co-
operative societies in the country
during 1961-62 and 1962-63; and

(c) the amount that has been actual-
ly spent by the States for Handloom
Industry during the same period?

The Minister of Internmational Trade
(Shri Manubhai Shah): (a) A state-
ment is laid on the Table of the
Hbouse [Placed in Library.
See No. LT-1720-63].

(b) Inasmuch as Central Assistance
is confined to the handloom industry
in the cooperative sector only, loans
sanctioned to States are in effect
loans given to Weavers' Cooperative
Societies.

(¢y A statement showing the
amounts actually spent by the States
for development of handloom indus-
try during 1961-62 is laid on the Table
of the House. [Placed in Library.
See No. LT-1720/63]. As for 1962-63,
the figures of expenditure have not
been received from the Siate Gov-
ernments so far.
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Cottage Indusiry

1890. Shri Sivamurthi Swamy.; Will
the Minister of Industry be pleased
to state:

(a) the amount given to each State
for the development of cottage indus-
try during 1961-62 and 1962-63; and

(b) the amount actualiy spent by
the States for cottage industry during
the same period?

The Minister of Industry (Shri
Kanungo): (a) and (b). A statement
is laid on the Table of the House.
[Placed in Library. See LT-l'?21]r'63].

Guest Houses built Ly Public Under-
takings

1891, Dr. L. M. Singhvi: Will the
Minister of Industry be pleased to
state:

(a) whether any of the public
sector undertakings under the control
of his Ministry had rented or built
buildings for starting guest houses;
and

(b) if so, the names of the under-
takings, the places at which the guest
houses exist and the rents paid or the
cost of building in each case?

The Minister of Industry (Shri
Nityanand Kanunguv): (a) and  (b).
A statement is laid on the Table of
the House. [Placed 1in Library.
See No. 1722/63].

Output of Iron and Steel in Private
Sector

1892, [ Shri Ramachandra Ulaka:
) 1511& Dhuleshwar Meena:

Will the Minister of Steel and
Heavy Industries be plcased to state:

(a) whether it is a fact that the
saleable iron and steel output in the
Private Sector during the last six
months has considerably gone down;
and

(b) it so, the reasons thersfor?
1204 (Ai) LSD—3.

5992

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) No, Sir.

(b) Does not arise.

Production of Pig Iron

1893, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) the production of pig iron in the
country through low shaft furnace
operations during 1962-63;

(b) whether this production has
declined in comparison tc the produc-
tion of the previous year; and

(c) if so, the reasons therefor?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) 28,224 tonnes.

(b) Yes, Sir.

(c) There was a difference of 1,360
tonnes in production. This has been
ascribed mainly {o larger number
of power failures.

Rehabilitation Industries Corpo;'ation

1894 Shri Ramachandra Ulaka:
" Shri Dhuleshwar Meena:

Will the Minister of Industry be
pleased to state the amount still out-
standing with different industrial con-
cerns who were provided with loans
by the Rehabilitation Industries Cor-
poration as on the 31st July, 19637

The Minister of Industry (Shri
Nityanand Kanungo): A statement is
laid on the Table of the House.
[Placed in Library, See No. LT-1723f
63].

Allotment of Raw Material

1895, Shri Mohsim: Will the Minis-
ter of Industry be pleased to state:

(a) the total demand and allotment
of raw material like stainless steel,
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brass, steel, copper and zinc made to
different States in lhe country during
the last three years;

(b) whether it is a fact that Mysore’s
demands were not properly attended
to during the last three years; and

(¢) whether some of the imported
machinery is lying idle for want of
raw material in the State?

The Minister of Industry (Shri
Kannngo): (a) Information is being
collected and will be laig on the
Table of the House when ready.

(b) No, Sir,

(c) It would not be correct to say
that some of the imported machinery
is lying idle, though it is true that in
a number of cases the machinery is
net used to full capacity due to inade-
guate availability of raw materials.
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Import of Machine Tools

1898. Dr. Mahadeva Prasad: Will
the Minister of Stee] and Heavy In-
dustries be pleased to state:

(a) whether it is a fact that import
of machine tools has recorded an up-
ward trend in recent years, despite
the big increase in home production;
and

(b) if so, the reasons therefor?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) Yes, Sir.

(b) The demand for machine tools
has gone yp due to increased indus-
trial activity, especially in the field of
machinery manufacture.

Oxygen and Acetylene Factory in
Kerala

1899, Shri P. Eunhan: Will the
Minister of Industry be pleased to
state:

(a) whether any licence has been
given to a private firm recently to set
up a factory in Kerala for the manu-
facture of Oxygen and Acetylene;

(b) if so, the name of the firm to
which licence has been given;

{c) the estimated cost of the factory;
and

(d) its production capacity?

The Minister of Industry (Shri
Eanungo): (a) and (b). A licence
under the Industries (Development
and Regulation) Act, has been issued
in May, 1963, to Shri D, N. Khandke
of Bombay to establish a new indus-
tria] undertaking in Alwaye Tehsil,
District Ernakulam, Xerala State,
under the name of “Southern Gas
Limited” for the manufacture of
oxygen and Dissolved Acetylene gases.
The scheme is essentially to recover
the by-product oxygen available from
Messrs  Fertilisers and Chemicals
(Travancore) Limited, Alwaye.

(c) Rs. 61 lakhs.
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(d) The annual capacities licensed
for oxygen and Dissolved Acetylene
gases are 60 million cubic feet and 12
million cubic feet respectively,
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CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE

(i) JUDICIAL  PRONOUNCEMENTS BY
SupREME COURT REGARDING FILING OF
AN AFFIDAVIT BY A MAGISTRATE RE-
LATING TO TRANSFER OF A CRIMINAL
CASE

Shri Tyagi (Dehra Dun): Sir, 1 call
the attention of the Minister of Home
Affairs to the following matter of
urgent public importance and I request
that he may make a statement there-
on:

“The judicial pronouncements
made by the Supreme Court in
its judgment dated the 4th
September, 1963, regarding filing
of an affidavit by a Delhi Magis-

Public I'mportance
trate on behalf of the Delhi Ad-
ministration relating to the
transfer of a criminal case pending
in his court”,

The Minister of Home Affairs (Shri
Nanda): The statement consists of
two pages, Shall I read it or......

Some hon. Members: Yes, ves.

Bhri Nanda: One Shri Mool Raj
filed a complaint against Shrimati
Kaushalya Devi, Shri Dalip Singh and
others under Section 420 read with
section 120B of the Indian Penal Code
in the court of Shri R. N. Singh,
Magistrate First Class, Delhi. The
case was assigned to Shri M. L.
Grover, Magistrate First Class, for
trial, Shrimati Kaushalya Devi filed a
petition before the Supreme Court
for the transfer of the case from the
court of Shri M, L, Grover. The
Supreme Court then ordered a stay of
the proceedings in the Magistrate's
court and directed the petitioner to
file an application in the proper form
under section 526 of the Criminal
Procedure Code before the Sessions
Judge, Delhi. The Sessions Judge
ordered the transfer of the case from
the court of Shri M. L. Grover to the
court of some Magistrate who did not
belong to the Punjab cadre. The
case was then transferred by the Dis-
trict Magistrate to the court of Shri
S. C. Chaturvedi, Magistrate First
Class, Delhi, Shrimati Kaushalya
Devi then filed a petition under section
527 of the Criminal Procedure Code
before the Supreme Court of India
for the transfer of the case from the
court of Shri S, C. Chaturvedi to a
court subordinate to some High Court
other than the High Court which has
jurisdiction over the Delhi Territory,
namely the High Court of Punjab.
When the petition came up for hear-
ing before the Supreme Court an
affidavit sworn by the Magistrate
Shri 8. C. Chaturvedi was filed on
behalf “of the Delhi Administration.
The Supreme Court ordered the
transfer of the case from the court of
Shri 8. C. Chaturvedi to the District
Magistrate, Saharanpur, under the
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jurisdiction of the Allahabad High
Court, who was, in his {urn, directed
to entrust the trial of the case to a
Magistrate of competent jurisdiction
in his district.

2 In the course of their judgment
the Supreme Court have observed:

“....it is not easy to under-
stand how the Delhi Administra-
tion requested the learned Magis-
trate himself to make the
affidavit, and how the learned
Magistrate accepted the said
request. the Sub-Divisional
Magistrate himself has, in a sense,
entered the arena and made a
counter-affidavit opposing the
transfer application, the com-
plexion of the problem is com-
pletely changed.....The affidavit
of the Sub-Divisional Magistrate
is described as an affidavit made
on behalf of the Delhi Administra-
tion. .... it is impossible to
understand how the Magistrate in
whose court the proceedings in
question are pending can rush into
the arena and make an affidavit
disputing the prayer made by the
petitioner for transfer of the case.
....the Magistrate in whose court
the proceedings are pending
should never forget that he is a
Judge and not a partisan for the
Administration or the prosecution;
....The statement made by the
learned Magistrate. ...clearly
shows that the Magistrate has
assumed a partisan role and has
purported to contest the plea
which the petitioner wanted to
raise....It is an elementary prin-
ciple of the rule of law that
Judges who preside over trials,
civil or criminal, never enter the
arena. In criminal trials, parti-
cularly, it is of utmost importance
that the Magistrate who tries the
case must remain fearless, im-
partial and objective;.... if a
Magistrate chooses to make an
affidavit challenging the applica-
tion made by an accused person
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whose case is pending in his court,
makes the said affidavit on behalf
of the Administration, and in the
affidavit puts in a strong plea
opposing the transfer, all cssential
attributes of a fair and impartial
crimina] trial are immediately put
in jeopardy. It is very much to
be regretied that the Delhi Ad-
ministration chose to request the
Magistrate to make an affidavit
and that the Magistrate accepted
the said request and made the
affidavit on the lines we have
already indicated, That being so,
even without considering the
merits of the contentions raised
by the petitioner, we think it is
expedient for the ends of justice
that the case pending against the
petitioner and three other persops
should be transferred from the
court of the learned Sub-Divisional
Magistrate, Delhi, to a court of
competent jurisdiction in Saharan-
pur, UPR.".

3. 1 have had occasion to look
carefully into the papers. In connec-
tion with another matter, the Deputy
Government Advocate had advised
the Delhi Administration that in all
matters where a nolice is issued by
the Supreme Courl for the hearing of
a petition, it is the duty of the res-
pondent to give all details whichever
are sought by the Court and that
should also be done by way of an
affidavit which may be filed on behalf
of the State sworn by an officer of
the State Government duly in ad-
vance of the date of hearing. In
pursuance of this advice of the Deputy
Government Advocate, the Additional
District Magistrate, Delhi, had issued
an order to all Magistrates that as the
Presiding Officers of the lower court
concerned were usually conversant
with the facts of the case they were
the right persons to swear affidavits in
connexion with cases pending in their
courts.

Shri Tyagi: Foolish. Who did it?
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Shri Nanda: Certainly so; but please
hear it, When Shrimati Kaushalya
Devi's petition for the transfer of the
case was filed in the Supreme Court,
the Deputy Government Advocate ad-
vised that if the Delhi Administration
wanted to oppose the transfer peti-
tion a wvakalatnama may be duly
executed and a counter-affidavit be
sworn by some officer duly conversant
with the facts of the case. The trial
Magistrate Shri S. C, Chaturvedi was
accordingly asked to brief the Deputy
Government Advocate with regard to
the facts material to this case and also
to swear a counter affidavit. A coun-
ter-affidavit was drafted by the
Deputy Government Advocate and the
Magistrate swore to the affidavit which
was then filed in the Supreme Court.

4. 1 may state straightaway that the
Magistrate was ill-advised in filing a
counter-affidavit before the Supreme
Court in the proceedings for the
transfer of a case from his court,
From the details which 1 have given
above, it will, however, also be clear
that the Delhi Administration them-
selves in the light of the advice of
the Deputy Government Advocate had
issued standing instructions to Magis-
trates with regard to the filing of
counter-affidavits in such cases, which
were erroneous. The Deputy Govern-
ment Advocate was also mistaken in
filing a counter-affidavit sworn by the
try:ng Magistrate himself in these pro.
ceedings.

5 1 would like, however, to assure
the House that although the officers
to whom 1 have referred fell into this
error, there is no reason to believe
that they acted except in good faith.
Suitable instructions to the Delhi Ad-
ministration have also issued indicat-
ing to them the proper procedure to
be adopted in such cases in future.

Mr. Speaker: Shri Tyagi.

Shri Tyagi: After hearing the hon.
Home Minister and the spirit in which
he has made the statement, I have no
further questions to ask.

Public Importance

Shri Hari Vishnu Kamath (Hoshan-
gabad): Is the hon. Minister aware of
widespread reports in the capital that
some highranking Minister or one of
his influential relations took such in-
ordinately unwholesome interest in
this case as to advise the Delhi Ad-
ministration to ask the Magistrate to
file an affidavit in the case which has
been rightly criticized so strongly by
the Supreme Court? If it it be other-
wise, has the hon. Minister cared to
enquire under what provision of law
or procedure or other enactment the
Deputy Government Advocate sug-
gested to the Delhi Administration
that an affidavit or counter-affidavit
or some such document could be filed
in such cases? What is the proce-
dure?

Mr. Speaker: Hon, Members should
realise that it was not in this indivi-
cdual or particular case that the Magis-
trate had filed an affidavit. There
were standing instructions by the
Delhi Adminis:ration, Erroneous
though they were and repre-
hensible though they might be,
they were the instructions perhaps
after the advice of the Deputy Govern-
ment Advocale or wherever he was.
Therefore under those instructions
this advice also was given and then
the affidavit was filed. Therefore,
there is no. need to bring in the
relation of some Minister or somebody
else. who advised the Delhi Adminis-
tration. If it were a lonely or a sepa-
rate case, then it would be a different
thing.

Shri Hari Vishnu Kamath: I am
glad vou have clarified the position.
May 1 know when the Government
exactly came to know of the Deputy
Government Advocate's instruction?
How long ago was it and did they
sleep so long over it?

Mr. Speaker: When did the Gov-
ernment come to know of these
instructions by this advocate?

Shri Nanda: As far as I know it
was out of the judgment of the
Supreme Court, Then only the thing
came to our notice,
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Shri Hari Vishnu Kamath: May I
know in how many cases the affidavit
was filed?

Bhri Nanda: There was no such
case,

Shri Hari Vishou Kamath: Here it
is, Sir,

Mr. Speaker: In any other case also
bad any magistrate filed an affidavit?

Shri Nanda: It has to be verified.
There was no case on the same lines,
The case which came to our notice
earlier was not on the same lines.

Mr. Speaker: The Members are
anxious to find out, when it is alleged
that it was in pursuance of the instruec.
tions of the Delhi Administration,
whether occasions had arisen earlier
where magistrates had been asked or
they had filed affidavits when appli-
cations for transfer had been made in
the higher court?

Shri Nanda: No such case, where
the matter of transfer is there. There
ure other cases which are of a differ-
ent character.

Shri Hari Vishnu Kamath: In all
humility, Sir, I may say my first part
of the question now becomes relevant,
whether it was because of some Minis.
ter or some relaiion of his who was
so interested in the case that ne or
she advised the magistrate to file an
affidavit.

Shri Nanda: No such thing has
come to our notice,

Shri Tyagi: At what level was the
Deputy Government Advocate's.
opinion formed....(Interruptions).

Shri R. Barua (Jorhat): May I know
when were the instructions by the
Deputy Government Advocate issued?

Mr. Speaker: When was the circular
issued?

Shri Nanda: This is on the 1st of
July—1-T-83.
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Shri Ranga (Chittoor): Specially
for this.

Mr. Speaker: Infercnces are for the
Members to draw. They can ask for
information.

Dr. L. M, Singhvi (Jodhpur): The
issuing of a general circular to this
cffect which seems to have been con-
trived almost for this case, just before
this case, seems to represent a perfect
subversion of the judicial process. I
wart to know what steps have the
Gavernment taken to see that similar
eurculars which are in violation of
known procedure which have been
promulgated by the Punjab Adminis-
tion? This is Delhi Administration.

Mr. Speaker: Punjab Administra-
tion? This is Delhi Administration.

Shri Nath Pai  (Rajapur): Punjab
is very intimately connzcted with this.

Dr. L. M, Singhvi: I am sorry;
Delhi Adminisiration,

Shri Nanda: As is eviden! from the
last portion of my statement, we have
issued strict instructionz and given
proper guidance to the authorities zo
that such things may not recur. Thia
was on the 5th July that the transfer
o{ this case arose—the issuing of an
sffidavit.

Shri Ranga: It is for the benefit of
this case that it was issued.

Shri Surendranath Dwivedy
(Kendrapara): It is very clear.

Mr. Speaker: Order, order. We
should proceed in an orderly manner.

Shri 5. M. Banerjee (Kanpur): It
has come out in newspapers that Shri.
mati Kaushalya Devi urged for the
ransfer of this case because she was
the mother-in-law of Shri R, P, Kapoor
who had incurred the wrath of the
Chief Minister of Punjab. I would
like to know what the Government is
considering, after so many ;udgments
of the Supreme Court where everyone
has asked for transfer of the case from
Punjab to other placeg and whether
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the Government have gone deeper
into that aspect........

Mr. Speaker: We are going far
away from the question that is before
us.

Shri S. M. Banerjee: [t has come in
the papers.

Mr. Speaker: Because it has come in
the papers, the question should be put.
I will not allow that. (Interruption).

Shri S. M. Banerjee: Let the Chief
Minister survive.

Mr. Speaker: That is not my con-
cern. I am only concerned whether
the question survives or not. (Inter-
Tuption).

Shri Nath Pai: Is it a fact that Shri.
mati Kaushalva Devi happens to be
the mother-in-law of Mr. R, P,
Kapoor, an 1.C.S. official from Punjab
who has incurred the wrath and dis-
pleasure of the Chief Minister of Pun-
jab and may I know in how many
cases has the Supreme Court passed
glrictureg against the Punjab Chief
Minister  before the Government
makes up its mind to remuove him?

Mr. Speaker: That is not relevant.

Shri Nath Pai: It i3 extremely rele-
vant. The first part of my question
is relevant.

Mr. Speaker: No.

Shri Nath Pai: I am very sorry that
you are saying like this.

Shri S. M. Banerjee: On a point of
order. . . .

Shri Nath Pai: The case has come
from Punjab to Delhi. . . .

Mr. Speaker: I do realise  that.
However excited we might be and
however strongly we might feel on a
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particular point, then too, we have
to proceed according to the rules
that we have got. A particular issue
is before us. How can the Members
expect that I should open it out to
other matters that are not relevant
here? They may excuse me in this
respect, and I hope they will realise
their own responsibilities also. I do
know that they feel exercised, and I
might also be one .f them sometimes,
but this cannot be brought up here.

(SARA)

Shri Nath Pai: The first part of my
question may be answered. The
whole unfortunate case has come to
Delhi because of a certain background.
She has had the case transferred to
Delhi because of a certain background,
80, I want a reply *o the first part of
my gquestion which is legitimate.

Shri S, M. Banerjee; I rise to a
point of order. ... (Interruptions),

Mr. Speaker: Thz hon. Member
rises always to a point of order, and
subsequently it is found to be no point
of order at all . . .

Shri 8. M. Banerjee: How can you
anticipate what I am going to say?

Mr. Speaker: The first question is
whether Shrimati Kaushalaya Deviis
the mother-in-law of. . . .

Shri Nath Pai: . . . .one Mr. Kapur?

Shri Nanda: I have heard that. It
is so0.

Shri Nath Pai: What was the reply?

Mr. Speaker: He savs that he has
also heard that.

Shri S. M. Banerjce;: My point of
order is this, namely that this calling-
attention-notice was tabled on the
basis of a judgment of the Supreme
Court where Shrimati Kaushalya Devi
appealed to the Supreme Court for
transfer of her case, because she felt
that she was the mother-in-law  of
Mr. R. P. Kapur who had incurred the
displeasure or wrath of the Chief
Minister, and, therefore, she should
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ask for a transfer of the case. So, if
any matter arises out of a particular
subject for which we have tabled this
calling-attention-notice, are we not
entitled to discuss it and put ques-
tions on that?

Mr. Speaker: That is what I have
stated that that does not extend; the
particular issue that we have before
us does not include that.

Shri Nath Pai: We are only going
into the root cause of it.
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Mr. Speaker: He wants to  know
whether the affidavit was filed before
this or after this?

The Minister of Law (Shri A. K.
Ben): Before the circular? No, it was
after the circular. The circular was
on 1st July, and ihe nctice of this
application for transfer was issued by
the Supreme Court only on the 25th
July, that means, 25 days after the
circular.

Shri Surendranath Dwivedy: When
was the affidavit filed?

Shri A. K. Sen: The affidavit was
filed on the 27th August.

Shri Kapur Singh ,Ludhiana): Since
this magistrate acted under instruc-
tions and not suomotuand in perver-
sity, may this Hous2 be aszured that
he will not be put into jeopardy
directly or indirectly to appease the
just displeasure of the Supreme Court?

Mr. Speaker: H= cannot ask for that
assurance now

=t siieR W dTw (FEr)
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Shri Nanda: He was appointed on
the advice of the UPSC,

Mr. Speaker: Is he the Deputy
Government Advecate of Delhi?

Shri Nanda: Yes, he is for Delhi
also.

Shri Surendranath Dwivedy; The
hon. Member wants to know the State
to which he belongs.

Shri Kapur Singh: My question is
based upon the general knowledge that
Governments are wont to adopt mea-
sures wherein they are tempted to
put innocent people into jeopardy as
scapegoats.

Mr. Speaker: On a guestion, I can-
not compel Governmeni to give any
assurance on any subject saving that
they would not do this or they would
not do that. That was my objecticon.

Shri Kapur Singh: We can gel some
kind of indication tnat a wrong thing
would not be done.

Mr. Speaker: Of course, we expect
that from Government, in fact, from
every Government.

Shri Lahri Singh (Rohtak): May 1
know whether it is under considera-
tion of Government to take action
against that Government advocate for
issuing these erronecus instructions?

Shri Nanda: I have stated that we
have informed the Chief Commi sioner
as to what should be done in fulure.
Of course, the Supreme Court came
down naturally with a very heavy
hand on this becavse it was wholly
improper. This is being realised. If
anything more has to be done abcut
competence etc. certainly the autho-
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rities immediately concerned can do
that. This deputy government sdvo-
cate is attached to the Supreme Court
and looks after zases in Delhi &nd
other cases.

Shri Tyagi: Has he been dismissed
or not?

(ii) Reported photographing by
Chinese Embassy official of com-
munist flags on government
property in Delhi,

Shri Hem Barua (Gauhati): I call
the attention of the Prime Minister to
the following maiter of urgent public
importance and request that he may
make a statement thereon:

The reported fact of Chinese
Embassy officials taking photo-
graphs of communist flags on gov-
ernment property in Delhi on the
12th September 1963.

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri  Jawaharlal
Nehru): Apart from what has appear-
ed in the public press—-newspapers—
I have been unable to get any special
information on this subject. I  have
enquired and have not got it vet. But
presuming that what has appeared in
the papers is correct......

Mr. Speaker: If he desires to make
that statement later on, today or to-
morrow, he might do so.

Shri Jawaharlal Nehru: 1 do not
think so. 1 accept the report as cor-
rect. I say there is nothing further
we can do about it.

Shri Tyagl: Was the police there?
Did the police interfera?

Mr. Speaker: Order, order.

Shri  Jawaharla] Nehru: Early in
the morning, the press report says,
some people, Communists presumably,
put up a few flags—red flags—on
those posts that have been put up
for VIP receptions. Just then, a

Public Importance
Chinese Embassy official was passing
by in a ecar. He took scme pictures
of it

Shri Nath Pai: How did he happen
to pass just then?

Shri Hari Vishnu Kamath: Collu-
sion between them.

Shri Jawaharla] Nehru: Immedia-
tely, a number of people apprently
went towards the car and the car
went away. It was there for a very
short time. The flags were taken
off. According to this report that
was all that happened (Interruptions).

An Hon. Member: They are in a
hurry!

Shri Hem Baruma: In view of the
fact that espionage work in pur coun-
try is, of late, intensified by the Chi-
nese jointly with Pakistan and cer-
tain other pro-Peking political ele-
ments in our couniry, may I know
whether the Government propose (a)
to sever diplomatic relaticns with
China in the interest of the security
of our country....

Mr, Speaker: That is not relevant
He should put a question that js rele-
vant.

Shri Hem Barua: I om coming to
(b).

Mr. Speaker: If (b) is the relevant
part, why should he put (a)?

Shri Hem Barua: Do Govermnent
propose to take stern measures, instead
of legalising subversion which Govern-
ment has go far been doing, against
those subversive elements in our
country?

An Hon. Member: And the com-
munist party.

Shri Jawaharlay Nehru: T am af-
raid I am not intelligent enough al-
ways to follow the hon. Member's
questions. ...

Shri Hem Barua: Shall I repeat
it?



6009 Calling Attention SEPTEMBER 13, 1963

Shri Jawaharlal Nehru: (a)s, (b)s,
(c)s, (d)s, (x)s, (¥)s and (z)s—I can-
not understand.

Mr, Speaker: I have so many times
asked the hon. Member to confine
himself to the point in question. One
thing I might make clear. If 3 Mem-
ber does not utilise properly the op-
portunity given to him to put a
question, or put a question that is in-
admissible and I over-rule it, he loses
that opportunity. That cannot be
repeated again and again.

Sari Hem Barua: 1 did not want to
repeat.

Mr, Speaker: Because it cannot be
that once he hag put an irrelevant
question, I allow him to put another
question, and if that is again irrele.
vent, I allow him a third opportunity.
Therefore, Members ought 10 Be care-
ful. 1 will allow him an opportunity
this time, but let Membur; beware
that if they put irrelevant guestions,
1.".|ey will lose their opportuaivy,

Shri Ranga: Surely we cannot be
sure, however careful we may be, that
we put only such questions which
would be allowed by you. If by any
chance, you are pleased to disallow it,
you should give us another oppor-
tunity. If we make a mistake there-
sfier, you can stop us.

Mr. Speaker: 1 would request Shri
Ranga not to ask me onlv, but to
consider it himself. If the auestion
has not got any relevance, hag nct
even a distant relation to the subject,
then naturally the Member must lose
his right. If there is some mistake, 1
shall alway; consider. It cannot be
an inflexible rule, but he will also con-
cede that I cannot allow any Member
to go on asking questions that are
irrelevant, and claiming the right to
put a question again.

Shuri Eapur Singh: In this parti-
cular case......

Mr, Speaker: Let him put the ques-
tion again.

to Matter of Urgent 6010
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Shri Hem Barua: I will put the
briefest question. May I know whe-
ther Government have contemplated
any action against the miscreants,
whether the miscreants are Chinese
nationals or our own people?

Shri Jawaharlal Nehru: Govern-
ment, obviously, cannot contemplate
any action unless they know the facts.
This is the first time I have heard
somebody suggesting that the Chinesa
have put it up. I have not heard so,

Shri Hari Vishnu Eamath: Collu-
sion,

Shri Jawaharlal Nehrn: It any
Chinese national has done this, action,
would be taken against him obwiously.

Shrl Hari Vishnu Kamath: There
must be investigation,

Shri Hem Barma: He has misunder-
stood and misinterpreted completely. I
just wanted to know wkether there
was any collusion between the Chinese
Embassy officials and our own mis-
creants?

Mr_ Speaker: That he has answered.

Shri Hem Baura: He has pot re-
plied.

Shri U. M. Trivedi (Mandsaur): The
Prime Minister said that the car of
the Chinese Embassy came on the spot
just then and took some snaps. Has
Government any knowledge of the
ways and means by which the Chinese
photographers were found just at the
right moment on the spot to take
these snaps?

Shri Jawaharlal Nehru: 1 have
just said that I was commenting on
the newspaper report. I have no other
knowledge vet. We have tried to get
it. We have no other knowledge.

Shri U, M. Trivedi: In that case,
the pertinent question arises whether
a further statement will be made by
the Prime Minister.
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Mr, Speaker: He has assured the
House of it.

Shri Hem Barua: May 1 seek a
clarification? Is it not a sad com-
mentary on the administration that
when such a subversive thing occurs
in the Capital, when the Prims Minis-
ter sits in the Capital and when we
have an army of police men to gather
information, the Prime Minister comes
and tell us that he has no information?

Mr. Speaker: The commentary he is
passing is on the administration ina
general. That is not in question now.
The Prime Minister has stated that he
would make further enquiries, and if
he gets further information. I do ex-
pect he would give it to the House.

Shri Harj Vishnu Eamath: On
Monday.

Shri U. M, Trivedi: The report fur-
they says that these flags were obtain-
ed from the Chinese Embassy. Will
that also be investigated?

Shri Narasimha Reddy (Rajampet):
How is it that immediately or within
a short time of the hoisting of these
Communist flags at public places, the
Chinese nationals or some of those
officials belonging to the Chinese
Embassy took snaps of it, indicating
a deep-rooted conspiracy and eollusion
between the Communists and the
Chinese? What! action do Government
propose to take to unearth this cons-
piracy and book the offenders?

Mr, Speaker: The Prime Minister
has said he will make enquiries, and
if something is found, a statement will
be made.

8hri Ranga: What about the second
part of the question* What action do
they propose to take?

Shri Jawaharial Nehru: The hon.
Mamber, after deep thought, has re-
peated what has been said three times
before. 1 do not wundesratnd it. I
have merely read out or commented
on a statement that has appeared in
the newspaper, [ have asked for a
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report from the Delhi Administration.
I have not received it.

Shri Ranga: Therefore, the com-
ments made by him bescome relevant.

Mr. Speaker: Let that report be
received then.

12.30 hrs,
PAPERS LAID ON THE TABLE

CHINESE NOTE AND GOVERNMENT 0F
INDIA’S REPLY

The Prime Minister, Minister of
External Affairs and  Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Sir, I beg to lay on the Table
a copy each of the rollowing papers:—

(i) Chinese note dated the 29th
August, 1963.

(ii) Government of India's reply
dated the 4th September, 1963,
[Placed in Library. See No.
LT-1715/63.]

NOTIFICATION UNDER RUBBER ACT

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhaj Shah): I
beg to lay on the Table a copy of the
Rubber Board Service (Recruitment)
Second Amendment Rules, 1963 pub-
lished in Notification No. 5.0, 2465
dated the 31st August, 1963, under
gub-scetion (3) of section 25 of the
Rubber Act, 1947. [Placed in Library
See No, LT-1716/63.]

ACCOUNTs OF THE KHADI AND VILLACE
INpUSTRIES COMMISSION

Shri Mannbhai Shah: On behalf of
Shri Nityanand Kanungo, I beg to lay
on the Table a copy of the Certified
Accounts of the Khadi and Village
Industries Commission for the year
1961-62 together with the Audit Re-
port thereon, under sub-section (4) of
section 23 of the Khadi and Villags
Industries Commission Act. 1956
(Placed in Library. See No, LT-1T17/
83.]
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12.32 hrs,
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

‘In accordance with the provi-
sions of rule 101 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha at its sitting
held on the 10th September, 1963
agreed to the following amend-
ments made by the Lok Sabha at
its sitting held on the 29th August
1963 in the Indian Sale of Goods
(Amendment) Bill, 1962:—

Enacting Formula

1. That at page 1, line 1, for tha
word “Thirteenth” the word
“Fourteenth” be substituted.

Clause 1

2. That at page 1, line 4. for
the figure “1962" the figure
“1963" be substituted.’

12.33 hrs,
PUBLIC ACCOUNTS COMMITTEE

THIRTEENTH REPORT

Shri Tyagi (Dehra Dun): Sir, I beg
to present the Thirteenth Report of
the Public Accounts Committee on tha
Appropriation Accounts (Railways)
1961-62 and Audit Report (Railways),
1963.

12.33 hrs,
PRESENTATION OF PETITION

Shri A, K, Gopalan (Kasergod):
Sir, 1 beg to present a petition signed
by Shri Hari Om and a crore and two
and a half lakhs others regarding rise
in prices. taxes and other matters, A
few petitions are here and the others
are deposited outside.
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Shri Hari Vishon Kamath (Hoshan-
gabad): May I ask whether one-time
revolutionaries have become peti=
tioners now?....(Interruptions.)

Mr. Speaker: I am rather surprised
that the question should be asked of
me.

12.34 hrs,
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise {n
announce that Government Business in
this House during the week commenc-
ing 16th September, 1963, will consist

(1) Discussion on tha present in=
ternational situation and the
policy of the Government of
India in relation thereto on a
motion to be moved by tha
Prime Minister on 16th Sen-
tember, 1963.

(2) Consideration of any item of
Business carricd over from
today’s Order Paper,

(3) Discussion on the statement
laid on the Table of the Hou:e
by the Minister of Defence on
the 2nd September, 1963, re-
garding NEFA Enquiry and
the statement made by the
Minister of Defence on Ith
September, 1963 on ‘Our De-
fence Preparedness’ on
motions to be moved by Shri
Prakash Vir Shastri and
others and Shri Bhakt Dar-
shan respectively.

Consideration of motions for
the constitution of a Cemmit-
tee on Public Undertakings.

(4

-

(5) Discussion on the Annusl
Report of the TUniversity
Grantg Commission for the
year 1961-62 on a motion to
be moved by the Minister of
Education.
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In order that the membpers get ade-
quate time for discussion of these
items of business, it is proposed that
the House may have a sitting on Satur.
day, the 21st of Sepiember.

Mr, Speaker: Shri Kamath  has
given me notice that he wants to put
certain questions.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, with the Lok Sabha
bulletin of the 1st August before me,
as I survey the wide gap between
promise and performance, it seems
the position can be aptly summed up
in words which somewhat parody the
well-known lines of a famous poet.
So many Bills, so much business; 5o
little done. such Ministers to be....
(Interruptions.)

Shri Hem Barua: Does the Minister
know the poet?

Shri Hari Vishnu Kamath: 1 think
the Minister knows; he is a lover of
poetry.

Mr. Speaker: I would request him
to be brief and relevant.

Shri Hari Vishnu Kamath: I wanted
to raise five points but two of the
points could more or less be easily
disposed of, The motion regarding
committee on public undertakings has
been announced already. The othcr
one on planning also need not be dis-
cussed today.

Now, I come to the three points
which are important in my humble
judgment, The first one is with regard
to the allocation of time for the
various items coming up before the
House. May I invite your attention to
rules 362 and- 363 which governed
more or less the procedure in the pra-
visional Parliament and I believe for
one or two years of the first Lok
Sabha? I believe that much of the
work that Parliament s expected to
do in the interest, of the nation, as the
mirror of national opinion and the
instrument of national will, cannot be
carried out effectively if a strict, rigid,
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time-limit is imposed on every item
of business coming before the House.
I remember that in the {ime of the
first Speaker of the Lok Sabha, Shri
Mavalankar, in those early days, in
the provisional Parliament, there was,
I believe, no Business Advisory Com-
mittee which fixed these rigid time-
limits or time-schedules for every
business, but the Speaker had an eye
on the business, on the debate that
was going on in the House, and if he
felt that the debate was being carried
on properly and effectively, and there
was substantial contribution being
made thereto, he allowed the business
to be carried on, I remember—I be-
lieve you were also present in the
House—on twg or three occasions dur-
ing that period when a closure was
sought to be applied by Members of
the Congress Party, he refuszd to
accept the motion and he let the
debate be carried on. So, my first
point is that the Gowvernment should
not make recommendations for slio-
cation of time for various items of
business. legislative or other business.
It is strictly you who should decide—

Mr. Speaker: The Business Advisory
Committee should continue or—should
be—

Shri Hari Vishnu Kamath: It should
continue, but only for such items that
are considered necesgsary, not for cvery
item of business.

Mr, Speaker: Who should decide?

Shri Hari Vishnu Kamath: You, Sir,
in consultation with the Leader of the
House, That is also what the rule
savs.

Mr, Speaker: All these rules should
be read together, He desires that
some agenda ghould be brought about
and the Business Advisory Committee
should consider only those items that
are entrusted to it by the Speaker,
when the Speaker considers that sucn
items are so important that some
time-limit should be placed on them.
Is it the idea?
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Shri Hari Vishmu Kamath; No, Sir,
It is the other way round. If they
are very importani, and the entire
House is interested, if they are of
national importance, no time-limut
should be fixed at all, and you can
keep a watchful eye and attentive
ear on the proceedings that are going
on and see whether the debate is pro-
ceeding effectively and usefully.

Mr, Speaker: All right; that is the
first point. What is the second one?

Shri Hari Vishnu Eamath; The
second point is the one which I have
been raising in vain during the last
few sessions of the third Lok Sabha.
It is about the annual duration of Par-
liament sessions. I have these figures
—they should be authentic—compiled
by the Reference and Research Sec-
tion of the Lok Sabha Secretariat. 1
find that there has been a slow and
steady erosion of time that Govern-
ment deems fit to devote to parliamen=-
tary work. (Interruption.) I will take
only the budget sessions. In one ses-
sion, it was 92 days; then 89 days; it
was 106 days in one budget session in
the first Lok Sabha; another was for
98 days. Now, we have come down to
89 days. Then came 86. The last one
which ended this year was for 76
days. I think Shri Mavalankar, the
first Speaker, was eminently right
when he said that Parliament, if it
should fructify the will of the ration,
the people, as the true mirror of
national opinion, and an instrument of
the popular will should sit for at least
seven months in the year, not less

The last point is with regard to the
Constitution (Amendment) Bill for
amending article 100 of the Constitu-
tion, relating to the quorum of the
House, As this is the last statement
that the hon. Minister is making in this
session, I want to reiterate what I said
last time, namely, that the Government
has been unconscionably delaying this
matter which has been pending since
1955, when the first Speaker, Shri
Mavalankar, advised the Government
to bring forward a Bill with regard to
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this matter. But for some reason pest
known io themselves they have nol
moved at all in this matter. I would
like to state in all humility, but all
earnestness that most of us on this
side of the House would like to give
notice to the Government that if (hey
do not bring forward a Bill, as advis-
ed by you also and not only by Shri
Mavalankar, to amend Artcle 100 re-
lating to quorum, within the firzi two
weeks of the next session, we shall not
regard ourselves as bound by the un-
constitutional convention which 1is
being followed here with regard to
quorum, According to his own state-
ment made earlier, the Bill shouid be
introduced.

Mr. Speaker: I have noted down his
points. Dr, Singhvi,

Dr. L. M. Singhvi (Jodhpur): I
would also submit that there should be
a reconsideration of the hours during
which we =it and also the possibility
of restoring the lunch hour,

Mr, Speaker: That was considered
the other day when it was raised by
Dr. Lohia, We have considered it

Shri U. M, Trivedi (Mandsaur):
Sir, I support Mr. Kamath’s demand so
far as the very hard attitude thal has
been adopted and 1 should say the
anti-State manner in which debates on
Bills are conducted is concerned. I1
becomes impossible for anyone to say
within 15 minutes or 10 minutes or 5
minutes allotted what he wants to say
on the whole Bill which is beisre the
House and to make the criticisms on
the clauses which he wants to make.
It becomes extremely difficult. Some-
times, there is another thing which
comes to notice. Although every Mem.
ber may belong to a particular group,
yet so far as taking part in the debate
is concerned, it cannot be said that
only one speaker from that particular
group should be allowed and that
others should not express their views
at all. That is why I say that this
rigidness about this time limit chould
g0, We realise that there should not
be waste of time. At the same time,
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It should also be realised ‘hat we are
here as representatives and in our
own way we want to exvress before
the House the effects that we find and
the suggestions that we want to 1nake
to the Government, so that there can
be proper appreciation of our views
by the Government and by the public
at large. We are here for tnat pur-
pose and I would say that this rigid-
ness about this affair should gec.

Shri §. M. Banerjee (Kanpur): |1
find from the announcement of the
Minister that a discussion on planning
has not been included. When we are
gitting for a day more, I would like
to know why a discussion on planning
is not allowed, The second point is—
[ would appeal to you also—in the
other House, Members are discussing
the serious implications arising out of
the Supreme Court judgment on D.LR.
We have also given a calling attention
notice, which is under consideration
still. I would only request the Minis-
ter through you that a similar discus-
gion should be held in this House also.

Mr, Speaker: That he can tell me.

Shri Ranga (Chittoor): The other
day, when Dr. Lohia mad2 those re-
marks, 1 for one did not have any
notice at all that he was going to raise
that gquestion. I could not follow his
speech also. Immediately thereafter
you did not think it necessary to give
any opportunity for us to express our
views and you expressed your views
along with the Minister of Parliamen-
tary Affairs, I would like to suggest
that you may be good enough tg call
a meeting of the leaders of the various
parties, so that we can consider the
question of hours of sitting for this
House, hecause quite a number of us
are really keen about the iunch hour.

Mr. Speaker: The other day also, 1
said that it is always the pleasure of
the House to change those hours. For
the presunt, we are having these hours,
As for the suggestion he has made, I
would certainly welcome that. If some
other time is suitable and tke Mem-
bers can agree, I would not have any
objection tg that.
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Shrimati Renu Chakravartty (Bar-
rackpore): About the time for the
considerations of the Bills, ete., when
Mr. Mavalankar introduced this idea
about th Business Advisory Commii-
tee, the convention was that we could
continue to speak gn the Bills till it
was finished or sometimes it was to be
talked vut. Sometimes the Speaker's
rulings used to give rise to certain
differences and we used to insist that
we should have more time to speak, I
for one agree with my friends who
have been urging that we should have
more time, because we feel sometimes
it is ridiculous to ask anybody to speak
for about 5 or 10 minutes. At the same
time, I would not like to have it left
in the hands of the House. The majo-
rity is, after all, with the Congress
Party. So, I would not like to leave
it to the House to decide how many
hours we should have for a Bill
Therefore, I would urge that there
should be a via media and what we
discuss within the Business Advisory
Committee should be considered more
sympathetically by the Minister of
Parliamentary Affairs and adequate
time should be given, Sometimes he
always insists on something and we
always insist on more time and we
cannot find a via media. So, I urge
that we should not completely rule
out the Business Advisory Committee,
but at the same time, we should have
some more time for the Bills to be
discussed.

Seme Hom. Members rose—

Mr. Speaker: This is not a general
debate that is going on. I did not
get any previous notice from other
Members.

st OW AEe aRE (ITEET)
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[ Tw F7F area]

STAIT &1 57 Jfaass & qeuy ® mmar
qr oY g T2 F I T &l
AT | FTHIT T AL T ITAT HRTEEET
adt v f& ww aF 39 9 A 940
T g5 & 7 39 T uF g fam
FA a1 = Zar AfFa & T
fF o wE ¥ 39 fanm oT g
gag fraife 7& fFar mr & @1 §
#AT wgw ¥ g 5 ag 3w faw
g5 Twg frma arfs 37 97 329 A%
=t g1 AF

Mr, Speaker: Before I ask the
Minister of Parliamentary Affairs to
answer al! the points raised by Mr.
Kamath. ...

An Hon. Member:l On a point of
order. ...

Mr. Speaker: Order, order. When
I am speaking, does he want me to
sit down?

I would just put it o the opposition
whether this procedure of the Busi-
‘nesg Advisory Commitiee is more ad-
vantageous to them or whether they
would like, as has been suggested by
Mr. Kamath that the Government
whip at his pleasure moves “that the
qguestion be now put”. It was still
open to the Members and if they
want, that can be restored.

Shri Surendranath Dwivedy (Ken-
drapara): It has been suggested that
we sit round the table and consider
the whole matter,

Mr. Speaker: Always the Opposi-
tion gets the advantage if we sit
there in the Business Advisory Com-
mittee and they stress their point.
Up to now, we have always been
unanimous in all pur decisions. Now,
if the hon. Members in the opposition
want that this should be left to the
House and that the Minister might
move “that the question be now put”,
always we will be having those quar-
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rels. Thz Members would be fighting
that more time should be given and
the ruling party would be pressing
that there had been enough discus-
sion, Of course, in some cases, Ican
say whether there has been enough
discussion or not. But ordinarily I
shall have to put the question to the
House and the hon., Members of the
Opposition should realise what the
fate would be. The prccedure that
we are following is certainly mmore
advantageous to them.. They can
press for their claims on any parti-
cular item whenever they fee! that
the time is not adequate. Whenever
the question has arisen here in the
House, I have exercised that discre-
tion.

Shri Ranga: We will ses the ex-
perience over this coming Constitu-
tion (Seventeenth Amendment) Bill.

Mr. Speaker: That is a different
thing, If he wants, we will try and
keep it open to the House; and then,
the Minister of Parliamentary Affairs
shall have the power to move “that
the question be now put”.

Shri Satya Narayan Sinha: With
your permission, Sir, I would like
first to take up the last point which
my friend, Shri Kamath has raised
about this anti-quorum business. I
admit it is sometimes wvery difficult
to eomprehend the mind of my hon.
friend. 1 did not perhaps follow
what he actually meant. He some-
times; talks about  anti-quorum.
He himself had brought a Bil] to that
effect,. He had withdrawn that Bill;
I do not know for what reasons.
‘When Mr. M. L. Dwivedy's Bill came
absolutely on the same lines on which
the Government had introduced that
Bill, when somebody asked Mr.
Kamath why he had withdrawn his
Bill, Mr. Kamath is reported to have
said, “I was not serious about it".

Shri Hari Vishnu Eamath: I did not
say that.
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Shri Satya Narayan Sinba: 1 am
quoting from the proceedings, 1 do
not know when you are serious and
when vou are otherwise,

When Shri M. L. Dwivedi brought
that Bil] forward ther. was some
discussign in the House gnd I would
like to read out what 'my hon. friend
Shri Kamath said. He said:

“I do not want to read the pro-
ceedings of the Constituent As-
sembly. The Bill is ill-conceiv-
ed, ill drafted, undesirable and
pernicious.”

Not only that. He said that from the
Constitution it should not be taken
out and it should remain where it is.
Therefore, I do not understand actu-
ally what he means. Dces the hon.
Member mean that the quorum busi-
ness should be taken out of the
Constitution ¢y the number of 50, or
whatever it is, that is prescribed
there should be reduced? We should
know his mind before we can give
our reaction.

Shri Hari Vishom HKamath: Bv
your leave, Sir, may I submit—1 am
sorry to interrupt—that if and when
the Government decides to bring
forward the Bill they cannot and
they shall not get the support of the
Opposition. Let them stew in their
own Jjuice. They shall have lo pass
it on their own strength. They can
pass it, if they so choose, with their
own strength—we w’ll not supoor! it
at all—and get it onm  the statule-
book. They can pass it on the'r own
strength, op the strength of the Cong-
gress Party. We will not support it
Why should we suppori it?

Shri Satya Narayap Sinha: I have
not well appreciated what he has sta-
ted. He wants it ‘o be taken out of
the Constitution but he will not be a
party to it?

Dr, L, M. Singhvi: He does rot
want it. His point is that this con-
vention should not be observed and
that the Whips and the Minister of
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Parliamentary Affairs zhould ensure
better attendance in the House.

Shri Hari Vishnu Kamath: I want
the Constitution to remain as it is.
If you want to pass the Bill you
will have to do it on your own
strengih.

Shri Satya Narayan Sinha: There=
fore, the question of amending the
ciause - relaling to quorum s not
necessary?

An hon, Member: Not at all.

Shri Satya Narayan Sinha: Many a
time it has been explained that it is
our responsibility and aiso the res-
ponsihility  of the Opposition to
maintain the yuorum in the House.

Dr. M. S. Aney (Nagpur): Yours
is a bigger responsibility.

Shri Hari Vishon Kamath: It may
bg proportionate.

Shri Satya Narayan Sinha: Our
responsibility is bigger, I admit. But
the Ooppositing cannot he absolutely
absolved of that responsibility (Inter-
Tuption).

Mr, Speaker: Order, order. Shall
this continue in this manner?

Shri Hari Vishno Kamath: Let us
take a count every time. He does
not undersiand at all what we are
saying.

Mr. Speaker: The resuilt is that no-
body ig able to understand anything
(Interruption). In this confusion how
can I understand anything?

Shri Satya Narayan Sinha: He has
also not understood what I said, that
is our misfortune.

About the Business Advisory Com-
smittee, Sir, you have already ex-
plained the position. Perhaps the
House is aware that the DBusiness
Advisory Committe came into exis-
tence in the time of your illustrious
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predecessor Shri Mavalankar. 1 do
concede that the system of having a
Business Advisory Committee a5 such
does not exist in many of the Par-
liaments of the world. But this
Committee, at the tima when it was
constituted, was brought intp being in
consultation with the entive House.
We know how it has been functioning
since then. I claim that it has been
functioning to the satisfuction of a
very large number of people excep-
ting a few. You will bear me out,
Sir, that in the Business Advisory
Committee as in all other committees
according to our numerical strength
in the House we nave got a '‘majority,
but whenever we allot a  certain
number of hours for Government
business not even on cne occasion
we have resorted to voting or put
the question to vote.  After that,
whenever the Members of the Op-
position wanted that the time should
be extended we have left it to your
decision and after t{aking the conse-
nsus of opinion we have always
agreed to it. Even after that, when-
ever the House has demanded that
the time should be extended we have
never made any grievance nf it and
you in your discretion in consultation
with the House have glways extend-
¢d tae time. In spite of all this, If
the Opposition wanlts that this right
should be taken away Government
will not be sorry for it. I would
rather welcome it. As ycu said, Sir,
it is more advantageci:s 1o the Op-
position.

Shri U. M. Trivedi: You can take
all the advantages of the Opposition.
Keep them to yourself.

Shri Satya Narayan Sinha: Always,
Sir, when a motion for closure is
moved, if you think that the motion
for closure has been moved at the
proper time, you will admt the
motion, put it to the vote of the
House and decide accordingly.

Shri Hari Vishno EKamath: Sir, 1
rise to a peint of order. May I n-
vite your attention to rule 352. He
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said that as soon as a motion for
closure is moved you will admit it

Mr. Speaker: He has not said that
The hon. Member docs pot listen. He
said that if the Speaker thinks that
there has b:cen sufficient discussion
then alone he will admit it.

Shri Hari Vishnu EKamath: He did
not say so.

Mr. Speaker: He said that.

Shri Satya Narayan Sinha: My mis-
fortune is that my hon, friend does
not hear what I say. Therefore, Sir,
it is for you and the House to decide.
About this particular itew, the Con-
stitution (Seventeenth Amendment)
Bill, as we did not come to any agree-
ment there we have left it to the
Houge to decide.

Mr, Bpeaker: Other things I cam
decide when I call a meeting of the
Members of the Opposition. = There
is only one question. Shri Kamath,
and some other hon. Members also,
have asked that the Session should be
extended over a longer perlod.

Shri Satya Narayan Sinha: The
duration of the Session always de-
pends upon the quantum of .egisla-
tive work, Proposals for legislative
work always come from the g'de of
the Government. If we have not on
any particular occasion sufficient legis-
lative work, I do not know what we
should do, what the hon. Mecmbers
want us to do.

Shri Ranga: There are so many
important guestions to be debated.

Shri Satya Narayan Sinha: There
ig a lot of ncn-legislative work which
we are doing in this Session. The
majority of the time we have devoted
to non-legisiative work, If sy hon
friends will care to examine and com=-
pare with any Parliament in the
world they will find that the 1lime
which we have devoied for non-
legislative work is proportionately
much higher than anywhere else.
Even in the United Kingdom, in the
House of Commons it is less. It is
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a qugstion of facts and you can inake
a comparison. The time that we al'ot
fer non-legislative work 1s muech more
than ‘n any other Parliament. FEwven
after thzt, if you say thst we should
sit whether there is work or no work,
I leave it to you to decide.

Shri U. M. Trivedi: Nobody wants
to sit with no work.

Mr. Speaker: Let us proceed now
with the nasxt item of business.

Shri S, M. Banerjee: He has not
replied to my point about the debate
on planning and the DIR.

Shri Hari Vishnu EKamath: I wanl
to see a clarification,

Mr. Speaker: Order, order. All
hon. Members should not stand up
together. Hon. Members want to
know about the debate on planning
and D.LR.

Shrimati Renu Chakravartty: We
want to know about the pianning de-
bate and also the point raised by
Shri Banerjee about D.LR.

Shri Satya Narayan Sinha: The
debate on planning was included in
the agenda for this session. But
many hon, Members from all sides
went to the Minister for Planning and
requested him to postpone it saying
that it would be more useful and
purposeful if the debate was taken
up after the mid-term appraisal is
made by the Government. It is on
their reguest that it has been posts
poned; otherwise the Governmeni
was prepared to discuss this matter.

Mr. Speaker: What about D.LR.?

Shri Satya Narayap Sinha: About
D.IR., Sir, it is not....(Interrup-
tion).

Mr. Speaker: Order, order. What
does Shri Maurya want?

Shri Maurya
about the report of the

(Aligarh): Whai
Backward
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Classes Commission? Whai{ has hap
pened to that?

Shri Frank Anthony (Nominated-
Anglo-Indians); You always trcat

them in a stepmotherly way; you al-
wis treat them wvery badly.

Shri A. K. Gopalan (Kasergod):
This D.LR., Sir, is a very important
thing. We must be given some oppor-
tunity to discuss ji. Rajya Sabha is
discussing it. (Interruption).

Mr. Speaker: What he means to
say is that one House is discussing
it

Shri Satya Narayan Sinha: Many
things are discussed in one House
which are not discussed in the other
House.

Shri H. N, Mukerjee (Calcutta
Central): If Members of this House
give notice of a certain  subject
which is agitating the country and
that subject is permitted through
Government initiative to be discussed
in the other House and not in this
House, it really tantamounts to con-
tempt of this House which Ministers
have no right to....(Interruption).

Mr, Speaker: Order, order. There
has been enough of it. There ought
to be some limit. It i already one
o'clock.

Shri Ranga: He has made one im-
portant observation. I hope it is not
final. He made a very emphatic
observation that in ng other Parlia-
ment is sp much time given to non-
legislative work as in this }ouse
thereby meaning that we are doing
scmething which we are not suppos-
ed to be doing.

Shri Ranga: It comes to that

Some hon, Members: No, no.

Shri Ramga: He prefaced his re-
marks by saying that th: Session is

called for transacting legislative busi-
ness and all other work is only auxi-
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liary. It is not so. So far as our

own Parliament is concerned we have
developed our own traditions.

Mr. Speaker: Yes, ves

Shrj Hari Vishnu EKamath: Sir,
let miz have half a minute,

Mr. Speaker: There ought to be

some limit. I have allowed him
enough time.

Shri Hari Vishou Kamath: If you
are good encugh to permit me, I will
take only quarter of a minute.

Mr. Speaker: If I can call myself

“good enough”, he should also be
good enough,

Shri Hari Vishnu Kamath: The
M 'nister made g statement in answer
to my points, and so I want to seek
one clarificat’on. He said that the
duration of the session depends on
the business of the House. You
agree, Sir, that since 1950-51 the
business has increased, proliferated and
ramified considerably. In spite of

13 hrs. -

Mr. Speaker: It cannot be takenup
in the open House. We will consider
it when we sit down separately.

A TH {EG AT HTH WA,
frgar at ¥ wmqa &1 91 e g, 5%
T HFANT AT TS AR FTRN
I 9T FA F2T G AR |

mETH wFAW A I E, IWH
AT W gFAT 2, eA%1 aar faan
war g | A A1 AT AR frwmaa
F7 7% 2, T & foy femwmaadt @1
T |

=t /g 0 FE O 1 SAE
IH T AT AT |

WA WEIRT : 4 a9 d1 IAE!
Tt & e st are o faed at s
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&1 femsw & | wiq 4= W4,
:am fafer aea § & 7 A1 &

Shri Satya Narayan Sinha; Regard-
ing the Defence of India Rules, I am
told that a resolution by a  private
Member is being discu:sed in this
House. So, the matter is befare the
House in that way,

Some hon. Members rose—

Mr. Speaker: Order, order. I can-
not continue this discussion indefinite-
ly. There must bz some end to it.
We will now take up the next item of
business.

13.01 hrs.

DRUGS AND COSMETICS (AMEND-
MENT) BILL—Contd.

Mr. Speaker: The House will now
take up further considz:ation cf the
motion moved by Dr. Sushia Nayar
to refer the Drugs and Cosmetics
(Amendment) Bill to a Joint Com-
mittee. The time alloited is 3 hours,
out of which 55 minutes have already
been taken. 2 hours and 5 minutes
remain.

=t gma far (F7m) : weme
wEEg, 39 fa= #1 89 98 91§ o
wa a7 & A a5
wEEAT &1 qari |1 § | g weT
¥ ggm ar a1 g fF @y faw o= A=
qgd HET A1 ¥ 97 1 S 3T g, sAe
For &Y qFEE A PAT 2

ata fr /@ gorg oft dwoAr A
g 5 @ fam =1 Zradft & soT
&1 fFar s 1w gua ¥ AE wr
g f& sgddr o vAdd #1 w9 =
¥ |y @ w A graadr |y s
@ §, F1 SER! AT WY WS § |
a% FOC N 7, fawt ww g wfgd
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R wE At d oAE 20
fegera ¥ ArEl smafm @ Eifwn-
Gt F1 e & | K argan ¢ fF 3w faw
¥ 18 9@ €T 97 9 N -
G4t & FU 6T TEH1 UATE fHuT A0

W faw &1 & @ F@r g AW
A falt damit wgear #1 qarfEaR
o i 7 § 1 ofea g ¥ 99 faawa
o & fF 9 srmEe @ sen @
o & AT HIAT UTeRVA WA FIT
§ @, 7 et ag W @TEr g
& 7@, Affa 717 @ aw s g §
fr ofew dwex & G T
8w @ | ofews d9ex A arfgam
F WIRd ST ¥ | FE W W W
9T H GUET @O, ugewd gm,
at ¥ g @ fF sEel aem Wl
Ft faeet =nfe, 7 f5 smiwex w1

oF A & g W FgAr +vEar g
& g WG grea | 91T 1% ATETEA
faar mar ¢ 5 &7 sedeew fgEm
fer s | afrw &9 S &
ferlt oimer a% 1§ =W AW T AN
WA 1 o griEes Ao w
F for =< F3w 3@ 9 |

# g i Fgw A § fr -
Ffaw Famal § St AR FT T HITF-
quif RTET & HY AT # T Tg STEeT ;MR
FESH AT E, TAHT TF FT JAA
1fgd | I8 FTH HFX F1 HIA a4
# e Tifgd | 9 T a7 A A
A MgT F1 S A8 FT aEd
& |\ 9T I TIYT FT AN AL A,
W TF AT AETC qATE G F@A
a9 aF MYIZ T F1§ Aafy 3w ag
¥ darT A€ & gHAT & | wgag H
gl a¢ =1 #7 f% mwar g & gawT 959
wHa & o ¥ g gAfF ey
HITA e 9 a5 FW1 O F qT g5 F
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FTH 3 AT S ft o wrAz A oy

BT 91 | wgaT & famir & At A
I AT F T W D wE Fm
uE gar | 59 fot 3w wmiw wvET Wy
O Za # O dfed 1 et oyt W
WIYEE Y A qWT g §, @t xw
T FT Y 9g qET TS F |

78 fa= aga et & & & Tww
O F@TE | AT a7 g
T W 7 g ¥ A2
IR ST awdt @ fF 3 e
T F | AAEe= 1 OF 999 FHTC
af W due v @ Wi ofe
# AR O A 39 & 1 9= g
W FAE T g aw @ g
A WAz fafeva w Bwo A
¥ % aA Y fr & A g
§ A wd | w o zam a
q4C FTA ] 99 m TEATAT T Fwa
F & {47 7 | HT gFT AT
T FEl w1 F9 TG TG a7 NZqC
fafrdm ar zami & o @ g
al 9T 64 |

Ha # 719 & ATt § §9 e Awar
g | 19 %Y Toor a4t gfr & 3, ey
W9 I | §ET F qEE g wFaT g,
7 FIAT AT T FTH F GFAT £, A @E
WETATT @ g5 8, a1 feiaraw g fs
I & gaAr oo gfat ¥ 2 1 ag gafed
R fr wrel @ A W @ S i
<t Ft @ a A g, afedi & ag Wi
| A FRT F av gt sify § fet
frama o T s s T W
AMAT F @A g g ¥ few
A A SN T g §, ST e
FCAT T ! fawderdr g =ifed o
T F W i ag @wra ad 52
oY wYag #T T A6 T AT T G
g TR Turlt TR wifefefwas
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g &1 @ F, sEnEd #r o fewan
4t qg v AT 97 W § | a8 FH G-
FRF F F 2 | THC T FH T
w9 g ¥ o 7 A A oA e
a3 AR qAAET F fA7 a3t § IAr
T =g F¢ | F FE W g
& Fi o At At wr WA few
i f5 Fam & ¥ ad

% gz A7 FzA I § R S e
&7 AN E A A 9 & g ¥ fAd
F 9T Tz A §, 3w w2
faa &1 gt ¥ weFew f@ 9,
W TART AT FIA F w9 AL A
g 9 @z A A & Ry g
o F F, gaar @ A9 8§ sewm
fFar =m0

TEFA FAST FAT AEATHI A ZR
W § agT AT AT § AT Tg X AT-
a3z 1 famrg wafaat S Gt &
ar O F HET IW AT ¥ 999
E 9@ § | JEA a@E &1 a0h
¥ uz faerr wifd o7 5w faor & =@%
AR HAT TH FATA gET AUMEd |
TeEd FS A wfEr F g ¥
Y 9T 8, 999 UF 7 iE FEw R
& WA | g § v 9w swar
AU U 34 ¥ fMd sw =
¥ #rf Wi W@ | 7 T FEAT A
S F< oy oAy & ot s o st
F FE TR @ A, Tm oweA
A% & E | w1 qE TR AN @
T @HAY, THHT TAT AL AT

Az A ofew dwT & oam
T2 ot & | § AR wSr F7 AT
f& smaas #1 wwen oo aa g o
Fraft fara 3 g o, fom 1 areew
g AT AATTER F & | 33 T oy
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9T gt 7 ¥ far & zw A A
g g ¢ f% ag w18 qAAR A F
gra % 7 faar 9@, s9F g9 § 7 faw
ST A TET FAET A E T K
faar & fr 1 gm=dT 577 &7 @fax
fretr Tnft 1 T wwan g, e
FTAT &, 97 A1 F T F AT AT FI
8 &1 qoAmEr g, f5gr F g 2
= Y g FH I AT A A
TIAZ § AT R 1AM A M FTH ST
fasm = &, 3a® TAr s, R
FATET F FAAT WY, FET H AATA
@17, &t fegema & TIrm A HR
TARN FALT FAH FT A5 AL AT
W1 FTH ¥, F TART AYT wTT | AE &
SE S ATOT A T 3, WA &
AT OT FAL AT AT ST A4 T P,
93 & AW 9T FEW AT T 0
T &, TR FEATE BT AT

#F wamit wEEAr # gErfewar
9O FTAT E S I § 9T F01
fF it ST Fr forer e & 17 oA-
Gt @M 7 BR® AR mias
TR FET AR ST |

= wwm fa1 (wv) : Ewea
wa o, & @ faw @7 . . .

Weas ®gRT AT o & sy
st A g A ar TR F gA Ty
frar & 7

=\ waw Yoz © o wEEw, IR
Wt g fra oo fFar 2, TRRT § @@
HCT § | AOFA AT 39 A wTesye
] AT TT ) 7T A § faamae
gt 2, fer = a- am & Frw a
ar @T F AT FE W A Y, wEA
==t &1 faeem @z afvws & mar &
AT S, F0 AT, 9T 3T, . T CF A F
fasmae g6t 2 )
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eqd WEEY WY KW AT 9,
gag & 2T 2 fomw amEt 4

=t waw Ta 0 F faw 1 v
afe T wr g f5 @ famw At @@
wET & Wifs gL W H, 9@ T gH
ATAE gU §, €0 qg 41 f gETL Agr
TH ST AT /R g a1a § g
g afF i T @ a e
HIE Z¢ & gAY Ao, gara 4f,
aga f omar @ R ww A ¥ A
wT fe GrEE v F oenw &
uzee T A fAwrae @ w7 €
T2 A T A T 7, e T o
W, 912 TaT gt av v o Zma S,
T 8 & I AT Z1 AR faaem &
LT AT F1 AT AT ATES E adv
SUTET 4 ¥ EHET TIET AT &

oY AT FTA qEET T g 9w ¥
3 w17 g1 § qT (e § a1 weee
e o framEe a0 § o & far
o Y & o g 4 ], o« W ag
T &6 G g | e F A e §
q@ATH, AER F AT Ffud AT g &
I 9T oo, {oo To, Joo, Qoe'ﬂ'l‘(
Yoo, Yoo To W@mﬁ,mﬁﬂ
[ F % A TG A T NG
I avaA & faemae s F g I £
i aE W gW dEa € 5 ol ®
T ¢ | Z9Td SarEET A fawd §
qR AUElEE @ AR WEiEE o
T ¥ Tga T wEC RO I TTAT §
Fifs 99 A4 F=Y! qE Aol AT
AT A AT G AFaTE | AR IS
WAL AET HON A 7L AT 67 Fga<
T W

arferdr ot farer sroft ot X T @ @i
Iu H o A T T g Afa wem #
g AT F AP 5 SEE SR 9=
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&1 =fEd | S & A 3w ¥ w4,
A & oo agg e v § zwfay
o OF S9qT qg "Gl AHSAT & AW
FT W F FIT TEET 2 HIT gH 0¥
FH T8 F arfed foaa & fw gw gadd
F1 qeiad # 17 99 aF FH gH W
qEeraT Al fAe 5T | FETT S A
i A & fF o & a1 9% &
ar =g g1 sy sfET ag 5w o oA
qfefedt Y 27 &t am == 7
FTASAT, TTH SAaT § 0T &9 q1T F
arfat ¥ fF a8 = am #1 wem
7% [ 52 9q 18 791 F7497 F00E7 0
& AT A 0% g § 99 fF #mnT 3
=AY ¢, W =Ad 1 F ambE F ol
T daE g F e RIS S FTEW A
T9 A % | Y A a9 (Far T oar
He 27 ¢ & & o &1 @1 =at # s
g1, W9 2| T WEUET F1 AT &A¢
#erd | 0¥ 1 O F ¥ W oA
mATaT T E  gm A E
T AT GHAFT § S T FIET TG
AT T @ § #iT i fog avg
SiEEcEicERsiEEEE A IEECE g
afF T gk aEt FE0 39 &, (e 39
EO & FE 2 1 W AWm & Ay
T & T & Sff 7 59 a1 9T A
2 fF 5@ F1 sarer & sarer = faan
g AIfF g W9 FIT F1 GHA HIT
FET T 9 F
Dr, U. Misra (Jamshedpur): Sir,
while welcoming this amending Bill
which will be in the interest of the
people in general, I have to make
certain submissions. ] cannot under-
stand how far control over indigenous
drugs, that is, Ayurvedic and Unani
drugs, which the amending Bil] wants,
wil] be effective. As far a¢ I know,
since 1930 or 1933 work has been go-
ing on for the standardisation of indi-
genous drugs. It was first started in
the Calcutta Schoo] of Tropical Medi-

cine by an eminent scientist, Sir R.
N, Chopra—fortunately, I had the
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chance of working there—but till now
the progress of standardisation of
drugs is same as it was in those days.

Now sentiment is aroused that Ayur-
vedic and Unani systems because of
being wvery old, should be effective.
It is a fact that many very old indi-
genous drugs, even those indigenous
herbs which have not been included
in any system, are effective; but for
the purpose of legislation and for
making it effective, some sort of stan-
dardisation is necessary., The idea
that because it is gld it will be good
is erroneous. Then, in that case even
the talisman or the tabij will be more
effeclive because it is older than these
systems, Unani or Ayurvedic. So, any
old or popular thing which is being
used in many places needs standardi-
sation.

I know, in some parts of India
bird’s stool is used for treatment of
certain diseases, for certain type of
bacillary dysenteries. But from that
experience Bactrophages were invent-
ed and they were used for a Jong
time. So, certain amount of standar-
disation and scientific methods should
be applied in order to revive the old
system,

According to this amendment adui-
terat'on of drugs is punishable. What
is happening even in the case of com-
panies which are making recognised
allopathic medicines? The poor phar-
macy owner is being punished. The
manufacturer whp is responsible for
adulttraturer who is responsible for
scot free as soon as he could dump
the product in a pharmacy. When
the law is applied the poor
pharmacy man who does not know
what it contains, because he has only
known the manufacturer's name and
lable, is being prosecuted. Even in
the case of oil or other things also
that happens. Some sort of a safe-
guard should be made whereby the
manufacturers or the real source of
adulteration should be punishable and
not the lower people who sell.

SEPTEMBER 13, 1963

and Cosmetics 6038
(Amendment) Bill

Another point I want to make is
this. Even now we have got ind's-
criminate use of drugs which have
even been standardised. Everybody
knows how the antibiotics are being
indiscriminately used and how g lot
of harm is done to the people instead
of saving lives. These drugs were
invented for saving life, but anybody
and everybody can apply an antibiotic
drug in this country. There is no
contro] over it. I cannot understand
how this can be controlled. On the
other hand, the life-saving drugs are
not available even to the doctors.
Recently, ] had been to my constitu-
ency. I saw a case of coronary throm-
bosis. 1 could not find an ampule of
pethedine throughout the whole town
of Jamshedpur which is inhabited by
3} lakhs pecple and which is one of
the industrial towns. 1 asked the
pharmacy men the reason for it and
they said, “We cannot subm’t to the
whims of the Execise Department.
The Excise Department people come
to check our excisable drugs and take
away one or two glucose tins and
other things. We make a slight pro-
fit on these life-saving drugs, but we
lose so many other things.” Then, I
wrote to the Civil Surgeon and to
many other officials. T could not get
any relief. I had to run to Calcutta
and there also I found that one of
the prom‘nent pharmacy-owners ask-
ed me for some patients’ names. How
can you give names of patients before
those patients come to you? There
is no provision for doctors being pro-
vided with them for their personal
use. Then, the doctor will have to
go to the powerful Excize Depart-
ment. This is the position of life sav-
ing drugs being non-available. On the
other hand, the life-saving drugs are
being indiscriminately used so that
the whole nation, the future genera-
tion, will become absolutely drug fast.
There is no check over that.

Another point that I want to m?ke-
out is this. The unani and kaviraj
medicines do actually serve the people:
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in the villages where the local village
vaid prepares medicines in his own
way. Now, what is intended in this
amending Bill is to have sanitary
conditions, ensure the use of certain
substances 1’ke gold or silver in cer-
tan drugs, and not the use of sub-
stitutes. But there are certain substi-
tutes. Take, for example, gold. The
substitute has been found out in order
to make preparations like makaradh-
waj and others. Why should it be
banned? It should not be banned
The only thing is that control should
be there. They should see whether
it i3 a right substitute.

I am glad that this amending BIill
is going to the Joint Committee and
I hope the Joint Committee will take
the opinion of various doctors, not
on'y eminent people, in various places
and then make a comprehensive re-
port to this House.

Shri Himatsingka (Godda): Mr.
Speaker, Sir, I we'come this Bill so
far as it goes, as it purports to tigh-
ten the law ang prevent adulteration
of medicines and drugs and the im-
provements that have been suggested
will go a long way in preventing un-
scerupulous persons from making pro-
fit from the sale of medicines which
are decomposed, petrified or otherwise
insanitary. I fee] that this itself will
not be sufficient. The medicine may
be quite good, but if it is applied by
wrong persons or if it is applied in
a wrong manner, it does produce very
injurious effect. As was just now
ment'oned by an hon. Member who
preceded me, an indiscriminate use is
made of various strong medicines and
antibiotics and ‘mycine’ type gr group
of medicines and they do produce a
lot of injurious effect on persons on
whom they are applied. Therefore, 1
feel that before the action that is pro-
posed {op be taken by the amendment
of the Drugs and Cosmetics Act, we
must educate the people regarding
the proper use of food and other
measures which will keep a man
healthy. As a matter of fact, you
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know, Sir, some time back, before
the allopathic medicine wag so much
in vogue, what used to be done in the
country was that for the first two or
three days no medicine used to be
applled or given and in that manner
I should think that at least 80 to 85
per cent of the cases got cured. The
moment you take medicine, it merely
complicates the trouble. What hap-
pens is that nature is always trying to
cure the sick persons and what the
person needs to dp is to help nature to
elim‘nate the foreign matter that has
come into his person, into his body.
What the med cine does is it removes
the symptoms, but it does not really
effect any cure. What is necessary is,
medicines should be such, or rather
such steps should be taken that we
help nature in eliminating the foreign
matter which is thg cause of the
disease in the person. In that respect
also, some steps are being taken by
the Government to familiarise and
to popularise the naturopathy treat-
ment. A college is going to be open-
ed in Calcutta with the help of the
Government ang I feel that steps
should be taken to encourage that line
of treatment which will be cheaper
and more beneficia] and which can be
introduced in the villages without
much expense and with wery great
benefit to the persons concerned.

13.27 brs.
[Mr. DepuTy-SPEARER in the Chair]

I fee] that immediate action should
be taken to give proper education in
th's regard so that the boys in schools,
the children in schools, fram the very
beginning may be given certain edu-
cat'on about health measures which
will give them information as to how
to behave, what to take, when to
take and how much to take and so
on. That will obviate the necessity
of top much medicine being required
at any time. Therefore, proper em-
phasis should be laid on health mea-
sureg from the very start of educa-
tion and I feel that that will also
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save the country from too much use
of medicine and alsp keep our child-
ren and our people more healthy and
cheerful. I feel that along w'th the
tightening of the law, so far as having
proper medicines angd stopping adul-
teration of these things are concern-
ed, proper steps should be takep to
educate the people and to have pro-
per literature and books written on
hesith so that we might know how to
behave ourselves, how to eat, what
to eat and what not to eat and so on.
Most of the diseases start on account
of our ignorance about food and the
quantity that wa sheuld take. I feel
that thoss steps should be tuken so
that peop’e are fully educated on these
heaith measures,

Shri Sham Lal Sarzf (Jammu and
Kashmir): Mr. Deputy-Spezker, Sir,
while supporting this Bi'] that has
been moved by the hon, Minister, I
want to make a few observations ac-
cording to which I fee] that there are
certain aspects of the matter whch
are lacking angd also that the coordi-
nat'on between the two departments,
in particular ths department of Health
and the department of Scientific Re-
search which should have been there,
is also lacking in certain respects.

1 would submit that the scope of
this B'1l will be that it wil] cover
medicines being prepared {rom the
Allopathic system, the Ayurvedic sys-
tem, the Unani system and possibly
also the Homocopathic system. There
arg threg stages which need to be
examined and gone into. Firstly, it
is the manufacture of drugs; secondly,
research upon drugs and thirdly, its
d'stribution and its find'ng a place
in the form of pharmacopoeia.

As far as avai'ability of drugs in our
Country is concerned, there are hund-
reds and thousands of drugs avail-
able. T have a little experience of my
State because it was the State of
Jammu and Kashmir that first started
a drug reseorch institute as far back
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as 1939 and since then it has been
working, the research section apart
and the manufacturing section apart
As far ag research section is concern-
ed, that was transferred to the Cen-
tral Government in 1956 or 1957. But
ag far as the manufacturing section
s concerned—allopathie drugs, ayur-
vedie drugs and unani drugs—al] that
is be'ng run under the Jammu and
Kashmir State. At the time of hand-
ing over the research section to the
Central Government, we hag prepar-
€4 a3 herbarium wherein nearly abcut
four thoutand crude drues and herbs
woere listed. Out of thit about three
hundred to four hundreq drucs were
examined and researched upon, and
haq then listed the active principles
whizh were found in them,

So far ag the manufacturing sect'on
is concerncd, we tried to do what
little we could do there, but we could
not make much headway, for the
simp'e reason that there is so much
of adulteration in the field ang all
sorts of drugs which are not genuine
are  being sold. There are other
things also that maike it imposs‘hle,
or if not imposs'ble, almost next to
impossib'e, for the genuine drug
manufactur'ng firms to sel] their
drugs in the manner that they ought
to or in the manner that they would
like to.

For instance, we grow in our State
a number of crude drugs and herbs,
and we sell those very drugs and
herbs to the people outside our State
I cannot remember the names of a'l
those drues, but I can cite the case of
of one particular drug, namely patis.
It ‘s sold at about Rs 25 to 30 per
pound in our State in g cruie form
But when the Department of Health
from our State would cal] for tenders,
the medicine prepared out of that
would be delivered at the rate of Rs.
10 to 12 per pound, One feels wonder-
struck that what happens. be-
causp the drug that we prapare out
of it in the very factory which be-
longs to that State would cost much

-
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more; and the Department of Health
wou:d never care to purchase the
medicine from that factory. Inci-
dentally, once it happened that I had
to deal with the Department dea.ing
with the purchase of drugs and med:-
cines in that State, ang it was with
great persuasion that the doctor
gentlemen who were in charge of that
Department could be made tg show
some little patronage to that factory.
But, ultimately, the result was that
it could not work and it is not work-
ing even today. So, we find that even
though there are genuine drug-
manufacturing firms all over the
country, manufacturing all sorts of
drugs, they have very little encourage-
m=nt and they get very little patron-
age for the reason that there is no
cheek even with regard to the Gov-
crnment purchasing departments. 1
can quote, for instance, the Central
Drug Slores at Caleutta. In my
State, we are preparing certain drugs
both for application and consumption
within the State and a'so outs’de the
State. Take, for instance, the case of
belladonna. It is almost a monopoly
of the Jammu anq Kashmir State,
ag far as our country is concerned.
We sel]] that beliadonna n extract or
other such preparations to firms and
other Institutions in the rest of the
country. But when the Health De-
partment of that very State or the
Centra' Drug Stores asks for tenders,
then those very persons who had pur-
chased it at a particular rate from
the Jammu and Kashmir Govern-
ment drug factory would quote a rate
which woulg be much less than what
ther had paid for it when thev had
purchased it. 1 ean auote instances
where thig kind all thing has hap-
prned, not once but dozens of times.
The result is that onlv those manu-
facturers who do not manufacture
genuine drugs but who adulterate
drues get all sovts of encouragement
both from Government and a'so from
the trade and the people. From that
point of view it is very important
that this Bill has been introduced.
In this connection, there is one
very important point which has to be
borne in mind, and that is that the
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Ministry of Health should remain in
touch with the Ministry of Scieniific
Research gnd know from time to t'me
the find.ngs of their research up to
date with regard to drug research
which is being carried on in the dif-
ferent drug research centres al] over
the country. As I have said already,
it was peruaps in 1956 or 1957 that we
handed over our Drug Research unit
to the Centra] Government and since
then they have done a lot of work,
in fact, much more work than they
had done till then. But I find that
there has been no proper co-ordina-
t'on, and no direct results have come
out of it as far as the utilisalion ot
the results of that research elsewhere
in the country is oncerned.

When I studied this Bill, 1 found
that in regard to the standard of the
drugs that have to be utilised in
future, it has been provided that the
drugs have to be up to the standard
of the London Pharmacopoeia, I
personally feel that something on the
lines of what has been done in the
matter of industrial goods for our n-
ternationa] trade, has got to be done
in the case of drugs also. It may not
be exactly in the same manner, as far
as this Act is concerned, but I feel
that some such thing is necessa:v
There should be some quality testing
at our standard institutes. Unlesg we
institute quality tests and set up
qual’ty test'ng eentres or stand-r-
testing centres in almost all the manu-
facturing centres I personally feel that
the Act may not serve its purpose.

I would also submit that we have
to maintaln our own standards with
regard to the drugs and medicines
that we manufacture in our own
country. We have to lay down some
standardg in regard to those
drugs and have our own phar-
macopoeia for that purpose. Only
yesterday, I had tabled a question
with regard to certa’n recommenda-
tiong of the Tibbia Conference which
wag held only last June in Simla. 1
am very happy that a detailed reply
has been given by the Minister of
FHealth 1 find that even the Tibbia
experts demand that they also should



6045 Drugs SEPTEMBER 13, 1969

[Shri Sham Lal Saraf]

be permitted to have a pharmacopoeia
of their own.

Therefore, the time has come when
our Ministry of Health should have
a standard pharmacopoeia prepared
for allopathic drugs, of course, but
also for the other ind genous drugs
that we are manufacturing within our
country. If it is said that in regard
to allopathic drugs, there is an insis-
tence that we should agree to the
London Pharmacopoeia or other such
pharmacopoeias, then I have no ob-
ject'on; 1 have no objection if we
have to repeat those things in our
pharmacopoeia. But, at the same
time, there are certain other drugs
that we are manufacturing within the
countiry, from the allopathic point of
view; therefore, the time has come
to eonsider now whether gur old phar-
macopoeia snouid Nl wiGeigo some
change. I am a layman, but our doec-
tor Minister is there in charge of
Health, and I have very great respect
for her. But I would request her to
consider whether the pharmacopoeia
that we should have in our country
should be just an exact copy of the
Engl'sh pharmacopoeia or whether it
needs some change to fit in with our
own conditions.

There i also one other thing that 1
have to observe ip this connection.
Nowadays, our doctors, whether they
are small or whether they are high-
ups, wherever they may be, I am
speaking of allopathic doctors—pres-
cr'be very costly medicines. How can
that fit in with the general pattern of
the country, of a poor country like
India. Therefore, that also needs to
be gone into.

50, we have also to set up a phar-
macopoeia for our own Ayurvedie
and Unani medicines. It is all right
if we pass a law, and we set up stan-
dard institutes, and we set up also
quality testing centres. But the im-
portant question is one of inspection,
and of having a proper inspetorate, 1
would submit that the job of inspec-
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tion is not an ordinary job. There
are many inspectors at present in the
country for inspecting the manufac-
tured products of the wvarious indus-
tries, but then their work is limited
ag compared to the work that is going
to be undertaken ny the inspectors un-
der thig Act. I would submit that
great care has to be taken about how
this organisation will be set up, how
smal] the jurisdiction of the organ'sa-
tion should be and so on, so that the
desired object may be achieved.

I would also submit that the Minis-
try of Health at the Centre, along
with the Health Department in the
States should also see that the pre-
sent system of purchase and supply-
ing of medicines should be looked
into thoroughly. Firstly, I would
subm’t that thig question of buying the
medicine from the source which gives
the cheapest quotation has been creat-
ing havoc both with our Departments
of Health, and, of course, wlth our
patients who are treated ip the Gov-
ernment hospitals, Some new arrange-
ment should be introduced in this
behalf.

Then, w'th regard to purchase of
drugs, certain facilities have to be
created so that the purchase can be
made at the main centres where the
drug factories are located and where
the drugs are manufactured. Other-
wise, if there are only one or two
purchase centres for the entire coun-
try, then the suppliers have to go
there and supply the drugs. If the
purchase centres are located at the
places where the drugs are actually
manufactured, then there can be very
strict checking, and very strict test-
ingealso could be resorted to. If that
is done, then we can achieve great
results thereby,

Another thing is about cosmetics. It
may not apply exactly to that, but I
fee] there is scope for this kind of
thing there also. There is so much
adulteration golng on in that that cn-
is actually wonderstruck as to how
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things are going on in the way they
are.

To sum up, for manufacture of
standard drugs a | sorts of facilities
have to be provided. Secondly, ther.
should be proper rescarch and co-
ordination of that research with
actua] work in the field. Then there
is the question of testing, standardisa-
tion, organisational arrangements like
a proper inspectorate ete. With these
th'ngs, 1 think our purpose cap be
served.

There are a number of other things
which are related to this subject and
with the l'ttle time at my disposa, 1
cannot eleborate on them. If one
cou'd get opportunties to work on
certain commi:tees dealing with such
matters, one could certainly make
one's contribution. Without mean-
ing any pecuniary consderation, I
would like to say that for tiie Jast 1}
years I have not got an opportunity
to serve on any of the committees and
contribute my share. In committees
like the Estimates Committee and
Public Accounts Committee, there
may be certain pecuniary considera-
tions. But as regards other comm’t-
tees, we could certainly contribute
if some opportunity is given to such
people. I would make an appeal to
you and to the Speaker in this con-
nection and request that you see that
such people are taken into confidence
and afford~d an copporfun’ty to serve
on <uch commitiees. With these few
observations, I support the Bill.

st ®o ®Hio FFAI (FHIT) :
FaTeTS "HEEA, qH @y & fx agy fet
F /= 9 ¥ F4 AT °F v fagaw
T #& & araa Aman g, faa F o
24 & 915, T9 37 ¥ qaregl § faemEe
FIA FY T AT g% TE &, 9 IR
g &9 8 |

Q¥ WTAAlG @I85 TEHE &
@ gL A A A
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&t o HYo TSN : T AL H 8
aSq ¥ TF @59 0T g 97 917 99 awm
F 1A § AT 4361 A O WA &
oA Fg OAT faerd qu E 4, TSy
a1 Frfge g 2 F w1 39 H 3y
Gy gure fawwr aeq g, fow ®1 zeaat
F1 fomast & arg &97 & 1 dwar
@l o= |

garaT # foemEz & are ¥ s
AT 2W A% H g TE R | A awmAr
& s wiwr A T @ fF W o @
FTTEM &1, 31 T &, WFigam
F faar o0& | F9 IF T AT T
TSI FT TLIGFY ALl F 41, 7 AF
T SHTC F FIAAI F F75 @A g
arem A€ 8, edaTY AT I Sw Wy
& T g T | A E9Eedl § g
AT e 8, wiFA A T@ar g & wwer-
A FT F% 7 & (o fand A@fww
frdas o= 5 &, weET aqr €
#st & i Y a3 Tgar A ¢ |

Tl # faemae & fau giw s
F1 TET & IAY 27 WA FT AV F=2AT
™ faq & gy Y 1w, a® 9@
oy A ¢, AfFT & Fgar wwear g
fFamsmarR Agaa g s &
T E—r & gAdig @se, =
Fa5g, 7 g1 ¢—FF fawrae 71 =t
F19RIZ 9T @37 F7 F 91IF F AqATAT
arfeu, s #1 gnfan =41 srfze |
AT wIFE, A FAT A7 gadl
7§ FW  Ed E afm
oI 4g 99 qefed @1 g, #ifE
W SIHATE 4% H &9 Al SR 9
= feafa & gg g0 ¢ fa fammEe @1
T & A0 g7 gevdt 1 qGIgFw
T faar ad )

W I & 6 58 83T F oF A

g, it faars), 9 wia ¥ a1e o O
s dart w1 wag Gfafaa &
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I & gt av w15 A7 wdy 7€
feelt | 5 F e § oft W= E
TH & A1 7 a2 ATiET F74 &7 ®0aAW
Frows fF owfr & aw A g #
dfmfam by, fovrdr, #1 3 991
9T & =T £ =w § A6 Ay
& @ 3—F 9 7w fwoAd A
@ —, afwa fme @1 g7 @@ &
fearE fr S amfer gry Farau ¥
@t fr arew-afa g9 &, 7 a1 gATH-
YL FY WA E AT AT T & I A
Farfadt 7w avg fe o fF 97 0
TR LA F A0 Al F qg ¥ 9w
|

Iq TG qH/ AT 747 41 fF 38
rit ¥ afwfaw & fag 5@ s Y
uAet g g fF S9 F em= ¥ &
WA IS F JAW G F AT FALC
& 1 ™ % fav oF T, TR,
9z #Y 1€ @Y, fq| 1 3 ¥ 7y wraw
Q orar & s 71 sufam affem & wfa
wefos 2 a1 780 5 afy a8 gafow
&Y, ot fpe 38 1 afrmfore 8 & amaeit )
¥ gg e wrgan g v foegdy & afw
o1 T § S o4 A gar ang
g Y, ag AHe # ATE @ AT T |

gamat & are ¥ & ey § o
oF @t fremae sl @l 97 & @
¥ AT e, =Te AifEgaT & T @R
¥ 731 a1 & wr fmfaq o -
HTZH FT FTE2 AIE IT=FF 19 AT
g, a1 97 STET § FA1ET O 41 T WA
Hfaw | dfFmaw T am wr g 7
WA F X 0F FTEGT—AIT At
FOTSETT A7 A7 §, q@ W--TTRR
FraT AR @ us @A g 5
g7 UF w9 & Zar affaw & 1 ag
‘Gffam g TRTE wT @R
o7 oF uF ofiafa s &1 ar
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T =TI AF X T 20 3T F A
T Aifwr fF onfrifes wd @ wif
diardr zifoa § eEarnfes
FATOER F fIEE T R A I T Ag
a7 AT F AW AT § T A A2
fFamiazs s g & ama e
FUER FT A FH G F L7 AT
HATHERT A &L | 974 TF IH 9
et anfze Fa wmgr a0 37 oY
IT FT GUT FH | HTL AW AL 9
&qT & #YC ¥ AmArg ;7T O Ay 2,
a1 & &1 99 =i F1 g T FT AFT
frafmmam A sgram 2 5
fegem & e FUT mefwi &
qrEEAr M A oA 9 g Ay
THT ST F1AT 91fay fF W an ary
OF a0 A AAA WRAT W
AT &1 AT FF |

R st fFwan ¥
T TEr F OAWATIINA AT ANA-
HEINA FEC AT AT0F0 | WmT dar
@ foar JTAT 2, A AV ®Y AT W
FaTfeer § A5 A At faew ardr
&, amife ga «nr 3= & fF g gast
 fFg a0y A FAT AT @R 1 WA
Fegiw gy AW faamae s 7 fifaw
B WY &, T 71 dErAq A, grfas
g1 At AreTfaes 21, A1 A AT g )

=it mgrere R 7S we A faerae

A

= qo Wo TAw : faudr w9ar
FRreAAgT RS A FF &9 § 7 93
faaw 77 Fran iy FF 29 gT081 4942
F @ fzaai A1z aAA1 F1377 I
FT G947 AT AT TAT F13 ATFAT FIT
Fger IATE IAFT a9, 1 IT F1 A
grar =rfen 1w ¥ OF F7 3u fE
UF B F59 &1 A4%7 are< frar o,
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afFT ag wrew areT qr A9 | I A
owTs F1 89 fa=r fear war ar 1 A=
7z z= fF a=ar & a1 mn, Afe fax
9 &t AT AL AE-TE TV AT
@1 | 5] F a1 #29719 3To dTo Hlo 717
F fammr & 77 wwmes feam 7 sy
#1 & wafrag arozeafes 39 7 3+
wd | AfE A9 greaT v g ?

w e # wzgow ¥ faoms 73
& T FIW AT CINA A4 FT AT FGT
w$ &, afwa sgifas A gaedt qavai
® a9 FO AT & —

“The Udupa Comm’'ttee’s report
discloses that costly raw-mate-
rials such as gold, musk, pear],
saffron, etc, which are component
ingredients in the warious Ayur-
vedic and Unani preparations, are
either not used or substituted by
imitation products.”

H@1 T FT GILICYE T | T AV
AU WHEAS § (TS ol & I9 FY
TG TT L 9S8 HIE W i AFeAA
# fesmar A3 a1 S a9 AT A
seg fa o7 &= TE0 o | /69 ATt
¥ a1k ¥ agi a% fasraq w1 & 5 §
fF & magelt &0 1| W L W QO
forams & TET & I, AgER F IAT
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gt fz T 1 = 77 g 2 & faama
T F A T AL 2 wFAT 2

# g+t =rzan 3 5 Ao gy
TAra #wr Anafan T @ FI
qEAZ 2 | A AT | gwd e
T ETHN H=gr F19 fram g Ae 79 &
WTZ AT FTFIGT il F1 2 HI AT
T F1 77 § 5 747 faedt of Al
3= fam a7g ¥ ol T w1
e £ AT T @ £, 99 4 F quwar
g & fggeam ® gt 3@m9 1 9]
g & & | A aE § FHT At
ST qT ATIAT HHET T T
FOCET ¥ A1 < a1 © &, T @/
FT I AT &, I F1 T AT AT AT H
aeitg & ar arfed o

fqzem & art & g1 mw &
s A | g g g fe
fom e & egfge 3w faear & s@
AU F HT Ffeee w¢ fom
s | f @ F1 AT § | W
¢ 37 W fft i & w0 E, A
FT @Y W & A o« &, afer W
w1 wredl Z4 § T4 ¥ FOFwr A%
gt ¥ faeelt 9% F=ar =@ M
&Y a7 39 g 1 1 FAfREhe F< faar
s 7 sl #TA 8 |

The Minister of Health Dr.

Sushila Nayar): The hon. Member is
mixing up, It is confiscation of the
means of production of spurious drugs,
net of the conveyance,

afew fagama 7 & oAddY F I ar
feEnddt ¥ suy, @t R LA @
wxeaw faar smm @ A 9 ARy
#3T ¥, a1 qH WA 4@ gEar
fameft & FT g | F awwar g R ww
F1 5Tt 54 fvan o wr @ 6 9 a3
Tz TN FT | OF qCH A1 HTT
fowmae & fa=ms 77 99 F3 o
@ & W1 gl T SA AT A ag
w1 o @ & f5 gt faemae w4 1 3w
faege . T § 1 OH ST @/

Shri S. M. Banerjee: What do you
mean by transportation?? It is there

uTe F AT ArGE #1 FEAT AfEd o

g et § o & o 3o Fafaees
gATL 2T &Y 937 Fear s @ | Ag
g oft wfed | TR T E g g
Faar ar 5 77 & ®e@y A1 f W
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TZ W& WA a9 s, AfeT o 3ew &
it § 3 78 9w az jeq fafaes
a7 WA | TW AW & g g fe oag
9 avg o 9% g1 & | 9T 9 i
fafreez gm & ot sreec 21 1 o 239
strgoer |t #zaTr sw fafqee 80
TTe Flo o 77 9f=HT S99 & =
fafazzz 41 &fF agt 73 Toa fafee
F T, TALAT FIT FIT | THA H
Tt wrm & fr At 7@ fet s @
gea fafaeze gamm smr | 7g &=
F¥ ary § fF zame T AmET e §
Mz gardr gafas @57 ot 7g7 T~
T ¥ | [T gATd auy w1 Efae
oW I MEEE F A ¥ ook
®F I A1 gH 7@ & are ¥ gEmmar faw
@ 3 ar faey AR 2, A A 2 7
gd wrzaer frar st f &nif ) g3
e faat A @ F@Y qEm &
T AT | WX gg A O 9 AqAl
H oY &Y S 2 a1 aga /%1 w9 W
T 30T W AT T WO Ay ¥
& SO0 § #3 F¢ @) 2, 98 qFA 2
ST |

Al awwter (@ei) S
HEMA, WOA qAT T T ATHAT AT
far &1 & m@rm #7a1 § 1 & &=
wATIE S F1 F7aA13 39 A3 g fF
FHHFH INF 3197 TRiiT 0 qaf-
@ Fag 3|1 § Pz @i #i
At grawa ffE wmsigg T@d
frrert # IriE Fw Wi

gL ¥ H A gH Ami ¥ uE
QAT A g :

afgmr gam, fArt s

g ogE, WX W g owmr

T g@, g9 S

=T g, g H g g AT
AT At 1 WY AT & W &

SEPTEMBER 13, 1963

and Cosmetics 6054
(Amendment) Bill

AT 9T IAX FT IG | FET FG7 7
W & o A o R, wifs g A
7 faean &, Ty orft T@ faear &,
g2 97 7 fadar § o) 72 T
ot 73 fomar 1o AT s &, @
s# far i afeg #1969
AR A | TS § AT FT A& AT
FLA 8 WL E WA E | TR AT
AAE IF FT GG §, WA &F
g & 5 Fagast #§ ft segawer 4,
figaa 2, sqamedmar 2 1 aafe
ATAEAZAAT H T F & art |
T g 997 8, Jfeq gz #
fasrg 7 s %% 39T & TETU Fw
T g | Afgast § i 0F aw w
wegradT £ | 3 NI ¥ HIT 39 at
A SEF F1 3T g e @ 4 /R
/T TET FT TATA FT T8 & | T
w3 g1 A e, o e oA
gur Tz | gH AR AT AT =gy
=G 1T §, I F1 IATEAT £ |

TH EHL T A Al A F v #7 &
qFAT TATHT AT AT AT KU F
T FEA AT § | TR IR FIA
ST i oo faoaw a1 wr o
T 4 q 3 | UF 1 3 I
graeT § & ATl #7 e i
FCU ARAT E fF gat 2w ¥ os9 &
ga WX Wi F A @ oafe @ A
T AT §T W AFA F | g@ F WA
21 o1 aga #1 o 49 2, gw Ak
a4 F1 g F9F a4 afig qf § )
gt FTO0 g % 9 3@ A am a9
ST AT FT FETA A4S 8, FAHL B
o 3 & | ag At @ # afa
gt & 9 @ § | 9w aw o Ao A
HIT TG TR a9 F AF6T @ AR
AFAT TAT WO FT W9 AL LUH
8T | W A RiE FE W g
TEEET g |
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Tvad ®a4 g, <f@r ¥ &7 & SAr )
T & ¥ AT R, @ I

W g9 I 3% AR N A W
*X, at g 9wl FT 9gT FH w@ra
AT 9% HEAT g | TATEA HAT o
=4 19T § WK ag st § fF g
TR & w=<< AHT F AT A
AT & e #18 A4r g &
7R G¥ Fig ot g &, o 97 FE
A RENAd A gy
FE W qFEAT W § W I A
FAT WY FT GRS g | AEA TAAT S
9T Wt @i #1 AEwsar fqfaae
21 & =g g fe s Ot @ wg
% mfa &9 g1 &t o7 AT #1 F9 F FH
ZATH & 9 | UF 9 4 q37 IIECT
FHTE WG Al ST T gATL &1 & |
T ZATHI FT AT F9 FARMFW & |
ITF IRMEIT F FH FAE T FAE
g =ifgd |

ot fig wea (wfeg) - oag @

a1 § 7

=it aTeHNY "9 # W a9 T
FY, AT T ) @7 79 G A

ug 3% ¢ & wrer avfee o, qra
FHT K AHAT TG a9 a1 HIT IATC
TAM FIA TS AFET IEEL FTET
der ¥ & | ag A g @t WA
A T AT @ | T g & ST we]
2, 97 o OF s Tifzd 1 e it
w Aft # fa=fmi & faaars
FLA FT TSI TEE & S0 wEwAT 20
Toeelt 1 0F w21 & 5T Fr q@ETE
FIE AwAT SHET WG T W T
AT agal T AT FT T | A3
FE W AT F T /I TATS 6 FT
Ty ) fF F 99 B OEST ad AE |
1204 (Ai) LSD—S5.

BHADRA 22, 1885 (SAKA)

and Cosmetics 6056
(Amendment) Bill
W a@ & qga & v qun e

ZATSAT F1 I F FT F T FT g
FW fed & 1 @ wHw ¥ faams
FIETT AF T FTETE F74 §1 Qra9T-
4T § A1 39 F1 9HeA FT qEAEEHAT
g1 39 famr & #2 #29 T AW
arfed | S 3| aYg FT AT qATRA;T
A & a1 N 39 TQ@ F T &,
F gafaT e § @@ W & fF oY
oY FT UCETEIL &6 &, o1 §6Ted
M s e s AN AT AW &Y
TE I F A AN A=A E )
q o Ia wTw gory & 1 AY A g
N HEET E, Imar A A dar g
A AN aetam e s om
ORHT 1 G0 W= O OFAH
F & e amd €, 99 | W weerEn
2, S AW # W w8, 99 &6t
g2 g fFar o 1 s I § & adwew
WETHTE F1 §¥ 7@ g smar g, &t
g FTH |ET AL 9% GHAT & | T FPr
AT, A, qUET /X FH B GHIA
I g TIfed | 91 T W 9M,
T ¥aw gAREY ¥ & 7 @ A7 afer
¥ & o fow FY g e wER
F1 WY g WX AT 719 gAHT ;R w7
a2 owy # sfy oaEd # g,
T a1 ag TEG AL ¢ R e gE-
WY & sefaed &7 W@ ard | e}
a1 fmg @A qm, A1 | 3 9
gfasdt € 37 § Sl £ TfEd o

UF ATATE g5 | #gr {6 raeEe
W SfEar #7191 ¥ o e faga
g1 =rfed 1 gw g I & falerst
¥t aw F fee sax g ) W ATg
A9 WG FAT AT ATH SOT A1 wHE
difar f& 9z 7290 07 /A I A
BRI 9 dF 39 T AT WL
G THAT & A TF FIH AT AG| A7
Far g |
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T ZHIR W A AW oA WR
g A A 99 g 1 9oy & 3@
w91 § 7 97 FT 98 FgA1 A0e § F
M F w=T ALY qga v B, feAn
JgT SUIRT § 1 AT FT e w7Ar
=1fed f ST #1 w=0 g T gfaar
T g1 &, #wrErAT & 39 #1 fafear
gfqad gow g &% arfs |
¥ mmETor W WTEr &
gt ot 3w gfaam ¥ dfm
A ®EF | WR WY gg  gfar
FAGTERY  F1 AW FAT  ATEH
ga & gumar § 5 ot o
& W0 W &9 AEr gnm,
TG4 TH HHET FTEH AGT B qFA(
} ad awEn &1 ogw A R
F9 WEER AT AT Tgfaar, Wit fw
|EY T &, ST qEi &1 feafy
2@ gu WK W F A= F @y
gu favaT ear 3% &Y wrEvEET § )
sTgag W g g faat fasiase a=fa
WA i AR EmArdaq
9T g W @ear aifey 5o w9
Ffemi § Y fammae 3w @ 8 1 gardy
grEfes gl § @ar, 32 @, 9
T F0T F fady FF F y@Er g
R | O T H AFSAT FEAT, AFAT
FELA, AFAT AT, TEHEAT FHC Fear
2 | & WITHT AT ATHIGT FLAT ATEAT
g f& =19 39 avw T 3, afe awr
9 g HF qAEr § gt 9% ;9 Fr
fade gesar AT =gy 1 gefad &
s g ff aE smsm R AT Ty
¥ A W OF GFT X THFT AEITF I
s faramar M s g aga
# A ¢ fom¥ art ¥ agi w2 mar 2
fF gas aeflgsor &7 fagr s, W
fod T8 w9 F1 § A9 g G

SEPTEMBER 13, 1963

and Cosmetics 6058
(Amendment) Bill

# ¥ & ol fom Froal § gaF qqdt
§ agi X =% FEgd FwaTd a1 gE g
| ER | S Y TEgd G §, Ay A
ZaTd g ar s F A1, S a9 ¥
qger 3G, qTIEl T a9 ¥ 0w 2 R
T d A

HTST 7 AT 20 & o< TR Fge
FI W g A A 5T T g
H WY ¥ §e F GET qure faar
AT & SEET wET qamHi & fad A
2zt ¥ fad Y wg @ e,
=g g1 A1fEy | Tl F fod fawg
W1 I9e 1 39 A 91 § wwwn g
f oo fadmey s & 1 97 9% ww
WOk fay sr y em = S aAw AT
HIFT TaTHl & FTHH AT W7 §FAT Lo
qgEE ¥ 0 W g we et § fem
T g1 3@ 3@ @1 9 AEL ¢ | e
T wgr g 5 9% gwg 0 0w @A
ufgadr gar Far 41, 5 qO ;W
g EFEr 91 wraa e fe 3 faw
TEH S g AR T & AT
FAFT fFu wFTC I g ey o
T IF & I AUFT 4, FfHT 7w
F o1 fadas & o afuFrd & 3 Fa=
qRIfusTt & 92 & ana g, I gy
#1, I WOl F1, S AA FART AGT
2 ORI TR & Afgwrd @A
aifed &1 fF m=oray AW FLIT I
oH @ %, q9 & T2 K A6
g EFAT S |

9N FTA G9ET §, A9 IqH
F9T &Y AT F q97 79 A I HCAE
oY FAT AT FT &7 AR 2, THAT ATG-
T WY =T gRi, gE /e A @i,
90 WY, Yo . WL FHWAT W FAT
Tif, afw At w177 w aer ¥ sEE
€ ¥ F& 0T &1 aH g Ff A
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94 9% W17 %% ¥ H2 adF ¥ IOH
I S w6 &, 99 9% TS fad W
1€ G Faq A4l <o § A9 a% Wi
T I0E B OF AL ;A N W AT F
TZT q FTATH LU A9 H o=
it mfgrifeat &1 aww ¥ weafsa
Bt & 1 gary afawd o 1 79 F aq
g & = A gardr gfaw €1 ga F1 g
CAE AR E I I i A e
|/ATAN & | g aTa e ¢ fr 3w & W=
TAFT TATHI T I9Ig & AT GaL A 9%
TET & AFAT SaTHT HT FAFT a1 &F
qFAT & 99 FHE (A A9 T aE
famg w1 =it fadigse gw fa= =
qAT FF T F FL WK FIT HILATS
FL

30 F w27 AT q¥ad &1 A< fad
T~er S A g T § | are |t §y
FuFTH F fadr arer avnlt &1 w@T 0w
&t &« A 5 gad o e e
F SaT R & AR T I §
¥, T Tamgeden #, 97 99 T
& zafar g4 gifs oY aga 291 &
& Qar favara v g fF 92 9¢ 7w
oW I agi ag arg At gy
aT #Yag &1 IHEH ¥ a7 @) yae
far wmar & SeR W wTE &Y amm
aferai feredt & wafad s 5@ ¢
1T F | |} 59 Sl BT A a490F F
SENT g & | ArEAt 97, w97 ar
FE W ST S T A TG FET S I
Wt owf v gR & ar gy
SR F T q7T o F s
g9 9T FUT T I9F qE &t
"9 OF | qra1 A, @marfas 93fa,
Wt Afzq €va¥ 93w & §qma g7
TET § WIAT H, THET FUWT T |

W faw ¥ o Faw 3w Y oA
g @ AL www X F7 WU qHAT v

BHADRA 22, 1885 (SAKA)

and Cosmetics 6060
(Amendment) Bill

SfeFT L ST JETEA 1 IWE W
& S & g a0 www § aE o
g g% ar 37 # faegw 7€ & a3
aifgl w7 ag wafaaf ST § 727 g
w1zl | g\ 9@ & § gwaq § ¥ @
faer &7 @21 @27 FART Z7 /T gF fag
TT F3W Soy w@T | & aE Amgar
frgy avdr zaArs WTHgEg H
it #Y w41 o9 AT FEEET AT
Fq\fF getaa § g qEWa T 2, AfeA
Ao wfaardr 9T gfew @ &1 e
SR 7 F AT AHAT QTR FT AT
T AT B AT |

fadig®¥ oF a9 GO WA K AGT
uTE | Y Sfaeet #7 avs 3T G
mar & f w e F 9w AFe
o faaett &1 Sfwedi 31 g G
ggaradraagsfe:

“arur wY g F, difa wd g
ifri s e AT T 1A A
T3 AT § IW 9T A AT FT AH
AR g @, ag 3 wf Y, AR d
AT SEET SAM F4T § | gafar ffwest
#1 gEH GH9A 7 TEW TGl & |

Shri Mohan Mayak (Bhanjanagari:
Mr. Deputy-Speaker, Sir, from the
Statement of Objects and Reasons, it
appears that the Bill has been intro-
duced for three purposes: to have con-
trol over Unani and Ayurvedic sys-
tems of medicines, to bring the adul-
tered drugs within the scope of the
Act and to enhance the penalty for
the manufacture and sale of misbrand-
ed and spurious drugs. 1 appreciate
the principles for which the Bill has
been introduced. But the procedure
to contro] Ayurvedic and Unani drugs
seems impracticable. The Drugs Act
of 1940 is meant only to control Allo-
pathic drugs. The Council has been
formed accordingly. Government
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have varioug organisations such as the
Drugs Controller of India, the Central
Research Institute, the Centra]l Labo-
ratory Calcutta, the Indian Veterinary
Institute at Izatnagar, ‘he Medical
Council of India, the Pharmacy Coun-
cil of India; the Central Drug Re-
search Institute, Lucknow, the wvari-
ous laboratories, inspectors, ete. All
these are meant only for controlling
Allopathic drugs. The Board meant
for the contro] of Allopathic drugs
concists of these organisations and
some others. With due respect to the
members of the board, I regret to say
that none of them is aware of ayurve-
dic or Unani system of medicine. That
is why the Act excludes Ayurvedic
and Unani drugs from the operation of
the Act. Under section 23 of the
Drugs Act, the inspector has to take
four portions of a drug from the manu-
facturer ang submit one portion to the
analyst for verification and then files
a suit against the manufacturer with
the report before the magistrate sub-
mitting the second portion along with
the complaint. All these things are
practicable in the case of allopathie
drugs. In this Bill except the addi-
tion of 4 members to the Board,
namely, adviser to Government on in-
digenous systems of medicine, a mem-
ber of the research council of Ayur-
veda and two representatives of ayur-
ved and unani systems, no other action
has been taken to contro] Ayurved
and Unani systems ¢f medicine. In a
board of 18 members, two Govern-
ment officers who represent Ayurved
and Unani systems and two
nominated members on Ayurved and
Unani svstems, will have nc voice at
all. So, the entire fate of Avurveda ond
Unani will be at the sweet discretion
of the other fifteen members, of the
Board who have no goodwill for
Ayurveda or Ubnani. Therelcre, in
my opinion, the sections of the exist-
ing Act should not be made applicable
to the drugs of Ayurveda and Unani
systems.

Almost all the Ayurvedic physici-
ans manufacture medicines by them-
selves. 1f they should come within

SEPTEMBER 13, 1963

and Cosmetics 6062
(Amendment) Bill

the jurisdiction of the Act, they will
be ruined by the inspectors and the
other authorities as per the Act. In
this connection, I am afraid that all
Ayurvedic physicians should be sent
to jail and the Ayurvedic system
should be abolished from the country!

The enhancement of penalty will
create terror among the physicians of
Ayurveda and TUnani systems of
medicine, and consequently they will
all give up their practice. 1 therefore
strongly oppose the control of the
drugs of Ayurveda and Unani sys-
tems through the existing Act by
merely adding four members to the
Board, 1 suggest that a geparate Bill
to control the drugs of Ayurveda and
Unani systems should be brought on
the lines of the existing Drugs Act,
1940.

In this connection, I should like to
quote the observations of the Udupa
Committee. In that report, it has
been observed as follows:

“This leads us to the necessity
of enacting a Drugs Act for
Indian medicines on the analogy
of the Drugs Act of 1940 so that
the rules and regulations for the
preparation of and sale of medi-
cine can be strictly made en-
forceable and  the defaulters
punished. The total cost of Axyur-
vedic medicines manufactured in
the country is almost the same
as the total cost of the modern
medicines. There are several
organisations for controlling the
manufacture and sale of modern
medicines, It is high time there-
fore that similar Boards are cstab-
tished for the Avurvedic medi-
cines also.

The possibility of enacting an
Ayurvedic Drugs Act, establish-
ing a Pharmacy Council Drugs
Advisory Body, Drugs Controller,
preparation of pharmacopoeia, Re-
ference Library, etc should be
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geriously considered. The earlier
it is done the better for the peo-
ple. Otherwise, thiy uncontrolled
growth of Ayurvedic pharmaceutic
industries will lead to gross mis-
use of public money.”

Hence, it is desirable that the Gov-
ernment, before bringing the propos-
ed Bill for controlling the Ayurvedic
and Unani medicines, should separate-
ly prepare a standardised pharmaco-
poeia and establish Ayurvedic and
Unani Councils and a Pharmacy Coun-
cil and an Ayurvedic Laboratory. The
cost of Ayurvedic drugs, as per the
statement of the Udupa Committee’s
report, is almost the same as that of
allopathic drugs. In addition, the
cot of Unani medicines will be nearly
half of the Ayurvedic drugs. So, it
is desirable taht to control such hug:
quatities of Ayurvedic and Unani
drugs a separate Board is established

Tt WieTe S qTar (F127) - Iq-
ey w@rd, a9z A fam A & & g
fa= #1 5T Afgw a7 I A T
=TT | FW 3Ed # fE aer o7 faw A
WHSHZ 7T qgA F 99 TR @A & Al
T |TF & AT HWHAT 97 T HA 5, ITH
9T AT BT | TAAHE g% /T EET
foamaz w71 faar &, 79 F 7=
arar faeet @ oy o & g T gy
Faga faadt 1 A aosgarag e f
AT A2 FAA TH FLAT § ATHA AL
FAFT TAT A B AT IART AT AFIC

el

s feafn ag & ¥ om0 & fao
AT A8t foemr, gt & fam o T8
e, w&r Wt Agl fawmaz 1 oAg-
Ffew w7 AT Z@T T F FTEEt
¥ g are qamat § faemas O &
AU ag faq 9 & | 39F S0 T U
o  $rw 3 | AfFT ATOET 59 aOs
Faer aifge s @Y a3 7% I 2
7 fimme &3 § o #w #@ ¢

BHADRA 22, 1885 (SAKA)

and Cosmetics 606,
(Amendment) Bill

HFr s Ao M gs W v &
? AFgm g AR FE
3T v fear AT IEET wEAT X
aTE gHET AR | IW w7 & fAq o
AT TENFET AT gUIATRAT @ 90 F
ALTATY ART g1 A1f30 | Far 4 Jman
g f& ot &hr ArEt saw # sEE W
foemaz #40 & 3941 9% faar @vT
2 @1 OF a7 31 g W AT 8 faar
AT & | OFT AT §H FTAA 7T W T AQY

# g =mgaT § ;

TN qgAT A AV 77 FEA TfaE
f& o1 qar a4 gEwr fear fafirr 3,
g A9 W T A AT ;ifgo | o
a1 fafaz =1 a= %7 &, A o -
AR & W7 TR T T qIAT FO, I
fafa= & arz ot @ 57 frar 9
 ara®t UF G2 A7 TTET AT TEAT
g1 g § 31 q17 9gT § AT O &
oA TR g W fr fafe T e &
2 TF 9 A TAFT @l eI A AR
# gFTe w7 fran | FAT fergeT WAt
&1 g77 At A1 agT 97 A6 0% A7
F AT 20 2WT H A w7 foAm | Afww
Tt | IET AT fE g 2o g F
Freor A4 9 fwaAr 9\ 2 Jmr
wYr w3 FY A Tz #oAmz i
IHAT famr | A 3 2T A I/ A A
I | 0 AR fF o 0w A T
F TEIT AT AT OF ZATT T HOAT
FT TH T A7 AT qgT tafae ama
F 99 WU HT IR FEI R OBE
gt AT g1 famm | e Ayt T A § o
oaT g A1 59 faw F1 g FhA AR

g1

Ty wrge faw A gATHT ZamT 0%
NTaae & e, & @gea g o afaw
W 7 "y vedfas gart # -
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7T & fau zaa o surar FE ds g
=1fgw | Sar fw Aiizar ags 3 Farar,
g 3 K 3o FAT AT 19 Ay AW
q1E AT o TA AL FA F 0T
FI A A A A 1T Ar
W FT IHN GEFT N TIAT T GT FT
ax &1 afwa o exfay &1 3 A =T
AT FTT FT IHTAT AT ATAT TAT
EF FIT F—TTHATAT FT ITHI TL
Y 97 IC—IAF! T 7AW 77 fAady
afgr | waifas zamt § fasmas
QF 97 g1 fgar sar arfzT g S
g | AfFT gk g5 FTeEm S g9
AT FEAT, A W =3,
AR TEEA FOET F FTOIE A1 90
T & F 93T F 941 § 1 AfH T_T-
He ST 93 3 AL TS A7 &1 7Y
&, afes a1 A firzran smar 0

o foemae @ OF @ 9 a
afer fammaz &1 o7 3w &7 w09
FGIfF TF a1 AT TAAY & 92 FE @
Ft faer & a9t 1| § oF am ag
Fg 22T 1.7 § fF A9 qATHT & weRT
et faemae A8 g § SfE dwat
Aafeai & aga fammae gt & 1 g7
g1 g fr dfafasm 1 sog ot +1
FFw 2 faam 1 o 39 gaTet & we
a2 & foT o1 sy faemae w1 w3)-
@R UF g g8 AF & | 97 T
fraet atfan 1 T F= T oAy @
ST FL ATYAT 3 MY | TZ AG GAT
=gy fiF w1 fret srga fa Froam &
¥ FTIVET & AT IHAT AREH
fear | 77 wravy # & of =EEvw A
AMATE | UF 39T 3FE 98 9T 9%
LT =19 T 47T | IHF HEISET A
UF AE & AW 1 w4 § g feaw
st f& wi@ &1 g4 & gt w@r ar =
frar ot il Y s @O @

SEPTEMBER 13, 1963

and Cosmetics
(Amendment) Bill

T o¥ AN F arzEw T faar g
ST AT ATAIZ F QL AFTCH 93 i I
€ amzde fam smo

T JATT 4 AT § | JAFA K
g £ fF &1 ol anzdw fradr ¥
a1 w@rfees & Ffedl § gmr &
FTLOT T FT AL ALY | TF ST T84T
g ot wfqaer srAr ST faan s
faq &1 1T & | gwd AmT yaTIT A
miaT £ gafan #% 73 3 faar o
TI0T AE7 8 HAET § I 9T T4 WAL
|17 7r 1 o F#7ifF ag1 Ag v @
fF agi #1 afr g7 9t fs I 1
qIzT &Y 23T FT FT FA FAT & WK
SUHT WE FAT I 7qrT fAar smar
gaiey g4 st oS 4% Tl
afzg fr g g amar g € ar
FETFY T g5 & 1 39 Wi qsae
WY Ewe & fau W 07 geiEed
U graEgyw (el difs m wdw
T3 @ &7 % 9 aTge & AWl § gAR
a9 # ST AFAT A AAG AW AT §
IT 9T IF @ FF |

ag ar = 79 faer & WErgE w7
fean & fF qeenw afag g9 9, @@
Fae wifae g 9 saafagl # g9
Y AT F AT AT TH AIA qF ST qAT
T | A9 AT 92T g ag @1 SF
& 7ari § #9ifs ag woy =_T T
tfr adet & gt & g7 AFT X
famare fear smo 1 &feq Sar fs &
A e § Y 7T I FA F AR
FEIE 8 99 g1 Arfgr Aifd ot
a% TSt W 1.

SuTere WEed, i@ wr g R
el AEIEA gISE A W W waATE
F gAY & a9g AT F< @ § Foad
st € & fF 3 agt o 9w @
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@ & 9Ew i ¥ A gT wWr g
AT 9 Q4 gree g1 fR gurd aa &
AL gAY o7 Y a9 FAA T "G A
¥ H Y QAT g1 /FAT 9g q1 agd g BT
qTT gl |

& agm & @ 70 1 3% 9@
A O FOET A A OHT FErE F
Td 9T que 3 affs za0 faar
gu a7 # faww & faw o £ A |
gL A AT G910 HIL 29 H AT £ 5
& arv # 3% § o9 T2 2T fgw |

N H 9c Arad g W &1 W
# 39 0F gAH F1 ¢ WX YA ifew
F& Hagar g o ww & 79 oF fagrd
F1¢ & Ageg gA A agafas ¥ fad
CICHEL e At
wig aife 7 T # w1 cifazg g
AUAr WS | A H #gmarg fyoany
oMy oAAfgE & T TRz mifaa
#< o &1 ag wrsh ey wfz §
o siaslt Zandt #1 aig 37 9 z4
aw® ¥ ami &1 fad a1 1w FE@T
AT | gg 7ET g TfEw 4 2 gAT
H w19 framae @9 F fad #1990
X 1@ § AfF # Fgan =mgan § f aie
¥ &1 wwg AR fawad ag @ @
& =9 "= ST 1 917 7T g aFd)
zamat 1 faege qwd 7 w0y faar arg
faenady qar 1 3w & farge & 7 7
fear =7

Tw ak & faadt o fewifer s=
as ¥ ¢ §, gm=fay safel 7 @
@it & o fawmfa &1 & 37 fawifon
F gt a% =y A4 o  ?
T HET 34T FTC & ¢ 508 Ataf &
A9 A1 zaH foar € F e 3y
@ Ty ¥ s fammz wk
AAFAT BT AT G § AT W w9UL F
fag =@ fasr grar wiT FA A oAR

BHADRA 22, 1885 (SAKA)

and Cosmetics 6068
(Amendment) Bill

afe® #g1 &3 o1 @ § ; & Tad wew
ffe wag davafmi s 2 &
Fgr 3 foar wg #few g@ar seaw
ag fr foa wgfaad 91 Seamen
| eATifaT w1 % @ ¥ sadr 1 gfam
|17 STRTIEA 1 TATEFT B AT A
T wgdfas &1 W ey =ifad o
qEARE AR gAF SEF F1 A
gAid 4T wrast & aww gfoad &
SF FYT IART Y THT avg ¥ Hised
fear smm | o g gae € fF g
gt st T faege oF ster a=
a1 @ § W TH FE0 JAAT A
graAfeE wmEEt &1 #1§ F7 AL &
qF g 919 3@ T 991 &% T FwEd
gar g AR & Fzar g 5 s aam
T AR @ F1a7q | 79 F @ A9
FT 43 W § |

wHt ®o Fo FHT (FeAWL?) :
IR ARG, WA JAWT WERT
q 3W AMAE g & graw o faw
wiqd fear @ saFT & w@ma Fat
et ot e & fae ag g gEEE
g f& agt &1 s, T 1 Sar &
w@ree w=el g1 aWl ag OF Safaeie
Mg FgT o wEar § #w owfa F A
97 9 T AT 92 FFaT ¢ |

7@ wEd gar € 5§ qeve
¥ 99 §W CFE 99 gAT &1 99 69T
ST gATE AW FT g 47 ag |y |t
Ft wfge @ o 99 3@ A w0 7
£ ot A el v, for ag v & grenfE
ST AN WG FAMC T q, F9F 4 I
F1 7T gon o #1 a9 § w6t
E o1 99T ¥ 39 F ag 5w g & fE
AT AT FW Y FW AT GWIL WM H
Fudt o1, sa% wrea, fagl 91X a9y
o 1 feaar o gr 7 I@ A 0¥
‘wit & fag ot g9l & &g ¥ woaw
T 4, frame F@ 9w F fag
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TH oo &1 gA7 a7 AT FOF Yoo
T aF 9T, A &1 oqaedr 41, IqH
T ¥ Afgz FaT & fF uF avw @t
qg WIfg ¥ a9 § IEsr fasd &
oy faears fFar & @ 91, "wmam
9 TET AT @ A1 Wy A1 = @
T WO F@T AT IEE 9 AW
A BT FAT wET T A7 | S g
dv waaE gaT W17 gH g dwartaat
F @ ¥ fag, 399 faei & fou
saret fa=T g, samRT A gW A &
da1 g€ fF g@ oo qwanfaat & @
£ a0 Afas e F, 39 foger A 59
@9 W o & nf A gE uae
oA f&q 70 o 89 23 § #wC 98
gar faa fe &3 ol agw fFam 2,
Iqd  AIST /1 |1 g 7A@ T
ag e AT (% g /e W@ 2 AR 8
ag OF AT A J1 AT JATAT F T
g 399 AMGA F7F gg wiAaw @
frar w1 fF &z &Y gar AST 2
/YT AATAT INF FIT E ATAT |
oT q§ SH gATdr g 39 ATE A
W ¥ g0 IAA A7 SR Ae T
qmey & A7 ag a1 G o AT AT §
f& wod 2o 0 s wfaw 37 Ty
2 o7 1z W A A T R A
gT &a |, 7 WIg A A AAL ATA &
oYT FFT IrF FAT FATIAT F A H
I wwg 70 frem A1 oF wARfa
AT G AT E | faemaz $7 1 94fw
agt o wfas® Zer w1 W ¥ 3w fegrw
¥ gz we 2 5 gw vumRT ST A9
afewr st za fasr 7 agda= w9
Fam 3=t & fAo o=t @ 0f 2,
T ATAT A AT AT FAT § AT AT

ITET ¥ oy § NfF vz A 9.

ausr AT § W ifE war w9t §
f gaT* & & GA7 FE0 7 A6 904,

Constitution 6070
(Amendment) Bill

I E art § & ag Jman g 5 owir wr§
HET F4H AT ISTAT 4T & | F I I
# W &Y, 93 "7 q¥, aEr gag T
FTAW G G & AT IW ATE gW w1
F2q A5 351 @ & f et o gm0 9y
Y g&dt a9 | gF q0E7 g ger A9 AW
¥ oyg 33 A1 [ § SifE gifres
% ot 3w % fau ot gw fad adr
gAY A9 YT FAT OF A19 & G9Gr
TT GIZT AT FATAT FT 27 & 1 FAR
@y g A Azl gE AW A T 0 W
29 ¥ 98 590 F " & A7 anfge E i
W A 7 FATU, AT AT FI0E w4y
FT HATH FAD & ATT FA TAE
T IH ATE H FB GrET AT FAEAT
T frar A & Awmar g 5 ow A
FIET AT AT 24 a1 & 1 & "rew
Fwar g fs samz w9dr & fooay
vaE fFmm m ET WA IR AW
7 e fmar e F 3w oo sy
I AT FEA IIM AME AN GG
FATT ATAT F ZWTL I A A ATHR |
Mr. Deputy-Speaker: Will the hun
Member take some more time?

Shri K. K. Verma: Yes, Sir,

Mr, Deputy-Speaker: Then he may
continue on the next day. The House
will now take up non-official business.

1430 hrs,

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 17T1) by Shré
Sezhiyan

Shri Sezhiyam (Perambalur): I
beg to move for leave to introduce a
Bill further to amend the Constitu-
tion of India.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce a Bill further to amend

the Constitution . . .

*Published in the Gazeite of India Extraordinary, Part II—Section 2.

dated 13-9-63.

s i
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Shri Ranga (Chittoor): What is
this, Sir,

Mr. Deputy-Speaker: Introduction
of a Bill. The introduction is not
opposed.

The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India.”

The motion was adopted.

Shri Seghiyan: I intoduce the

Bill,

14.31 hrs.

COMPANIES ({AMENDMENT)
BILL—contd.

(Amendment of sections 15, 30 ete.)
by Shri P. L. Barupal

Mr. Deputy-Speaker: The House
will now proceed with the further
consideration of the following motion
moved by Shri Panna Lal Barupal
on the 30th August, 1963:—

“That the Bill further to amend
the Companies Act 1958, be
taken into consideration.”

Out of one hour allotted, five
minutes have been taken and fifty-five
minutes are left.

Shri Hari Vishnu Kamath (Ifo-
shangabad): May I ask. Mr. Deputy-
Speaker, how much time has been al-
lotted to the other two Bills?

Mr. Deputy-Speaker: One and a
half hours for Shrimati Lakshmikan-
thamma’'s Bill, one hour for  Shri
Shree Narayan Das's Bill, and then
comes your Bill for which one and a
half ours has been allotted.

Shri Hari Vishnu Kamath: That
means, if 1 could speak for one mi-

BHADRA 22, 1885 (SAKA)

{ Amendmenl:) Bill 6072

nute today then it can continue in the
next session.

Mr., Deputy-Speaker: [ do not
know. It all depends upon the pro-
gress of the other Bills.

I think Mr. Barupal has finished.
Shri Kachhavaiya

St wgam  (2aTw) ELi L
g, At fra, ot oA qrEv,
J o fadas g2 & "W W@ g, AT
T T 98 WA #T A ¥ @ A,
A aga weer g 38 fagas ¥ g
T A A ER A S wim w I fE
™ gq SaefEl & avavg @y am
Forerr it #1a srast 7 g &, 37 A
fe=t # wroaT groew T amr | W
A #Y A A z@ fagaw w7 ST
F faar amam 97 vl & g
a9 FAT 1 G H AT wigr v
a1 3 fawarw £ o 3w we i 27w
oo AfgFT, g FA AT A ¥
HaRE @ AT FTA FT GEAS T |
™ ¥ 39 ¥ favm dar grm ok gam
W F IUTEA H WY FTET T A |

ara gan Az £ 5wt F awm
FF TGS T g9 §, q7g gure AW
& wfasrw q&T 08 wogLl #1 &, 71 6
A AZN AT | WG AN AT
A9g 9 § W7 mfgsae gegT ar
At qi-ferd adr ¥ o an fgY -fem
¥ Homee & ag9 FaagEs g faaea
A1 g 2 fr =y & mw ama o
¥ @Tq & W14 O suEedr #y wEAY
afge e qar de=fomn, =13 § gy
F W =g A7-ATEL, T A AY
FET H BT F7 A AOgLr F1 q
aifs woge oww 5 oames & W
wfaF17 71 & %< gH 747 FLaw T0f7Q 1
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41 Foam]

e ag @r arar g fF oA 3w
TN FqT wEAT §, A gwwEd §
3 o it A1 ¥ gfay aw € 9w
gfagdl & gqa @@ W safal &
aifas A1 fam &2 omow § guatar
T HT & HIT T T IT F AW
A g 3T afqmel & v e
@ fag 731 & fou fam-mfast &
anylar s 1 WA H & ;W
F1 FH I AT ATEAT § |

frger wEm £ A1E T 1 W
yem # Anmer afew fow § oF qmEw
W %z g, fam ¥ aiw v wfd ax
T | FAA F ATAT @ ETE § FATRT
T AT AWgE & IIEIT FY AR FAIC
Tt garan faar s § 1 afe wrde
Tde o qo dro & it F faa-
mfas, fazem gree, & guakr &3
F 39 AN FT FaAT A ar
g i wfy afe faan ¢ awmn
aT% wear faar | 38 g AT 2w AEy
£ f& maft wre &1 faum ot 27 7=
T AT AT FF a8 FE & F 5w
of@mry #1 a@ ga< & faeEr
wifgy, aff #v@ F @ @ awr
faw wifes & faw &7 Aw9gE &1 =
gled § AR A\ g W F aWy
JH A FAC T A §

# WOF A OF W I
TG ATAT § | T F AR TEF
FEE A F TEF AAGL B
wifadz w8 FT A 347 =g ) ¥
UHT qga @ fae &, wgt wfase w7
o Aol w1 A9 e s g0 #
FEEIM F A 9T FarT 9 g fw
mrRT i E A SE
wifes ¥ faen | SEY g F21 A o
3+ formy f gt agr w18 wfray

SEPTEMBER 13, 1963

(Amendment) Bill 6074

TE & W Aegdl # qwE &9 faaw
smar g 1 ¥few arafas fafa @y
¢ fF s+ foe grom § o Y
famr smam @ 1 T = ® g wfase
%2 FEE § N famr 1 SREW
wer f g0 wogd %1 grfase ww 1 A
WEraWMamEfFrgmaman &
afew awaa ¥ wEg ¥ @9 faega
TET fzar 9T & | W F SSaA #
GET WAFT I9Ed G gl 8, formar
fos Fvar Ag0 SEar | "w9Egd A
#m ¢ & mfade we F1 & faaar
=ifen, afF st A& fawer @
TaET 7 o § ! oo = faag &
Fa et & grm, @1 AwgT saw
9% AR IS AT 9T 799 AfuFR
& {wu sear s 1 &fe w9 odt
feafa =& & |

=t f waferen  (Mer) ;a7
F F feamm & wifasz iz #vw¢
F g A I ML | AT qg Gl
¥ g W A 2

sl weAm | AEAIG @S O
#ed g, g ® w0 WwA g 5
wfasz %3 F TFR F g § oA &
arg At Augd F7 W AT faer &
e TR AT E | wd 9w A F
FTH FETE | G & gra 7 177
FET R, 77 9 g ¢ fr_sww feer

are g R

&t @A (FEH) 0 wWA
ar 'R & g # §, uveg G wiaw
B g

=Nt weAw @it S 3g @
& 3% Fgd & A A1 FEICR
T # 3, 3 9 & i e F an
¥ g, zafaw dar faasy # 30 A
t
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saferg % ager wme g fr wogd
¥ wafag e e &, 3 R &
gt s =g W) g F$3 Aegd A
g a =ifgw |

# ook wTey ag o faga
wgar § & agr 9x S A/ FvEfae
wife gmx &, 7 wist & gvy £ afa
qZT { W G &, FT AT 7 AT |
' wrEy # § qredy momy g2em ¥
qATET, 1852 F TTE F 39 | fwam
IRM T wfzard #1 @ e
o w2 fF gz odqr s Fc e § &
®ET, 1843 F F9e &AW W En
fa=r @iz fzedt & 7 2T- OHY sqaeqy
ZH HTAT AT ¢ A FA | dg g FC
FEM AL G g%z WERg #Y
mra faan, affs o aF 38 qem
Tl 7o | a9e A Fee T, g
A WET H AT GHT, AlHA WA aF
FrEl Arg &1 @< ¥ wER g
TE AN AT | W T FrA A
¥ T S, ar ' oW W uE awr
I W, o 92 o9f@ad gem
o Jared ¥ afg el 1 o faw
arfast S aree S ww s gf gfaat
& el H " g § 1 W
AAGL  F AT A AH ENW,
A1 99 & e S w1 o FemaEr
AT qEErd T FT wwH, w1 oR
AT AET AT FHA |

# =g Y wAfa § o a9 Fg T
q5 AT | /TS AR 2@ F qAGA F
a1 F7Arg g &, fow # aga A
ATerw AEL gt | o fw f age qar
2, o9 o wifase we 1 @ 99
W2 A § gerge dAeT ¥ i
BT AT A I ATAT T | SA A&
£ A 79g ¢ ardE # wiEg s §
fawrer fag oy f& s A &1 4 fs

BHADRA 22, 1885 (SAKA)

(Amendment) Bill 6076

grar wifage s #1 W\ faen
wfee, 1

wwfau awa § gra oy =Ee
g =fen v o7 aogd %1 g @-
w4 fae f6 o0 &r@ @ § 0 F
wiegFR 71 &, 59 & widsqw | § |
AT-HETN FE@EET & qifasi #1 @t
gg #@ew fo=m =z f& faaq «
FHA §, T9F1 (g€ ¥ g1 7 7oge
F1 TR SEF & 9, s 6=
gl &1 AT AT ma qF |

ot fr Ao (Fi4T),: ITEas
"EIET, AFAE "ee, o ared,
ot fa= 4w far @, soeT SwA A R
f& wwafmat & a7 o= mfz &= =
g =ifey | # s wrea g i aaft
TEAHE AR | TEAAT Y oagd ad
formrd & 1 M 9T AT A
Fofai & fo=d 009 @@F F 9K
BIZ @17 FTH &3 &, WL T TH AT H
AT 4 L, & wewr g1 1 F off ferwm
F1 qeT §, WA # g g, fod—err-
A8 fedt—smar § WY s
AT AT 1 9TEE W E, S 99§,
91 T THo ate i feult AwT Fw-
it & qs¥ &, o == fafaq g o=
2 & gox W ¥ fasgw weew g
fF = 77w AR fraw Az =
# g, 91 wag w1 IS AT 9T &
9% &1 99 O%d ¢ A faa-ufaw &
aa FT 77 € | faw wifas 1
gsft #1E & o G g E —

=Y IAFATRTT - AT AT TG
et o 3 o9 uF fadaw ggi <@ ar
O &9 aF HAAT KT G4 @A F
T #, a9 o qeq 9 g T femr
qr |
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"ﬂ’fﬂ!m: o=ar w4 AT
T AT A AT F, AT AN ITRE
ferdr =1 o7 g wwdT FT @ §, a@
ot @ A FT I G Ao
@t S e ¥ awds w6 8 fad
A dre ARy & afF Jle IAHT g
& a1 ¥ fgy # Faw g, w oy
] aF FFaT § |

¥ e g f& fgdt gafag amg
F1 AT AIfF T BT Ble AW &, § WY
AN FEAT §, IAR GRS AR | 9 7
et mifewt & 719 ¢, TrEed & am
A dd s s § @ g oy §
IZA N FE AT 93T 2 ST
FrE diw afezw 78 & f o #197 T
EWQ,&T*TTY!& To dTo o
JAEAT F, A WMIA AT FTET F
9gH 21, T8 IqSF ATAX AT FF | ACFIC
faeiare 2, 2w faedame 2, oim &
fordme 92 7 zwdm ¥ far 3w
#77 # Zf 0 3w AY §H Few
¥ am A agl WA § 1 Afew &
FATAT ATEaT & fr 29 grow Ay Anr ¥
A1 WA F fae ®§ omfew gwo&
8 w7 wrarEt & fapa 39w oar
3 0F wizHT 7 fama awmar o4
WA agd a3 NEAT FAIC AHA & |
fedt 1 sy s @ 2 ) ow
mfwwm aw gz & | 79 TF gW faen
WTEAT FT ITAFIZ Al F7 37 # 79 aF
BETIT FTH A#T I /%A1 | T2 FHTL
g & | L AT A freEr ag
sma &, 3Aer W ey f& § =Y
i | o 3F AT 91 99 afEo v
& Wi a3 frefaem &7 71 399 ¥
ST ATH ¥ SqTET AISHT "ASAT A7 |
T 5 HAT Frar o & 73 9
Tr A Far ) Afew & s

SEPTEMBER 13, 1863

(Amendment) Bill 6078

g f wvafat & woer e &), i
i wwE oAm frr owmo s,
FMRmErE, YL TR H T A
far smq | ad ¥ gewy A fEr
A | T=E qETEET 3 At T AW
F R TS g1 & W g o< fgt ®
ofe® & g1 & 1| Fgr  faw wifew
w1 @Y & gov FAT #1 svEd
At &S grafa 7 av A 2w =nfad )

wT T ivT SN § war-afes
(st forwemr ) Crac i

ot fra Aroga - wEE ¥ e
¥TEr AW | WETH § gX ST SEsT
A& T &1 JEr o A avdz wEdr
HISAT A L

st ®o #HIo WAl (FHT)
AR FT5 AT AR B |

=it fayx avtraa - AfAe S oA E
A g, TEH TAT ATA | FIA &Y AT
a2, 3z 97 79 99 § 917 A1,
FgT ¥ dge 1 www § ) R F A
7 Wy az zafaue #z wrg fe @
doew S & #e oafed, fer #
&

= W § Ay F 37 faw w7 ARAT7
FATE |

st gerEe mew (fawa)
Y qETAT aTRqTE A AT FEA
fedt & Wt & @z dwET v A A
fairgs Fafeaq frar &, T & @mE
Far g 1 X aer ¥ T N 0w
ort e s faaT w T Amaar g o
¥ ww ¥ F T AT FEA I
warz fo = § dr wifed, wfeg e
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W FTA AT AHTL A 0 aF a7 §
ar qE A I E, T 6 R A W
qW g Fifgd | w@ sawar § 5
AFIR § AT Y §9 a9 1 47
oF FWE AT g W ' any foe
¥ FTH FT I WX T T FTEAL
Ffei yamEm s wr g |
G § s gqae 59 9% ag &<
I ¢ 7w g fawwr & wedr s
I ST W EH FE Fled
¥Y a1 T 21T rfed fF e & roam
F AT T, IH Fawe F1 waar fafy
HAEg ®1 I GHIL FT HIT AGAT
R ¥ ag %1 f& ag sfgws FooAt
FA #1 gt # wae FTR AR
&4 1 srafasar 2 arfe fe & oY
T AT A 3T I |

e e & fF AT aga 7 g\ g
F 991 # IAT I U AWAET A
AT TP W ST X Fr a1 f
fama @t FEAT 71 f=r ¥ w@R
Wl g ST # R ¥ A g #
A F1 WFFFAT AT M HIT WA
A & 192 § T wFI0F g AGH
g yarforg g F A 7 F 2= &
ATA srfors A fad a1 AfEa
g qF AL AWET §, w9 g 9W
T Fri fEdr gF17 F1 A=A GG, W
5% &% ¥l #1 fat AT g
i 9w g w wuAlE 9 @, dfER
TAAT B & ATg W, AT TF T A
¥ nazr # & wwfrr adf go & A1 Fa9
namyfagt #1 o 321 w@ g 1 fwa
At #1 ot ¥ maE @ 9% 2
3T FAT T AT THE T AFI
F04 § avwie &1y weifd €, ag 790
FuA o g wwr ¢ 1§ =g g fF e
F1 gwifea faar srr fom & & grnfors
AW 91 7% AT grrfoFar F mas
T T FTAAW A7 A A FF

(Amendment) Bill 6080

T 9ETC § 77 W FA S
g fam & sy ® 7 fadas @
& ¥ & W I8 HfAwA 1 a1 IN
frmr & wefr ot w9 @ifs et
¥ I W w1 e #oaEr @
¥ | T FIA F A9 A9 AT W
< fagr o fF W @R F ™
¥ ot wfqeiter qg wwfem g anfs @
#r yfrwar 6 g1 wF W I9 B
wragifes &7 o fagr o7 g% 1 zad
arete faa st FeEm ¥ oS %@
gy ¥ wfzarear Sufega & 8, §
W agd @Egie § wis o
T F1, AT FY ATGT H T ST FY
L G G 7% qg Ael gr aa
a% T Ffearsar U= &t W@Aar 1
Q1T 4rer 92 fad =, 91 g w2
Awfoar 7 &, 7 7w, 5= 37 faw-
frat g7 wAT T dd g & F 9w
AT {4 19T H 93 T qOAT qfeew
£Q FAT S A1 A wfeAEdl F
T ¥ W FHI 9F F FS A
grm, frdt & s frdes A @,
M T FT AT AET | AT I T AU
Wy 3R A faq $TET & Avg g9
g7 & 99 T IEE @ @y g Ar
I9 & wraeg R oA gawr | fea &
|THY AT |

9AEE A1 areqr 7 g faw
Iz w=% gug g7 sefeaq fear 2 &
T 1 TATE A E AR 6 AT g2W
B amyA 74§ 0

=t awEEr (F91) 0 W T
AqId AU AT A S FAHl #E6T
fdus Fafoas frr §, 33 %1 & #av@
F7d41 § A G4 AERT A AT F7@T
g fF ag @ § F=FFE FTT A L R
sigl F za &1 vfiwe &2 fon 41 3z
fazram & Werm # oF urm ¥ A7
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[ e A

frFe st o) fem wFR & ameTw
ot & & ¥ Agy AT F g qrna
IO@A AT 2, dWT € weer aATETI
W & SH FH § IOT G

W F meT AT W A T A
# SrER wEw gy § s
& 39 &1 Ifqa T S g1 A0 |
FHT H gg WA IR THT § WL A3
5 AT AGE & | AR & 99T 34
fem # o woTwAE w9 § WL 99
Wt ¢ & st f6T o 97 # g s
ureT it wew feard w2y @ faadt
& aifed | Syt oF FAT W wEEE
& ST # R wmAR wrow g
¥ & s g f5 fow were & wad
¥ FHAT F OF FIT § A CF AT
¥ TA 1 S AT g, TH AFICF
M FarAaagFE TR
W oF S T frar am afs s=
A Y, TG F, A qEig
N ITH T T ATH IS FT A
faa

WIS ZWIL 3W ¥ A & qfy w7
A AagmFAfa wRT
WIZAT W BH W4T § F197 F fosw
#, a7 913 @1 WF FAA FTOAFET
o afFr 3 fed & 397 &1 W
TEAT AIH AT AT § | WezrAnT Hgd
#§ fom g 8, sfawifal & sars
g:f % f& @st § o fret 9T ¥
t—ur 37 ¥ T & fag 97 w90
1 g4 97 FAT § ) I8 F o FAA
& gfg o1 =gr gy =[fed, T AE
AN TR TE A TT AT ATAT & 1 I
&1 oF Froor 2 ot § fF |t FF
fast wrar % &, 9@ W ® &, fow
WTaT &7 &1 gfawT Fi A6 Ji
& 1 gafy 3w w7 FY A O T4 AT

SEPTEMBER 13, 1663

(Amendment) Bill 608

gy, dfF g eF wem A &
waHT aa 42 & fF 3w ¥ s mfgwax
At #1 amr 8, fag qmr 1 wfawas
AR ST &, S wfuwart S gy anwsT
R S ST 8, € F AT wA
7 =ifeg? 1 57 gfr & w1 #7 fdr
¥ AT STEEE ¥ | FAA R OF
Sz 9T AT FT T@r A7 Trfay arfe
ATHAT HAZL AY I T T F, qOA
#TH FT a7 3@ TF #1L IAST GO FF |

Wt 7% ™ fadms =1 w=w @,
7z ara fafaamg & i gat 31 & o=«
Feofaf &) AR 77 @ s
g @ § W AW FH A gafa
Wt ST & @R W AT OE A
2\ o Y AT AW H A7 @ g AR
I FHEy A MU R g a9 s
¥ & o= & ufus Fwmr 91 aFA §
sTaTT # wHt &, FIAfAET &1 agT 97
™|E & | S FOAT FEA §, N FOAT
wFE §, I FT AWNE HAAE fgRT
¥ gmr Tfgd arfe it game =T €
F 3§ #1 9 g%, HIAT WA F71
F aF, w9 wiAwr F1OGET 9% |
Trq & W17 St AeEesT § F A
I FGHF qF | FGT F w=T FqT
WaTgies< g &, 9T AT "I
F & 7 Faw A AR 77 = S
T S &, ATETOr A AT FT A
TR figmany g wEq § fw
I FY AT § I9 A SO AT | AR
UF THL § IT AMT FT T AT 7A
2 ot 39 &7 F A AGF AA0§ AA E
i qars A WfEE WA
I8 FA i fa, o afefese
foir wrd ar fiqe fawer ar dwiiew
fager 7 o=t & et 1 .7, 9 &
T wfgwfal & g a8 gw7 &
o FEYAT AATY AT I WEAT & AT
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ot F mfew £, faw oT SR
ST feaemrd TeATE, I F O AR
F FITS wEIE g wEd §, qieT
ST FT W&l SEIEesd & § Al
ey S Ay & ar & rd g WA
WTST ST aver £ 1 8 awar ¢ fw #f
FET GE 9w g1 gl 97 AW
wT T g, Fgl 9 afa| &1 A9 T
g1, gl 9T AW &1 wwE g, A
WET A% WA, HE, S AT T
T A qOTH FT AT @, TN W
fgdr & &1 wify f&r 7 fFst 91
q F amd o dewq & et & 1 o38-

g1 St & 1 afew Sar § & w21 v
AW F W=, I F A, afww F
HIL FAT & AR gAr afgd
7 7¢ aga w6t a9 ¢, AT fow
T & & ¥ o9 1 e msfog
fear & fg=t ® 37 w1 w@Ew @
qgT qELE

A A W FET AT quAS
HIT 307 Gl F Frew & JT FEA
gufeaa fra &, Fa= = 71 €7 y@<
71 oW feem & o 37 9 w6t
T & W F ST FY g A 9T e
gAE AW g W =rear g fFoAd
g, WY 4gr 9T A% & 9 @ &7 A
& 3 AT §Y # oA A A e
AR G aATlw off FHGOSH § (AT
FT WY BWT 2, I FT WNT A 3
¥ 6K F A waw wfaFi s e
A% | guTieEd W ogy § F A
alF & T0a &Y @ & A o Frt
T g1 & W sEeEer @ wifaw
I & F AT ST F W FT 1A
Iz & | AfET W FET W AR
3 wilsr amfE gman aar g 6K
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I F FEC GRW & FTAA q1 A
% I &7 AAFIT F WY TLAT |

=7 F @7 § 7T FT e "wrEfed
F@T § WL W F@T g fF oA @
fagas #1 a9 & 1w frar a9
¥ A ALl WA g® A1 AT adw §
faer & FT AET w1 | § @wAdT
g 5w fedt s & 9T At
T ot 1 wEm A arer A8

g1

5t TRTECER ;A1 T T
fafafear wfged® sgmT swarayg
7ii s fEowEqee: #9

o gfagr faam: o

IS WEIRE, W9 A A A w7
g foar @ 7w % fad & W A -
T2 AT E | WY ST oA S A 9
frdms waT 9w & fad § o9 w1 90
gaTE 34T § A # wrm wwar §
AT off FEEAT AT T FET SET TS
weqdr & foag & fardy wmar & 9%
g Tifgd wifaa gATt wIea & oY '
faur &, B & & $C 9% a%, 9 AT
Wt # g wifgd | # At AgT @
fraza F= fe 99 &1 19 & “FA--
M § 1 7w e A
F A& T | FEF WS AU AW A
T F1 ¢ | gfed F wwwar g fe
F A0 g A WA @
F4T |

¥ wgam Srgar g f afs feelt &
g faam gwar & ot S O &8
afa 81 grir | § 3w F 9 F A
smar g w57 war # areEar g o
T A A A W @ awer &
af st &Fr Rwl § wy & s
tfow o fag =& & F w1
faegd =27 wwwy | w 39 @
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"R A ar T o owwE
foar wgar g Y § wwwm o & 1 Wiy
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FEE AT TG & 1 I AF0 ¥ fAw
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A FfE F g, T2 § 6 &
Iﬁgr,aﬂafaaﬁ#@%mﬁimm
A ’W F & fet 92 foa 2, fer
WATLE WE IWMHFAFTA |
afz &1 aré fet 7t wran aferwr s
F1, T 99 F 9 a1 fg=y @A § ) ofe
ag faam fedt o sardr o, @t a9
fiawdfgfra qugw wF afew
S F T fgr @ W wEwg
=afm & fag ag wvems g o
qn H ogrd faard & " g @
2, sfwm it worge &9 @, o frder &
TR AT I, w Iy =y
A 9y @ & fafeaa =1 &, Sigon-
GEF ¥ E 7 qo0 W wy wfawa 7
fedl &1 =8 av: qwm A §

o fe=l & gvra 7 wfsar 1z
g f& 79 35 o7 wrE fabaa o
g | fawg wga faes ey a0 9@
AR F A AN F fagam @ @ FE,
wAaTEH Wiz aE m‘t%ﬁmm
3z §7F O FIF I H AgEHI TR
A E ) FIg AN g AT a 9w
HUA AL TA AfEA gETL TRTEETT
St @ § w9 A @yl we wEW ¥
azFy Fgq 2 f& 37 &1 9y 39 S
F @umw ¥ oA 2 w1 s dfea
FEAETATE AZE F4T qmr e f,
0 § &4 ag fedr sfgo ardm &1
g | Al mqﬁwﬁlﬁiﬁﬁ‘-‘?ﬁ
fafqa & 27 & =mr 55 =2 awaT

T 3x faags wz =wfgs a1 w0
g= @z " we fF gy faae
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JEF f‘gﬁ&ﬁr&wﬁt‘r:mi

waT #1 3fe & e feaer & wad
w et 9 W ¥ gqEe wIRy,
afer 38 1 wgro weFq WOT W)
fet e ¥ o7 92 A} fazarar wnfgd
WA T AR GO F e A
@ dt gd a7 falm T 8

Dr, M, S, Aney (Nagpur): Sir, 1
support the Bill, and the motive
which the mover of the Bill has in
his mind is one which will meet
the approval of a large section of
Members of this House, He only
demands that this particular Act
should be in Hindi or a translation of
that in Hindi should be supplied to the
public. Government should not find it

difficult to comply with this simple re-
quest.

In that connection, there is one
point which I must make, a point o
which my hon. friend, Shri Prakash
Vir Shastri, has made a reference.
When a Bill is passed in a particular
language in this House, that becomes
the text of that Bill, and if it is tran-
slated, whether that translation can
be considered as a substitute for the
original Bill or not is & question which
can be decided only by courts. But
that is a different matter. Unless
there is some special legislation for
that purpose, with a view to declare
those translations as substitutes for
the origina! Bills passed by the House,
whether the courts will consider them
as substitutes for the original Bills,
might be a questionable point, Though
the work of translation is going
on, and 1 believe Government
will take steps to see that all
important statutes are translated
into Hindi and they shall come
forward with some kind of a Bill with
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a view to give those translations the
same status, the same authenticity,
the same sanctity and the same
authoritativeness which the original
texts which were passed in this
House had got, until that step is
taken, it will be of great use to the
people if translations are supplied to
them, whereby they can be given the
facility of acquainting themselves
with the laws by which they are gov-
erned. From that point of view, I
support this Bill.

15 hrs.

Shri Maniyangadan (Kottayam):
Sir, I oppose this Bill. I have no ob-
jection to the principle that the arti-
cles of association and the memoran-
dum and reports of companies must
be made available to the people in a
language which they know, But at
present there is no statutory provision
as to in what language these things
should pe printed and published. As
for the memorandum, there can be
only one original. If it is in English,
that is the original, If a statutory
provision is made that a substitute or
an authoritative translation of that
into some other language is necessary,
I can understand that, But that is
not the provision that is sought to be
incorporated by this Bill. If it is
made statutorily obligatory on com-
panies that everything should be
printed in two languages, it will be
causing additional burden and ex-
penses on the companies, unless that
is absolutely necessary.

Now there is no statutory provision
as to in what language these things
should be. So, it is for the companies
to decide in what language their arti-
cles of association or reports should
be published. Suppose, the share-
holders of a particular company de-
cide that the reports and other things
of that company should be published
in Hindi or in Tamil, Bengali, Mala-
valam or in any other language, that
decision could be taken by the com-
pany and the shareholders are at full
liberty to see that those things are
done in that way. I do not under-
stand why a statutory obligation
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should be cast on the company in this
manner,

I do not know what the intention
of the hon. Mover of this Bill is, I
for one who do not know much Hindi
but who have learnt from others
about the language still feel that such
complicated and technical things could
not be now got prepared in the Hindi
language. If the idea is to spread and
develop Hindi, I would most humbly
submit that this is not the method to
do so. By legislation no language
could develop. Let the language be
developed first. Ihavenoobjection to
Hindi. I am a person who has accept-
ed Hindi as the official language of
India and I would welcome the day
when that will be spoken by our peo-
ple from one end of the country :o
the other and when it would be the
medium of instruction in schools. But
the language must be improved. It
must develop. It is for that that these
people must try and not take to these
devious methods for imbosing this
language on people and thus creating
opposition to that.

According to me, if this legislation is
passed by this Parliament, it will
create more opposition to Hindi in the
non-Hindi-speaking areas. We know,
it is the psychologica] effect of that.
So, I would most humbly submit te
the hon. Mover of this Bill not to try
to press this Bill. Let him withdraw
it in the interest of the nation, in the
interest of the language snd in the
interest of nationaj integrity.

JO s (o W) - sfta
Wﬁ%ﬁ‘fq’gfaﬂw&mﬁm-*
*&wmug%@wﬁ*mﬁﬁ
ﬁmmﬁ*@,mm%
T 5=t #§ @ w1 S gy
T R TH W IW AHC F 4% sqaeqy
T & 5 Fvr T w0 few wer &
1 fom e & w1 9w T i e
m“ﬂﬁﬁ%waﬁﬁwﬁrm
ﬁ'ﬁ‘g!fﬂ'ﬂﬂ'@' g| = A T

@ T § f e F awee
wﬂmhwﬁg,ﬁtﬂw
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2, 39 ¥ WA T ETH Q) @R qR
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wr & o #1 AW —F d feAw
G FFAT A7 | ag fgr 7 o o §,
@ w frer ot § | AR F & AR
faely oY 3 1 T by W 7T & w1
Fax ¥ gew w7 ¥ a9 faur mr 2
ar 7Y FgY F7 woww 0 § oI faw
F1 #E orewT T &

FIOAT AT FTH 994 F o7
FAOAT T | gofae ag gwa w7
AT FT TEY wTET § e faw w9
ufear & & awe o 9@ FEE g,
HIC AT FFYET ST G607 ST & ) W FE
redY qifesdr § FrqAT & a1 72
69 WTHT H HIH FEEE BIEE, a1
T A5 AT H FFIAT FATG AT 42
g WT9T § RO S @YEAT |
T a7 A S F H FrOAT AmE"
a1 AEATEH A qU4 WS B9 |
form &t & ag ot Fror SaT 99
& FT WIGT FT TEARTT FA7 | 39 97
I FTE FAT Sfawa & & &1 9Eq
AR T | X &1 F77 § Fv941
FTAT &, a1 WHY § omeT 8, W A
FrTaTa fgT § oAt & a1 3% ST
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FIGHT & FRATT FT SEAATS q1 99 F
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f& ag ot "oFr AT & qe R
feY TomamaT @, W1 o9 T @ A
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T AT qITW : qG, T )

Mr, Deputy Speaker: Has the hon.
Member the leave of the House tu
withdraw the Bill?

Amendment Bill

Several Hon. Members: Yes

The Bill was, by leave withdrawn.

15. 12 hrs.
CRIMINAL LAW AMENDMENT BILL
by Shrimati Lakshmikanthamma

Shrimati Lakshmikanthammga (Kha-
mmam): I beg to move:

“That the Bill further to amend
the Indian Penal Code and Code
of Criminal Procedure. 1898, be
taken into consideration.”

Mr, Deputy-Speaker, Sir, the la.
regarding obscene publications is col
tained in section 292 of the Indian
Pena] Code. According tn this e~
tion, the possession, sale, hire, distri-
bution, exhibition ete, of any cbscene
pubication as also the import and ex-
port of and businesg in suzh publica=-
tions is made punishable. Section 293
prescribes a more severe punishment
when the recipient of such a publica-
tion is of an impressionable age. Al-
though these provisions may be said
to be adequate so far as tliey go, the
fact remains that they do not go far
enough.

I would like to say a word here
about journalism  Journalism is sup-
posed to be very sacred. Great writ-
ers used to write certain works and
when they used to be asked to dedi-
cate their works to kings, they used
to refuse. We have an instance of
Pothanna who translated Bhagvatam
in Telugu where a king asked him to
dedicate his works to him hut he re-
fused. He went Dbefore the diety
Saraswati saying, he will rather live
in jungles starving rather than selling
his works to such people.

Here, it is a sad state of affairs.
Even for a paltry sum of a few rupees,
people resort to write whatever others
would like them to write. For the
sake of black-mailing some people,
they write certain obscene things of
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which they ought to be ashamed of
themselves and we are ashamed of
such people. This kind of writings
which in modern times became noto-
rious as yellow journalism has invent-
ed many new forms of indecency. It
is a matter of deep concern that yel-
low journalism has been growing un-
checked -and has been indulging very
freely in scurrilous attacks against
persons of status and standing with
impunity. There are several motives
behind these writings, If we just go
into the reason why these people re-
sort to such writings, we find the
motive, firstly, is to create sensation-
alism, A few years back we had in
Madras the famous editor called Lak-
shmikanthan who used to write all
sorts of things against various persons.
Just to create sensationalism, he used
to write such things and the people,
even rikshaw-walas, used to wait for
the publication to come into the mar-
ket and go about reading and all that.
Of course, the times have changed.
Now there is less and less aptitude
on the part of the people to read such
writings because they know the
motive behind this, So, as I said, one
motive is sensationalism,

Another motive is character assa-
sination and the black-mail. People
feel that they can make an easy living
by resorting to this sort of writing.
They go and threaten people that they
will write such and such a thing on
them and these people beg to them
and pay them a few rupees. This is
the way they make their living.

And lastly there is a sheer sadistic
pleasure in this sort of writing. There
are also some political motives. Out
of jealousy or political enmity or
rivalry, people go and approach jour-
nalists who own a paper like this,
give them some money and ask them
to write what they would like them
to write. These writings are grossly
indecent, obscene and are intended
to blackmail persons. Generally,
these writings often create the desired
effect by lowering the prestige of some
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high placed persons. If we are at-
tacked, if they write something bad or
good, we can be indifferent. As is
stated in Gita, one should rise above
praise or dispraise and one should
have equanimity of mind in victory or
defeat and so on, It is all right for
politicians, But what about others?
We are so much used to these things.
But the other people who attach so
much importance to these fellows
would not like to be condemned or
talked of low. They wil] be worst
affected either psychologically or even
sometimes it may lead to committing
suicide, etc. Any amount of protec-
tion would not help them, nor any
legal action cap remedy these matters.
These people who are attacked are
afraid to go to a court of law because
they feel that undue publicity is given
to these indecent writings. Though
they have the protection under the
ordinary law to go to a court of law
against such a publisher, still because
they are afraid of undue publicity,
they are reluctant to go to a court of
law.

1 also know of instances where
women’s education has suffered due to
this yellow  journalism. Certain
Women's Education Councils in
States have passed a resolution as to
how yellow journalism has adversely
affected women's education, There
were galso some time back—I do not
have the cuttings from papers at pre-
sent with me—letters to the editors
where they said that Government
should come forward and take steps
against such persons who indulge in
indecent and scurrilous writings. It
is only now that more and more
women are going to schools and coi-
leges and get educated. The parents
are now boldly coming forward to
send their girls to schools and col-
leges. 1 know of an instance where
a girl was admitted in a college and
because of some political rivalry,
somebody wrote something bad with-
out any base at all and a loose bundle
of it was sent for distribution. The
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father of that girl got so much per-
turbed because of the social condi-
tions that we live in in our country,
that he got the girl to discontinue
her education, and with great diffi-
culty he could get her married.

When feelings are so bitterly roused,
sometimes, even murders and suicides
take place, I was gaying a little while
ago about Lakshmikantan, the editor
of 3 paper in Madras. He was mur-
dered and there was so much of sen-
sation at that time. There are also
innocent people who, when they get
involved in these kinds of writings,
sometimes commit suicide,

It is all right if such writings and
counter-writings go on in our coun-
try; if they occur even in respect of
the biggest men in the country, it is
all right, but sometimes, even foreign
dignitaries are involved in such scur-
rilous attacks in the press, Shrimati
Renu Chakravartty had referred some
time back to a paper in Bengal which
hag written such indecent things
about some foreign dignitary; the hon.
Prime Minister while referring to
that in the course of his reply to the
debate on the resolution regarding
Chinese invasion saig that it was all
right as long as they attacked the
people here, and one could put up
with any amount of that kind of
writting, but when foreign dignitar-
ies were involved in such matters,
then it was a matter which ghould
be taken up seriously and effective
steps should be taken to check that
kind of thing. Such attacks if allow-
ed to go on unchecked are likely to
have an adverse impact on our coun=
try's relations with other countries.

There is at present no Central Act
to effectively deal with such writ-
tings, after the repeal in 1957 of the
Press (Objectionable Matter) Act,
1951, Therefore, in the interests of
healthy journalism and also the sense
of decency to be observed in our so-
ciety, it is desirable that Parliament
should undertake suitable legislation
to combat this evi] throughout the
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country, If the growth of such writ-
ings is not curbed effectively, Gov-
ernment would be failing in their
duty to protect the elementary rights
of the citizens in a welfare State.

The present Bill therefore, seeks to
devise effective measures to combat
the evils of obscenity, scurrility, gross
indecency and blackmailing in writ-
ing. And it has been stated in the
Statement of Objects and Reasons
how effectively “We can combat these

evils by—

(1) providing for the enhance-
ment of the penalty under
section 292 of the Indian
Penal] Code from ihree
months to two years and also
by providing for more deter-
rent punishment for a second
or subsequent offence;

(2) penalising printers, publi-
shers, writers etc, of scurril-
ous matter which is grossely
indecent or intended for
blackmail;

3

—

penalising not only sale ete.
of obscene objects but also
sale etc. of scurrilous writ-
ings or writings which are
grossly indecent or intended
for blackmail, to young and
unwary persons or to those of
impressionable age;

(4) enhancing the maximum term
of imprisonment specified in
section 293 LP.C, irom six

months to three years;

—

(5) penalising persons who in-
dulge in talk which is scur-
rilous, grossly indecent or
intended for blackmail;

(6) demanding security for good
behaviour from person dis-
seminating defamatory mat-
ters; and

(7) forfeiting to  Government
publications containing mat-
ters which are defamatory
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within the meaning of section
499 LP.C,

It is also proposed to make conse-
quential amendments to the Code of
Criminal Procedure and to repea] the
corresponding laws in force in any of
the States, This again is sought to
be provided for by amending section
292 of the LP.C. so as to prescribe
enhanced punishment and also by pro-
viding for a still more severe punish-
ment for a subsequent offence of
the same kind, It is also proposed to
insert a new section 292A which lays
dowpn in detail the punishment for
writings which are grossly indecent,
scurrilous or intended for blackmail
The necessary details regarding the
offences have been elaborately set out
in sub-sections (a) to (g), and therc
is also provision for enhanced punish-
ment in the case of a subsequent
offence, Explanations have also been
added in order to make the intention
of the section clear and precise.

Consequential amendments in sec-
tion 293 of the LP.C, also have been
provided for. The relevant sections
of the Code of Criminal Procedure
bearing on the above sections of the
I'P.C. have also been suitably amend-
ed, and the repeal of the State laws,
if any, corresponding the present sta-
tute, has also been provided for.

In view of the necessity of under-
taking such legislation, I have brought
forwarg this Bill before the House for
itg consideration and acceptance. I
hope that the provisions of the Bill
will be found useful and effective in
plugging the loopholes in the law
relating to obscenity, scurrility, inde-
cency, blackmai] and similar defama-
tory writings that are slowly but
surely developing in the so-called yel-
low press of the country,

So, I request the House io consider
the Bill and pass it,

Mr, Deputy-Speaker:
moved:

Motion
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“That the Bill further to amend
the Indian Penal Code and the
Code of Crimina) Procedure, 1858,
be taken into consideration.”

Shrj D. C. Sharma (Gurdaspur): I
congratulate my sister Shrimati Lak-
shmikanthamma for having brought
forward this Bill. I think that it is a
very timely Bill. It is a Bill which
not only deserves favourable consi-
deration at the hands of Government
but also calls for immediate imple-
mentation. It demands an amendment
of the IPC in the shortest possible
time. It wants that some of the evils
which are creeping into our social
organism and some of the defects
which are corrupting our public life,
and some of the malpractices which
are becoming the bane of our Indian
journalism should be removed and be
done away with as early as possible.

I lock at this whole Bill in the con-
text of the growth of Indian journal-
ism. Our Indian journalism has been
a matter of pride for our country and
a source of great gratification so far
as my countrymen are concerned. It
has had very glorious traditions. It
has produced great missionaries of
freedom, great campaigners for hu-
man dignity and great crusaders for
human rights. The history of Indian
journalism is one of the most glorious
chapters of which any Indian can be
proud.

There was a time when Indian
newspapers used to be held up before
the whole world as examples of clean
writing, decent thinking, national
ardour and social and political fer-
vour. Of course, there were a few
papers used to be a kind of dark spot
on the fair face of Indian journalism,
but they were not to be taken serious-
ly, and their number was wvery insig-
nificant and very small. They were
not taken notice of by anybody and
they were ignored and rightly ignor-
ed. But, unfortunately, the freedom
that we have got has also meant free-
dom for the press of India, Of course,
I would be the last person to curtall
the freedom of the press in India,
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You can understand what has happen-
ed in Pakistan where they have put
some curbs on the press. The jour-
nalists there have gone on a token
strike. They are trying to combat
that attack on the freedom of the
press. I think a thing like that can
be done only under a fascist regime,
under a totalitarian regime, and
Pakistan is nothing but a specimen of
political absolutism. But in a free
country, we have different codes for
journalists, different practices for
newspapers, and I am glad that my
country has very wholesome enact-
ments for preserving the freedom and
dignity of the press. Most of the
Indian press conforms to those tradi-
tions.

I say this as a member of the Con-
gress Party., 1 know we are very
much under discussion in the Indian
press, We also know that very often
we have not come out very favour-
ably from that discussion. We know
that sometimes all kinds of eriticisms
are made about us. All the same, I
would be the last person to say that
since the Congress Party is ruling the
country, ruling the State, Congress-
men should not be criticised or that
the Congress Government should not
be criticised. No. Criticism is some-
thing which promotes, helps, demo-
cracy. But criticism should also be
healthy and wholesome. It should
be motivated by the best possible
considerations, It should subserve
the purpose 'of democratic functions
in this country. But unfortunately,
we have started copying some coun-
tries of only the west and also of the
east—I do not say that the west has
specialised in it. We have started
emulating some countries in  this
world where a particular kind of
journalism is practised on a large
scale and that journalism is called
yellow journalism. I do not know
why it is called yelloew journalism.

Shrimati Yashoda Reddy (Kur-
nool): Jaundice.
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Shri D, C, Sharma: Geld is yellow
and I think gold has got a very high
price. So I do not know why it is
called yellow jourmalism, Anyhow, I
do not want to quarrel with the name
which has been given. But I would
call it gutter press journalism_ It
is journalism of the drainage, journa-
lism which in public life is something
which can be described as equivalent
to those things which we do not gene-
rally mention in polite society.

The Minister of State in the Mimis-
try of Home Affairs (Shri Hajarna-
vis): Why mention it here?

Shri D. C, Sharma: This kind of
journalism has come into being. For-
tunately, I do not see much of it at the
national leve], though even at the na-
tional level, we have some specimens
of it. But unfortunately, we have
this kind of journalism more in evi-
dence at the state level, and still more
unfortunately, we have its specimens
working more at the district level
Therefore, I think this disease is com-
mon to all the levels of journalism,
though it goes from top to bottom in
a kind of arithmetical progression—
it increases as the level declines. That
is what is happening. I feel that
something should be done to check it

My sister has referred to three
things—obscenity, scurrilousness and
indecency, W are all familiar with
these. We all know what is obscen-
ity though it is very difficult to define
it. 1 think anyone can know what is
scurrility even though he be illiterate.
So far as the third thing is concerned,
I think that is also well known. Who
does not know what blackmail is. But
the difficulty arises when you have to
define these terms in legal phraseo-
logy. But I think it would not be
difficult for anybody to do so. After
all, we can give approximate defini-
tions of these things. For instance, it
has been said that nobody has so far
been able to deflne aggression. But
we all know what it is. It is not
necessary to define a thing in order to
deal with it. The mos® essential thing
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is that you should know what it is
and how it affects us.

We all know how these three things
affect us—indecency, obscenity and
blackmail. Whatever you may say,
there are two types of persons who
are the victims of these three vices.
Who are they? The politician and
the prosperous man, These two
types of persons are generally un-
fortunate persons because they are
very often subjected to this three-
pronged attack. What happens when
we fight our elections? What hap-
pens when our Ministers go about,
when some official is doing his duty
in a way which is not to the taste of
somebody? What happens to some of
these businessmen? All these types
of persons are subjected to these three
things. But the politician is the vic-
tim of this kind of attack much more
than anybody else. Therefore, in
sheer self-defence, the Minister, who
is the custodian of the good name of
this House, the good name of this
country and the good name of the
politicians of this country—whether
they belong to this party or that—
should stand up and say ‘I congratu-
late Shrimati Lakshmikanthamma on
having drawn my attention to this
very wholesome measure’. He should
say that in sheer self-defence. But
sometimes self-defence is overridden
by laziness. But Ministers whether
in the Centre or in the States tend to
acquire the occupational disease of
becoming mentally lazy. They want
that things should take care of them-
selves. They believe in the dictum
that sufficient unto the day is the evil
thereof. They want that things
should go on as they are. This may
be the attitude of thiz Minister also.
He may say they would consider it,
or give some kind of assurance which
will never be fulfilled.

As I said, this is a political disease,
an educationa] malady, a psychologi-
cal ailment. It is a disease born of
cupidity and jealousy and aims at
sensationalism. Whatever its origin,
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we have to stop it. The hon. Member
does not want anything radical or
revolutionary. She only wants the
punishment under section 292 to be
raised from three months to two
years. If a man persists in that, give
him rmore deterrent punishment.
Penalise not only the editor, but also
the printers, publishers and the
writer. She says you should mnot
allow such writings te fall into  the
hands of young persons of an impres-
sionable age. Let not their minds be
twisted, their psychology perverted,
their character depraved, There is no
harm in raising the punshment. In
fact, we had another Bill today in
which it is sought to raise the punish-
ment,

It is not only the written word that
is dangerous, but also the spoken
word. Sometimes, the spoken word
is, in fact much more insidious than
the words that appear in print. I
think we should do something with
regard to that.

She wants that we should take
security from these wrongdoers, but
I think it is a simple remedy for a
desperate disease, a homoeopathic re-
medy when surgical operation is
called for. This good lady has been
very gentle and kind in this matter
and I think that, given the situation,
we must do it.

Finally, we are not doing this to
protect politicians, businessmen or
officers, We are doing it to protect
the fair name of Indian journalism, of
which every Indian citizen is proud.

Wt YW qa® qEE (qIOEET)
Tt oY, # s fadaw w1 fadw
F § | 79 i 1 o wfgmn awan
A Y AT AT TO wWA F A
oTar, feat &t M & ag & w0
¥ FAE & A W @ifE & 1 gE
. ® SETET gHEdl §, T fF gEe
3w 3 wfgemi 71 aga e T Y |
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a1 59 faga® F7 3w € 98 Saa
1 wrEaT § fag @ wifs ma € w
Fag e A faar mar g
“It is a matter of deep concern
that the yellow press in this ¢coun-
try has been growing urchecked
ang has been indulging very freely
in scurrilous attacks against per-
sons of stautus, standing ana
influence.”
waa # faed, @y o @ A
el g =fee | Sem g faed
T ATATET AGd T a9 F 9287 HIUFTT

g1

Q% WA §9ITW 0 TT AN St
AT AT AT R, ...

=Y TW §9% 9"E : TEl 3 A
AT AT I A AN AF aF:A |
et 7 &1 91 3w fag v # oo
3, 393 faq Farar § Ay IfT swaean
2% | 39 3T Fron #1353 f A
T FGT 3A &, W AT IHHT oS K
ma’rmmﬁa$wukaa
mmaqw#iﬁ'g‘:q%zﬂ:ﬂ fe
AT FFEr 7 @ fraaw § @ g
& wraT qFE & quAr g 6 o
A a9 F AFA A S wqfz wr
%wmﬁw@% %ﬁa:m
AT AT FAT ] | T T ward ¥
9 q7 S &F 4T ? A 90 F ¥ sATeqr
FT 3N ¥ AT N ATEAT B ¥ § IART
T[r A F a1 |9 A AT q@T WA EF
THHT TATS TG G | ATAAET qEE4T
THY X T A B T FA FT 9T

FEAT AT E |

QW AT wTE A o #fEg,
ag ALT AT |

st T gEwEE ;. st #
g Tl T, TR ¥ wgEy "ot
HFRFE@E |
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it ST TS o
feweT o foerr sk Aiferm

«ft TR §9% qTE: QY AT "gE
T 7o 1 e e @, g9 Wi S
F AN F I A miw 7
sy fwar 3, o Y a9 F9 & I
TAW FT AAATA FT § | T8 A T E
T fadas & qga & & 17 & Fafufae
AT AHEHE U & Awq qg 49T
2 fF 9t 1€ o A w19 17 SEmAT
FEM I T AHIAT TN, H FEq6H1
A AET Y o AT A H AT
11 g1 FHT | HIIT GSElT A 39 d1
TEW & aomg 3 A w faar § ar
& wgw 73 faar | gad sfafee sk
3 T 2

=TTt FEHT EETERT © TEY FqTET
&, AT AT A

= 7w daw area: & s Aga
foF it Aisgar w17 & IEF w= fFay
THaH o, e AT amg R w -
arg g% | ¥ T A a9 AT FH
T & | 39 FTA I AT www g
A IHH T FAETE! g5 3T 79 Tg
19 7EA FT & | T qAAET qEET
T a1 @1 ww W FA W oA
Jew A & ar 7Y | gwiaw § agw
fw ot ag fabigs =T G2 7 O
fo § 7 T TR T (AR WA
THY I W fora F 1 Aoy 9T gHeT
Huidl

"o A § o miferat 3 € o |
# arfod 7 Faa A8 7T d IqqEs
F@r g, A ag @t qart R A
gt T A & 1 5 H SEar SR
T & | Twiwg g A S wga IeE
WET FGT AT GHAT & |
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TH HATAT AT TR AT g
¥ 8 oix o fag® o =71 s
g, W I T GATA § =9 Ty A
AT & Qv 2@y & 9 99 9T A
frar s s@ g sk Ear a
IH FA F1 TE H 07 a6 g | AWl aF
At ag 97 1 "Ee # OF dfET 5w
TR ZAT AT @I 8 9% A &
SITET T FAT B AHAT | At A Fadew
2 5 8 o F1 T 9guaT g W
g, foama w17 a9 # werEr fem
STy | & G §9 g% 9% S § W
Tigm fF g FE et Y 3 A faw
IF 9T OF UF gAT 91y | weraar F
ag <tw wen g 5 it o sl
g IS FT WIATE AT T fed,
qTTY 2 FT oTET A9 g JrfEd
e g7 oF F1 foma o = &
q@ W @ e L

QW AT A€ ae @1 AT
& & afex aeF FaEA A A A

A TR §OE TET AT TTET
e FT 1T Fg WIE | AA T FFAT 2
f F1E a7 I9F! AL H dAF FT A
&1 afe awfa wgean, s qe
¥ g @e® #Y 9@ F), a1 77 a7
FHFmfEmgats FHaa g fs
& ? m= IA FEE A ATA FI AR
AN AEE FA A FE A
FT FAT AT A IT &1 FF T THAMAT
HIT 39 O YHLAT [T, F FHEHAT
g f5 ag sa= & fay @ga ==
21 9@ | IQ ] AR AT TG AR
fear et wgy @ s fed A4d, T
dgeT H19 7O ! 39 & Ay aon
framrer 3% am=rs FF o9 g7 v w1
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a| X § gmfeee qEf & &9 91
FTC FT TFATHAT FLF & AT Ig Fad
Iffmoae Aa g 9 e
Zw # vt f wfa afm & o wm=-
AT 3 a1 ¥ wrq sfafed o 78 qedt
&, QX W | yu HeAT F FIC YWooo
war A% @ &1, 98 U aga awv
HOE §, M9 § WK O g, A o
weal &1 AT qEew %3 30 FF g Ay
& afsw a5 met 7 § wfg Tog wafa
T qoiF & | gEfay  qar a3r "fgwe
&Y sHa ¥ Foir aga et g
WX & arHm wEEar § FgAT A
fF It 3@ v &1 fadas 4@ @
arfgr 41 |

st fe # we ¥ wqr 5 femd
T W H 9gF qarg wwr E A o@g
for 3o #df & | W& aF @ fadas
¥ #1¢ agd 9% wFAT F 49 §, qE
1 waeg 751 ¢ | W faaaw § daw
FT ATT FET TE | THE WATAT FHA
HR §@ 76 & 1 A 7 & fEw ady sgm
fF fodos &1 9iwa smae Faedt
#9 & fram A g A § | R Ad A
wq & sar f fagas g =g mn
FEA a1 s @ A fex o age
¥ it w1 o fF aameg @ & fade
Terifas faaroara @ § 376 mar
farT g 98w

oF T T A FE T & R
¥ faxwit s, W ferger o1 fr
= 2w H o & 3% faeg gw wfe &
HUATAAAS a1 (et /1 erdt A7t
& o 4fF 7 79 famg W= ® Tw@
& e Qe s gt
aifed fF s wwerfa 7 €9 91
wq % fay 9fs § weew #oem
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Tl wR § ey T swweq g0
afgd fF IqFT a=mg g1 6%, FEEA
werear, i fraeq w&mr f& s ag aw
& a1 &1 @A 2IM G, TG AT AT
g Tuifa ¥ @A A ®6 Q¥ 98T
QAW § | 7 wA femedw W
AR 7 T A A WF A¥ -
Afr ¥ Fw owr oA g § 7
g fegam F & @ fe
FE W F g | 9= g7 AR "W e
Fifa & wwada wma £ ot gart few o
orfaar 7 gt wifgd | we Ew
gEU F TEEET SE A1 gEd g
SOt g # gF AR aF o |
ag 7@ fe g @t qEdl # aEaET
FLH AR 9T gATL Tettas fagedt
A1 g9 39 =199 7 F 918 #Y W g
HqUTeZ o & g al guTd 4§ §98T
g fF gl o #r w gfear
e g =Ted, g awE ¥ e
g afear d= g afgd foed fs
g= fadifagt &7 s w9
frfefoen Frqar av | ofed & awean
g 5 @ fdas %1 o w0 & fo
St &% gwrafa wEeEan A fa7 4 7 faege
a9 g | wU e § fF agr o wEr
AT ¥ W & W T #1 fadw
o fd ol ag faw  fre s
™ faw & fE@ & wet ot 1 @9 G0
1< gaT faiy w& anfs ag fadaw
fie =g | WX @\ 9EAE §EE
TR IUGE T F AT TYTET HSST ZAI |

= fr Ao (@) AT
TqTAT weEaT, & o faw 7 qde
A & ol =gy gt 1 AT W
wegfa #t ggré W< Fgan § e oW
T weaw gaw fay @dq s @ o2
AfFT wror wEATd § gl gAT 9T,
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gardt afgar #w 07 W 5w wreat
9T AT SR giat & 91 o wwe
AT9T FT FE0 fFAr ST § sew 0
AT GT FT AU wEAE AR OH
¥ @F amar ¢ | fafred A maeEe
FT F4t BIO™ET F7 AT § IAHI AT
gz fifad «fF o o wEa
afgsmit qx, afgem v 9% 7K 5=
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HINT FT ¥ F& §, TEr oF mferar
g et fs e sz ot wi ¥
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ot Rl # & glaeET @A
fagemaT @ ag auY s FgT fow
e smm s fr @
ST @ A gE g g e Q@
HEATU A T TH CEed F1 Ma-de
s fAeen 1 o e ag &
T 3T § o frw avg § o1 g TR
JorEa A & 1 z|fug ag W FEE
9T FIA T AT F 91 G § 78 faegw
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IBE Wl g A A A1 HIHA-
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=T argg o 7w 5 39 a@ A
FITA I FIH S| FT A0 qier T
@ & AR T AT 9 RE
AT ST T & A AT T & R s
ReT @ @ E | g e v
faar f& &= 7w a1l A F1 T
faty Y § wwfaw ag = & 5
WA s A9 wEaw A g ! g w
&To AIfgar 7 f9 71 FT M|T JIwEAT
T T TEl, gIAiH T IGH qgHT
gl 9, at Wt I faw ag § a0
FT WA Y, 9 q@ G TFOEET
sqi Y Tl S | ITHF VI T FTHIT
3 fett ag 1 sfaesg 7€ smar
e FF " BiE FX TF AFT FE,
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1€ T fao sy Qe A€ R
AT A AT FET g T ST AT |
T 39 g w1 afaara 7 somar
§ | e sifga e @ wEE AR
gt wew fafreet o = wEF
& E T TEAEET F@ O
A A g Bt W 2, SEEI
T AAR TN g AN IS FT AT & |
ZH 99 9T FE TS A AW g |
AT R T TE W & A=Y @®
FTFTT T2 | 79 78 TG (F T
T e i 6 i fr omE
¥ oz e o w7 ag fear A
et #1 % 7 21 @1 77 19 7w
¢ R T T 9) w1 gfaaew s
1T & &1 9 st & s S @
w9 qg a1 ™ qaae & fafwed #
TUEa £ 5 gx 9@ F I 92T Ay
< ST g &, @ 8 B § A
F g faeg aw gfa a1 Tmar &
FX § | W TR A A gn e
Tt & o sEA A T AR A
oF Fafaems arnt et 4t frm 9T
Iu% fawg #érz A% FE F97 AW
I ATH AT LAY | SN qH
e a7 Forerd Forg 37 &t Tt oY |

AW g 9T AEEE F ATA FEA
gqear 2 fF gut 3W F wEa W
aifaea Sy & 7 fm 7= §
# sran § 5 39 s § dwE
etem F W FL G E | K qm Al
&7 =gan wfew & s g f5 o gwne
F8 e I f5 a8 erae & a9 43
& I Ja1 § wrww &1 da1 W w@r
gaR g4 F oW ¥ W AR
@Y F 9 g1 HC IVHIE FTFTH FW & |
og HE=T At A1 5 fT off gema
F AR g € AW A Fasm w7
qreE ® ¥ e A G E | T
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T AT TER F AW g g AR
qrEET # IEH A 79 99 AT AFT A
f $© st oo Fdw w1 9T TG
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FOAT U F W @A W9 @ |
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1 =N § M W A B gU E



6I11 Criminal

AR g fax T @ aw F FEE
IO T & | WY OF w9
HE F AT TEET FT AHATAT FIfoA,
TOFT TR O AEFE § HIT WY
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2w &1 oY § fF 3@ 3w FY anE
U AT Io7 JaT AT AR g€
o & & et Fe e #1 doiter
F1 Ara fear | s 3 /EIC A S
FT 61N 3 @ & w9 98 qEQ A @
5 #1E Tt FC IF AR T T
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BHADRA 22, 1885 (SAKA) Law Amendment Bill 6112

#1 aTe o A &1 qEEA FE W
faws 7@ | 7@ A HOEIT FA
aret &7 & 1 et &F w 9w a1 |
AT g F1 3 qare g § ) afww
TH TSI AT AN F AATC §, TH AGT6T
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[ fora arraw]

T, Y AR F AT 99 G 1 T
AT A9 TEE g |

16 hrs.

# arg § f s o s
aTd B AT AT B g ¥ W
Far & ST, IAET AW 3 ¥ AP
afer ¥ ad w¢ A | TEEET I
o AL TUTo F HAZT TT FT |
TR ¥ W a7 fawifow & )

T =Rt & ag ¥ g fae w7 awhw
Far g1 & srowr g g R e
AH T+ w1 waw faar |

Shri Himatsingka (Godda):
Madam Chairman I/wholeheartedly
support this Bill that has been in-
troduced in this House and it is a
very Wwholesome measure which
should receive the support of the
whole House. I was surprised to note
the opposition /put forward by the
hon. Member Shri Yadav. He said
that only the punishment has been
enhanced and that it is not necessary;
he added that this might be misused
for the purpose of suppressing honest
criticism of the Government or the
Ministers or the Government measures
like the bringing in of the question
of income of persons and so.on. I
wonder how he can make that sug-
gestion or insinuation, because
the amendments that have been pro-
posed are so clear and so explicit
that there is no room for any doubt
as to what the intentions of the Mover
of the Bill are. As a matter of fact,
she wants that indecent and scurriloug
writings intended for blackmail or
for humiliating persons unnecessarily
of wrongly and otherwise for the pur-
pose of blackmail should be curbed.
There is no reason why a Bill Jike
this should not be supported.

I would suggest one thing more in
this connection. The gquestion was
raised as to how many prosecutions
have been started in respect of wri-
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tings of this nature. At the present
moment the law is that the person
who is defamed or is attacked must
himself go to court to file a complaint.
I feel that if the law is going to be
amended, there should be some pro-
vision whereby some representative
of the person who is abused or de-
famed or attacked should also be
entitled to go to court on his behalf.
Take, for instance, a very big or busy
person who is attacked very harshly
or unjustifiably in a manner which
canpot be justified under any circum-
stances. Unless he goes and files a
complaint himself, he cannot move
the court. It is impossible for him
to go to court and attend every
time the case is called up. There-
fore, the law should provide that
anybody on his behalf or anybody
interested in that person may also
file a complaint and take proceedings
in court.

The provision that has been sug-
gested, namely, ‘“grossly indecent or
is surrilous or intended for black-
mail” should be included, and the
persons concerned roped in. As a
matter of fact, nowadays, if you open
your dak, or even if you are not a
subscriber of papers, the papers come
in every week or almost every day
which contains such writings which
no decent person would like {o read.
Still, they go on pouring in with
your dak every day without being
paid for, because they want that such
writings should spread. Therefore,
T feel that this Bill should receive
the support of the House. I hope
Government will also support this
Bill. If they want that some addi-
tional provisions should be introduc-
ed, they can make gome suggestions,
or they can refer it to the Select Com-
mittee. But it should certainly find
a place in our statute-book, so that
scurrilous writings which are finding
place in every newspaper of that type
are checked. I wholeheartedly support
this Bill and I hope the whole House
woulg support the same.

-
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[Mr. DEPUTY-SPEAKER in the Chair]
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Shri Hajarnavis; Mr. Deputy-Spea-
ker, Sir, I am prepared to accept, on
behalf of Government, a motion for
circulation of the Bill to elicit publie
opinion. For one thing, I do not
believe that it is only the function or
the responsibility of the Government
to come to the House for change in
legislation. I believe that a great deal
of intiative there has been in evidence
so far should come from  private
Members, If private Members have
not so far utilised the opportunities
available to them, a  considerable
portion of the blame of course atta-
ches to our attitude. But in the field
of socia]l reform in the field which
rmpinges upon our literature, arts and
upon other spheres of freedom of
thought and freedom of
expression, I believe, Government
shall be grateful if our laws are con-
tinuously under the examination of
the private Members and we receive
from them suggestions which we can
circulate for ascertaining what the
public reaction is to  the proposed
amendments, I, therefore, invite hon.
Members of the House to favour us,
the House and the Government with
suggestions for amendments of law,
especially that part of the law which,
as I said concerns itself with social
reform and changing social values
and again, as I said, where restrie-
tions on freedom of thought or free-
dom of expression are sought to be
either tightened or relaxed.

Coming to the subject of the Bill, at
this stage, I do not think it is proper
for me to express any opinion on the
merits of the Bill. That would be
pre-judging the issue. Since 1 am
accepting the motion for circulation,
1 think it would not be quite correct
for me to express any kind of pre-
ference as to one part of the Bill and
also indicate my opposition to the
other. But trying to ascertain the
law, as it is now being administered,
we find that the present Penal Code is
being interpreted, is being based
upon, what is called Hicklin test for
determining whether the writing is
obscene or not, That test was thus
described by the great Chief Justice
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Cockburn and that test was followed
for so long till a couple of years ago
in England, in United Kingdom, anA
it ig still being followed in our Cod:.

“A writing was said to be obs-
cene when there is a tendency te
deprave and corrupt those whose
minds are open to such immoral
influences and intp whose hands
the publication of this sort may
fall.”

This test has been approved by our
own High Courts and was recently
applied in the judgment of a High
Court in a case, in a prosecution,
which arose out of circulation of the
famous novel by D. H Lawrence
Lady Chatterley’s Lover. Just before
our own prosecution, about the same
time, the book was also a subject of
prosecution in the United Kingdom.
But the two laws were different. Ours
was under the old law which is based
upon Hicklin test, whereas the proce-
cution in England was under the Roy
Jenkins Act. That arose cut of an
attempt made by a group of authors
headed by Sir Allan Herbert, the
famous private member, an inde-
pendent member, who has added such
_wvaluable portions to the English
' statute book. Now, there they tried
and found the test which was pre~-
cribed in Cockburn’s judgment was a
rigid test and required amplification.
" For instance, it was held in the case
of a remarkable book, 3 book of very
great literary merit, called Well of
Loneliness where the author war de-
fended by a very famous lawyer
Mr, Norman Birkett who later «n
became a Lord Justice in England.
The attempt of Mr. Norman Birkett
was to lead the evidence to show
that there may be passages which arc
obscene, but the book should be judg-
ed as a whole and it should be fourd
out whether the dominant effect i
that of literary merit; it may be, cer-
tain portions may appear to contra-
vene prima facie certain standards of
decency; it may be that obsceng
parts of the book may relate to in-
vestigation which may have been
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undertaken in order to elucidate cer-
tain scientific principles, Now, that
kind of defence, namely, that the
book though apparently obscene, con-
travening our standards of norms!
decency, yet may be a book of liter-
ary merit and of scientific value, is a
defence which Mr. Birkett intended
to lead; but it was ruled by the
magistrate that that defence was not
proper and that the court was con-
cerned only to see whether there
were any obscene passages inm it or
not. Ang if it contained some obs-
cene part, then the rest of the matter
did not fall to be considered at al),
and on that view, convietion follow-
ed. So, there was a great deal of diz-
content, and there was a corsiderable
amount of activity on the part of the
private Members, and as a vesult of
the efforts of that journalist Member
of Parliament, the famous journalist
and Member of Parliament, Mr. Ro¥x
Jenkins, there has now been put on
the English statute-book an amend-
ment of the law which goes  under
the name of Obscene Publications
Act. T am glad to find that portions of
that Act are incorporated in the pro-
posed Bill, so that when the question
comes to be decided whether a parti-
cular article contravenes the penal
provisions, it will be a defence vpen
to the printer, publisher and author,
that in spite of those porticnr which
are dubbed as obscene, and which
are objected to as obscene, it the
effect of the whole book is taken, it
is found to be a book having real
literary merit, or, as I said. of scien-
tific value. On these queslions, ns I
said, we have an open mind, and we
shall certainly like this Bili to be
circulated.

Shri Ram Sewak Yadav thought as
usual that I would oppose the Bill.
For once, 1 hope he is not sorry that
1 have disappointed him.....

Shri Sham Lal Saraf (Jammu and
Kashmir): He has agreed 1o the
compromise,
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Shri Hajarnavis: He apprehends
that under the guise of this Bill free-
dom of expression is  being stifled.
Nothing if farther than that. One of
the “most priceless possessions which
all of us possess, and which the
Indian people possess is the right of
freely expressing our opinion. Ssme-
times, we abuse this freedcm, bl
that freedom must not be curtailed
unless it is absolutely neeessary, It
does not matter whether I am on this
side or my hon. friend Skri R2m
Sewak Yadav is on this sidec.

Shri Ram Sewak Yadav: Some-
times, it may be this side aiso.

Shri Hajarnavis: Most certainly.
Sometimes, when I hear his speeches
which contain so many gaalees to us,
—I feel if he is throwing goalees
to us—I sometimes wish that he weore
at the receiving end. I certainly look
forwargd to the day when I shall exer-
cise my right of freedom of expras-
sion in the House more freely than I
do now, But there is nothing farther
from our mind thai. what the hon.
Member has suggested or hinted at
Therefore, if there iz any aticmpt in
this Bill to curtail that f{reedom, I,
for one, would certainly resist it.

In matters of tests and in  matters
of propriety, I do not think that we
can set any standards, we cannot re-
gulate any conduet by making law.
We must depend upon the sense of
responsibility,. Take our professions,
for instance, the medical profession,
the lawyers' profession or the advo-
cates' profession, or the engineers’
profession. Each one of these things
has an association of its own, an au-
tonomous and self-regulating asso-
ciation. Ang we try to impose cer-
tain standards and certain rules of
conduct, ang if anyone transgresses
these rules or contravenes those rules,
then we put him out of caste. If the
press, which is alive to its respon-
sibility, and which has a great herit-
age ang great responsibilities were to
constitute a kind of association for it-
self and evelve a code of conduct.
then, T believe, that the freedom of
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expression in this country is quite
safe. I know that if I have to argue
a case in a court I cannct refer to a
fact which is not on record, and
which is not true, ard the judge will
come down with a heavy hand on me
if T refer to something which is not
un record and which I cannot sub-
stantiate. If 1 quoted a decision which
had been overruled subsequently, and
the Judge finds it out, he would cer-
tainly say that I am nct acting up to
the rules of conduct which my pro-
fession prescribes, I do not come up
to the level expected of me, I am do-
ing something improper,

Similarly, so far as the press is
concerned, an autonomous self-regu-
lated press alive to ils own responsi-
bility is the only method of dealing
with abuses in which some people in-
dulge. There will always bz a black
sheep or two. In spite of the best
regulations, in spite of the most
stringent provisions in the Indian
Penal Code, there will always be in-
fractions of law. There ought to be
a Press Council. We shall not take
away from a man that which is his
most precious treasure, namely, his
privacy and his reputation, unless it
is absolutely mecessary in the public
interest. I think public life in this
country will be very much purer and
better by if we do this.

The Mover referred to the yellow
press. It is true that Gresham's law
applies to currency as well as to
literature, that bad literature drives
out the good. But just as in écono-
mics no one collects bad  coins—he
throws them away, he may use them
for some time to his advantage, but
he does mot store them—similarly
what remains even in literature is @
work of everlasting quality, perma-
nent quality, never of ephemeral
value,

Therefore, I rely upon the good
sense of the people; 1 rely entirely
upon the sense of responsibility of
our journalists; I rely entirely upon
the rising educational level of this
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country to see that merely because
you have a pen and there is a press
to print, you will not take away
from another what I said is his most
valuable possession, the most valua-
ble property, namely, his good name
and his reputation, and you will not
pry into his privacy more than is
absolutely necessary to serve the
public interests.

These are some of the thoughts
which occurred to me on this. As I
said, I will express no opinion on the
merits of this,

Y wig? AR ATAN ¢ IS
qEET, TEA H FHA TG |
Mr, Deputy-Speaker: The bell is

being rung—Now there is quorum.
The hon. Minister may continue.

Shri Hajarnavis: As I said, I ex-
press no opinion. But if there is any
defect pointed out in any provision
of the Bill which has the effect of
curtailing unduly freedom of speech
or of the press, then I for one will
certainly resist any such attempt
made in the Bill. I, therefore move
with your permission, and with the
permission of the Mover, the follow=
ing amendment:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31st December
1963."

Mr. Deputy-Speaker: The amend-
ment is before the House. Does the
hon, Mover accept the amendment?

Shrimati Lakshmikanthamma: Yes,
1 accept it. 1 would like to say a few
words,

I am very glad that the hon. Minis-
ter has agreed to the circulation of the
Bill for eliciting public opinion there-
on by the 31st December.
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1 am alse grateful to the hon. Mem-
bers who thave participated in this
discussion, Except one Member, they
have all spoken in favour of this Bill.
1 am particularly grateful to Shri
D. C. Sharmg who clarified the claus~
es of the Bill so beautifully.

Shri Yadav said; “®FA I gl
TR ? " A AV TGH 911 We are onlyi -
troducing a clarification. He also said
that this curtails liberty and is harm-
ful to the working of demncracy, But
he will realise that certain curbs are
necessary for the proper functioning
of democracy. For instance, though
the Zamindari and Jagirdari abolition
measures and other land reforms in-
troduced certain curbs, they were
very necessary for the proper arnd
healthy functioning of democracy.

Shri Sheg Narain gave strong sup-
port and came out as the champion of
women's rights, while Shri Himat-
singka said that either the person who
is maligned or any one interested in
him might be allowed to file a com-
plaint, If the person affected is wil~
ling, it will be all right. If he is not
willing, T do not know if it will be
proper for somebody else to take up
his case and go to a court of law.

Shri Himatsingka: He will go as a
witness.

Shrimati Lakshmikanthamma: Shri
Verma pointed out how delicate women
feel when something wrong is written’
against them, and how it may lead to:
dangerous consequences, while Shri
Onkar Lal Berwa feared that the
powers might be misused, After all,
if somebory writes something against
Shri Berwa, he will be equally puni-
shable, It is not as though people will
write only against certain people.

I agree with Swamiji when he said'
that some bad things are going on
that girls are made to dance naked irI
certain opera houses ete. It may be
proper or they may not find it wrong
in western countries, but it is not in
consonance with our traditions and
culture, and these things should be:
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checked. But I do not agree with
him whenyhe says that educated
women are not behaving properly.

Shri Sham Lal Saraf: He did not
say all, he had a complaint only
against some of them.

Shrimati Lakshmikanthamma: It is
not due to education. Whether they
are men or women, educated or un-
educated, it is in the minds of the peo-
ple. I may remind him that the
greatest of Indian women, Gargi and
Maitreyi, were highly educated and
were the beacon lights for  great
Swamis also.

I express my thanks to the hon.
Minister again for agreeing to the cir-
culation of this Bill. It shows that
Government has recognised the impor-
tance of bringing forth such a Bill and
I once again thank him for that. I
request the House to accept the motion
that the Bill be sent for eliciting
public opinion,

Mr, Deputy-Speaker: The question
is;

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31st December, 1963."

The motion was adopted,

16.51 hrs.

CONSTITUTION (AMENDMENT)

BILL

(Amendment of articles 136, 226, etc.)

Shri Shree Narayan Das (Darbhan-
ga): Sir, I beg to move:

“ That the Bill further to arrend
the Constitution of India be taken
into consideration. ”

This Bill seeks to amend five or six
articles of our Constitution. It is in-
tended to exclude the jurisdiction of

the High Courts and Supreme Court
in election disputes save as provided
by or under any law made by the ap-

propriate authority, In this regard,
article 329. says:
“Notwithstanding anything in

this Constitution (a) the validity of
any law relating to the delimita-
tion of constituencies or the allot-
ment of seats to such constituen-
cies, made or purporting to be
made under article 327 or article
328, shall nof be called in question
in any court;

(b) no election to either House of
Parliament or to the House or
either House of the Legislature
of a State shal]l be called in ques-
tion except by an election petition
presented to such authority and in
such manner as may be provided
for by or under any law made by
the appropriate Legislature.”

The whole scheme of this chapter of
our Constitution was to make elections
in India fair and free. It was for that
purpose that an independent body
like the Election Commission was
created by the provisions contained in
this Chapter, Because an elected as-
sembly or House is a supreme body
by itself the constitution and other
matters relating to that body shouid
be decided by that body itself. In
many countries the provision is that
if anything had to go before the court
regarding elections, the court’s juris-
diction could be exercised only to the
extent to which powers are given by
the Representation of the Peopie Act.
So, when the time came, before the
first general elections, for this House
to enact a law for the representation
of the people in Parliament and State
legislatures, the Act provided that no
ordinary court could have jurisdiction
with regard to election; it specifically
stated in that Act that the decisions
with regard to elections, of the Election
Tribunal, constituted under article 329,
would be conclusive and finai, There
shall be no appeal to any court, either
high court or the Supreme
Court, of the country. But after
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the fizst general election was
over, the Election Commissicn consti-
tuted a number of election tribunals
to deal with election petitions, As
soon as they were constituted, some
aggrieved persons, aggrieved with the
decision of the returning officers, ap-
proached the courts, and in some
cases they approached the high courts
also against the decision of the reiurn-
ing officer. These cases were in regard
to the elections, rejection of nomina-
tion papers and acceptance of nomi-
nation papers, On some grounds or
other,—and they were taker to the
court, There were various kinds of
decisions, but in course of ‘ime, practi-
cally everything went to either the
high courts or the Supreme Court.

‘The articles which I intend to amend
through this amending Bi] are those
which give a special power to the
high courts and the Supreme Court.
Article 136 gives over-riding powers
to the Supreme Court. [ would hke
to quote it, though hou. Members
might be knowing it, It reads iike
this:

“Notwithstanding anything in
this Chapter, the Supreme Court
may, in its discretion, grant special
leave to appeal from any judge-
ment decree, determination, sen-
tence or order in any cause or
matter passed or made by any
court or tribunal in the fersitory
of India.”

Under this article, a large number of
cases against the decisions of the re-
turning officers and against ad interim
orders of the election tribunals were
accepted by the Supreme Court. In
similar circumstances, the provisions
of article 226 give the hign courts the
power to issue certain writs, and under
the provisions of articles 227, the high
courts get the power of superinten-
dence over all courts,

We found that the obiective of the
Representation of the People Act,
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1851 in which we have med2 provi-
sions—the Constituticn had made pro-
visions—was to see that the election
matters are decided by the Election
Tribunals, and the courts having
nothing to do with them. But, as I
have pointed out, under the provisions
of the articles I have just mentioned,
they were entertained by the courts.
Uitimately, what happened? In some
cases it took two or three years be-
fore the cases pending before the tri-
bunals were taken to th: high court,
and it took a long time when a deci-
sion was made by the high courts, and
it took a long time in ine Supreme
Court also in cases of appeal under
article 136,

Mr. Deputy-Speaker: The  hon.
Member might continue on the next
non-official day. We wil! nnow take up
half-an-hour discussion.

16.59 hrs.
INDIAN M.SSIONS ABROAD‘.

Mr. Deputy-Speaker: Shri Hem
Barua. Other hon. Membars will be
allowed only to put a aquestion
each. No speech.

Shri Hem Barua (Gauhati): 1 do
not want to discuss the political as-
pects of our diplomatic missions
abroad, although it concerns us vital-
ly. I would like to discuss only the
financial aspects of the working of
these m'ssions abroad, for due to the
lack of vigilance on the part of those
who are responsible for the work it
has resulted jn huge losses to our
public exchequer.

I would very briefly catalogue the
financial irregularities and the lapses
committed in some of these missions.
I would try to avoid identification of
the missions as far as possible. Let
me point out that one of our High
Commissions purchased four plots of
land measuring 10,470 sq. yards at a

*Half-an-hour Discussion.
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cost of Rs, 3.03 lakhs. That was m
May 1952 for the purpose of construc-
ting the chancery building and other
offices. Ground rent at the rate of
Rs 2,547 per annum was being paid to
the municipal corporation oa s
account. Subsequently ijn April, 1855,
it was discovered that this land pur-
chased at Rs. 3.03 lakhs in May 1952
for which ground rent at the rate of
Rs. 2,547 per annum was being paid to
the municipal corporation was con-
sidered as unsuitable for the chan-
cery building. I am not conceraed
about the suitability or otherwise of
this particular plot of land, but what
I am concerned with is the infructuous
expenditure involved in the whole
matter,

17 hrs

The High Commission purchased
another plot of land in August 1955 at
a cost of Rs. 2.69 lakhs., Remember,
Sir, it was in August 1955. In Septem-
ber the same year, the High Com-
mission decided to purchase three
buildings and dispose of the land ori-
ginally purchased in May 1952. But
what happened? Unfortunately, this
could not be done, The original plot
purchased at Rs. 3.03 lakhs could not
be disposed of, because a clear title
thereto was not obtained by the Mis-
sion, As far as I know, that position
continues till now.

My question is, why was it that the
land that was purchased in 1852 with
the definite purpose of constructing
our chancery building and offices there
was not considered suitable in 19557
The Special Secretary of the Ministry
had 5 very cogent answer to my gues.-
tion. This is what he says;

“Subsequently it was felt that
that area was rather too distant
to be suitable for chancery and
office buildings.”

Why is it that this light did not dawn
upon the people when the original
purchase was decided upon in 1952
and the land was purchased accord-
ingly? These Buddhas of our diplo-

BHADRA 22, 1885 (SAKA)

Missions Abroad 6136

matic services take an inordinately
long time to see light even under the
shadow of Mr. Nehru's banyan tree!

Let me poinl gut another instance.
In renting premises for residential ac-
commodation, an Indian Mission
abroad incurred an extra expendilure
of about Rs. 1-58 lakhs over and above
the rent paid a! the controlled rate
according to the local rules for the
premises. Besides this, the beauty of
the entire episode is that Rs. 40,000
were paid to an intermediary to ar-
range the transactions. Just see how
money is being wasted by our diplo-
matic missions abroad! In 1956, this
mission took on rent two furnished
houses for a period of ten years on a
monthly renial of Hs, 1,500 and Rs.
650 respectively. But the local con-
trolled rents for these two very
houses are Rs. 150 and Rs, 65 respec-
tively!

Shri Joachim Alva (Kanara): Has
the hon. Member read the article pub-
lished today in the Hindustan Times
about the rackrentering landlords in
Delhi?

Shri Hem Barua: I do not bother
about that. Do not justify wastage of
money by shouting. Two wrongs do
not make one right. The extra pay-
ment on these houses amounted to Rs.
1.14 lakhs up to March, 1962,

Then I will point out another ins.
tance. An expenditure of Rs. 14 lakhs
was incurred on purchase and main-
tenance of f{urniture during 1961-82.
Defects in the maintenance of furni-
ture accounts are mentioned in para-
graph 71 of the Audit Report. In as
many as 9 Missions stock registers of
furniture are not maintained and, ac-
cording to Audit, it could not be veri-
fied if the items of furniture had besn
brought to account.

Now, may I point out another?
When the office of the Deputy High
Comrnissioner at Lahore and the office
of the Assistant Commissioner in
Hyderabad were closed down in July,
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1958, the furniture and other stores
were transferreq to Karachi. Then
what happened? This would be very
revealing if 1 quote from the Public
Accounts Committee report of 1962-
63. The report says:

“It was noticed during local
audit, March, 1961, that a part of
the surplus furniture was distri-
buted for safe custody amongst
the officers and staff and the rest
were stored wherever space was
available. The furniture was
badly damageq in storage and had
eventually been disposed of at a
loss the extent of which has not
been assessed”.

It is also a fact that no proper ac-
counts of those furniture were ever
maintained. It is also a fact that no
list was prepared at the time of the
despatch of this furniture from these
two stations, Lahore and Hyderabad,
and no list was prepared at the time
of the receipt of this furniture in
Karachi, But in justification of this
what does the Special Secretary say?
He says a very fine thing. He says:
“It was so because things had to be
done in a hurry”. You might swallow
this profound statement, but I am not
here to swallow such a profound state-
ment, that because things were done
in a hurry no accounts of furniture
were kept.

Now, Sir, the rules require an’ an-
nual physical verification of furniture
and other stores. But it was never
done. No physical verification was
conducted in as many as 12 Indian Mis-
sions abroad, and I am sorry to say
that our External Affairs Ministry has
never considered it necessary that this
should be done. I have the names of
these 12 diplomatic missions with me.
In Dacca alone because of this gross
disregard of the rules and lack of peri-
ndic physical verification a total short-
age of furniture valued at about
Rs. 10,000 was discovered in 1957—
please see Audit Report.
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All furniture are to be recorded in
stock registers distinguished with dis-
tinctive marks, and regarding costly
items like radio sets, silverware, car-
pets etc., the record is to be kept in
the stock register in detail. May I tell
you that in as many as 13 Indian Mis-
sions abroad nothing of this sort was
ever done? Possibly it was sacrile-
gious for them to do so. I have all the
names with me.

In the maintenance of consular ac-
counts there are grave anomalies and
irregularities, The Mission at Karachi,
for instance, have not kept any ac-
rounts whatsoever of the receipt books
which they have received, the receipt
hooks which they have utilized and the
balance that is in their possession.
Never, anything of that sort was done.
Likewise, no proper account of the visa
forms issued to the public has been
maintained by this Mission. Now, the
Special Secretary has offered a plea
hefore the Public Accounts Committee.
And what did he say? He said that it
could not be done. Due to what? “Ow-
ing to the misunderstanding of the
rules, no proper accounts of the wisa
forms sold to the public was kept.”
Thig is his argument. Is it not a ridi-
culous areument to say that there was
no proper understanding of the rules,
therefore. no account is maintained?
And what about the telegram charges?
That also is not maintained.

Then I come to misappropriation
cases. In one particular Mission, mis-
appropriation of consular fees commit-
ted by a single individual amounted to
Rs. 11.380, and this fact was mysteri-
ously enough discovered through an
accident when investigation was con-
ducted to find gut the causes of a fire
in a safe in a consular section; it is
only then that this particular instance
was discovered.

Now, the question is, how is this
fraud possible? It is because of the
utter lack of supervision on the part
of those officers responsible for their
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jobs. And I 'may tell you that as far
back as November 1958, Audit pointed
it out that the state of the consular
accounts in this particular Mission was
far from satisfactory. And yet, this
state of things was allowed tp be con-
tinued, and this came to light only
through an accident in July 1960.
Sir, I will require another five minutes
at least.

Mr. Deputy-Speaker: Then it will
cease to be a half-an-hour discussion.
Three other hon. Members have ex-
pressed their intention to put ques-
tions.

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): Probably, he does
not want a reply.

Shri Hari Vishnu Kamath (Hoshan-
gabad): It may be 35 minutes in-
stead of 30 minutes.

Shri Hem Barua: In another Mis-
sion, a sum of Rs. 1.54 lakhs was mis-
appropriated—I have the report of the
Public Accounts Committee with me
here—

Shri Raghunafh Singh (Varanasi):
We believe what you say. Please do
not refer to the report of the Public
Accounts Committee.

Shri Hem Barua: A sum of Rs, 1.54
lakhs was misappropriated from July
1960 to September 1960, in the course
of barely three months, this was
brought to the notice of the External
Affairs Ministry in December 1960 and
yet it was only in February 1962 that
the External Affairs Miristry repurted
this matter to the Acceuntant-General,
Central Revenues. Fcom 1960 to 1967
the External Affairs Ministry was com-
fortably sleet..ng over this scandal.

I woulg say that drastic action must
be taken against all those people who
are responsible for irregularities of
accounts and financial lapses, because
that alone can introduce some element
of health into the administration,
which it is at present badly lacking.
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May I say that at the Mission at
Bonn two messengers were entrusted
during 1996—59 with the entire worlk,
from obtaining stationery to the stage
of getting postal receipts in connec-
tion with the despatch of bulletins pre-
pared by this Mission? Now, what
happened? In 1959 it was discovered
that these two messengers have mis-
appropriated Rs. 62,653 out of the ad-
vances given to them from time to time
to buy postal stamps.

This might be brushed aside as a
minor incident because incidents of
this gort occur in our internal admin-
istrations also. But I would say that
this particular incident pinpoints cer-
tain significant facts. One is the utter
lack of supervision over years, from
1956 to 1959, making this scandalous
state of things possible. Another is
that these bulletins that were prepar-
ed for a purpose, and the very pur-
pose of the preparation of the bulleting
was defeated.

May I submit that our Missions
abroad are not noted particularly for
their mental and physica] alertness in
the dissemination of information? I
would only cite two instances of two
officers only. [ shall mention two in-
stances of officers involved in this sort
of shady conduct.

An officer of the Indian Foreign Ser-
vice, grew advances of Rs. 8,000{- and
Rs. 61 only in September 1859 and
February 1960 respectively {fowards
travelling allowance on his transfer
from Ghana to Shanghai. The officer
joined work at Shanghai on 25th
February. 1960, but did not submit
his adjusted travelling allowance bill
till January, 1962, If it is not tem-
porary misappropriation what would
it be? I would say that it is tem-
porary misappropriation,

Shri Sham Lal Saraf (Jammu and
Kashmir): In legal language what
is ‘temporary misappropriation’?
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Shri Hem Barua: Similarly, another
officer drew advances of Rs. 7,383|- and
Rs. 2,515]- in January 1960 and April
1960 respectively towards travelling
allowance gn his transfer from Addis
Ababa to Bangkok. He joined work at
Bangkok on Ist May 1960, but submit-
ted the adjusted travelling allowance
bill for Rs. 7,152{- only in March, 1961.
The excess advance of Rs. 2,696/- was
not refunded by him till March, 1962.

The non-submission of the adjusted
bili for a long fimie is a clear viola-
tion of the rules. But who cares for
rules? I have only picked up a few
instances and placed them before the
House, that is, instances of irregulari-
ties and all that. 1 am unhappy
particularly to see thmt the hon, Prime
M nister is not here because I expected
the hon. Prime Minister to siand up.
bang the table and tell us, that “I am
thoroughly dissatisfiedq with the work-
ing of some of our Missions abroad
particularly in financial matters”. The
hon. Prime Minister ghould know that
there is something rotten in his State
of Denmark and I would "urge upon
him not to stop at that but to werk
hard to cleanse our diplomatic stables
of the dirt and drosg that have accu-
mulated in their portals over years.

Shri Hari Vishnu Eamath: Which
is the machinery in the External
Affairs Ministry—is it the inspectorate
teams which visit the embassies and
missions abroad periodically or some
other machinery—which brings to the
notice of the Heads of Missions abroad
the various financial irregularities and
other similar malpractices listed by the
Public Accounts Committee of Parlia-
ment, and during the last five years,
or a shorter period if she has got the
figures, say for three years, how many
officers or members of the gtaff in our
Missions abroad who have been found
guilty of irregularities by the Public
Accounts Committee have been punish-
ed and how many, instead of being
punished, have actually been promot-
ed?

Shri D, C. Sharma (Gurdaspur):
What iz the total amount gpent on
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these Missions per year and is it a
fact that....

Mr, Deputy-Speaker: Only one
question,

Shri D. C, Sharma: I am comung to
that.

Shri Raghunath Singh: He !s copy-
ing Shri Hem Barua.

Shri D, C, Sharma: What 15 the
very, very small fraction of the irregu-
larities brought out by Shri Hem
Barua in his very magnificent oration?
What is the percentage of the irregu-
larities?

shri Joachim Alva: I do not think
1 will be able to finish it in one ques-
tion but I will put it in one sentence
if you like.

Mr. Deputy-Speaker: It should be
short.

Shri Joachim Alva: Is it not true
that work in Africa and South America
has increased very much and that we
had to spend a lot of money for coun-
teracling the enormous amount of
money poured for propaganda by
China in Africa?

Secondly, is it not that our UN team
that we have gent is smaller than that
of many other countries though in
accordance with our stalute, commer-
cial importance, political importance
and other considerations, we should
have had a larger UN team? We have
sent out the smallest team compared to
many other countries including Malaya,
the next-door country.

Mr, Deputy-Speaker: We are here
concerned with our Missions abroad.

Shri Joachim Alva: I am account-
ing for the expenditure for 1957-58
which had shot up from 1:8 per cont
to 21 per cent in 1961-62.

Thirdly,. ...

Mr, Deputy-Speaker: Only one
question.
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Shri D. C, Sharma: Sir, if you
give him a chance to put three
questions, I would also put three ques-
tions.

Shri Joachim Alva: Thirdly, the
work of the Commercial Attache has
increased very much on account of our
increase in exports. We have shown
a good progress during the last two or
three years. Is it not that you had to
increase the expenditure on the Com-
mercial  Attaches in order to
increase our exports and step up the
export promotion work?

Finally....

Mr. Deputy-Speaker: You have not
put any question. You are making
certain statements.

Shri Joachim Alva: Finally, I want
to know from the hon. Minister whe-
ther these three types of engagements
have not inereased the expenditure
enormously.

Shrimati Lakshmi Menon;: Mr.
Deputy-Speaker, Sir, two questions
have been posed by the hon. Member,
One is, the financial loss incurred by
the Government due to the irregulari-
ties, like, embezzlement, lack of
supervision in the Missions and also
improper handling of furniture ete.
The hon. mover did a lot by repeal-
ing what is already found in th-
Public Accounts Committee's repc:i:.
Nothing new has been said and, ther:-
fore, I recommend to the House to go
back to the report so that we can. ...

Shri Hem Barua: I have also said
something that is not to be found in the
Public Accounts Committee’s report.

Shrimati Lakshmi Menon: 1 will
give an answer for those things. It is
true that various irregularities have
occurred in our various Missions and
the reasons are also given by our offi-
cers when they were examined by the
Public Accounts Committee. The rea-
sons are obvious. To begin with, these
Missions were started almost in a hurry
immediately after we attained Inde-
pendence. We did not have adequate
number of trained personnel who could
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run them in the way the Government
of India is run at home. The way the
Mission works is quite different from
the way the Government at the head-
quarters works. There is a constant
change of personnel and it is very diffi-
cult to d=tect even cases that the hon.
Member mentioned till after a lapse of
time or till an inspectorate goes there
or tiil the sudit takes control of it

A question was asked by Mr
Kamath as to whether there is a machi
nery for detecting these things. Yes
there is one—the Comptroller and the
Auditor General of India. He is ulti-
mately responsible for detecting what-
ever irregularities happen in our Mis-
sions.

A question was also asked whether
we have punished them or promoted
them. Well, I cannot give you the
exact number of people involved in it.
But I can tell you in the case of the
officer who was responsible for the
Consul Office in Paris-—the House will
remember it was detected as a result
of fire—he was dismissed from service.

Shri Hari Vishnu Kamath: What
happened to him?

Shrimatj Lakshmi Menon: He is no
longer in service. He has been sent
away. He was on probation. He was
a probationer, a young man who did
not know exactly what he was expec-
ed to do. He accumulated money in
the Censul Office itself without remit-
ting it to the Bank and when he was
to be transferred to India and he need-
ed some money, he thought he would
open the safe and take the money and
set fire to the rest of the decuments.
Further to what T have said about the
normal established machinery for
deteeting irregularities, there is the
Central audit, the A.G.C.R. Apart
from this, we had the system of
Foreign Service Inspectorate till 1959
when it was kept in abeyance, and we
are now reviving the inspectorate
again.

With regard to the other things about
properties etc., it is true that in a
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number of cases, infructuous expendi-
ture was involved, as a result of lack
of knowledge of local laws or the dis-
ability of the Government concerned
in giving us the proper paper. For
instance, in Karachi the sanad was not
given, and the regular papers were not
handed over to the officer concerned,
and the officer concerned was perhaps
not aware of the rules etc., and the
result was that we were . . .

Shri Hem Barua: What a sad com-
mentary! The officers do not even
know the rules, even when huge sums
are involved.

Shrimati Lakshmi Menon: Then, a
question was asked about the increase
in expenditure. As was pointed out
the other day, the total increase in
expenditure has nothing to do what-
ever with the irregularities. The
irregularities were losses which took
place....

Shri Hem Barua: Hag any .ction
been taken against the officers con-
cerned?

Shrimati Lakshmi Menon: The
question that was asked the other day
as well as today is whether the
increase in expenditure is really due to
the irregularities or due tp other rea-
sons. As was pointed out by Shri
Joachim Alva, a number of missions
have been....

Shri Hem Barua: That was not the
subject of debate which I wanted to
raise.

Shri Joachim Alva: The question
is one of increase in expenditure,

Shri Hem Barua: No, that was not
the subject of discussion which I want-
ed tp raise.

Shri Hari Vishnu Kamath: Shri
Alva has come to her rescue.

Shri Hem Barua: She has gone off
the mark.

Shrimati Lakshmi Menon: As was
pointed out the other day, increase in
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expenditure has been due to various
other reasons, and not as a result of
these irregularities. It is true that
these irregularities did take place and
Government have incurred a lot of loss.
Nobody is denying that. The whole
thing is described in great detail in the
reports of the Publlc Accounts Com-
mittee. Our officers have been exa-
mined and they have given the neces-
sary answer. There is no point in
repeating it.

But, I would like to say that to say
that the Ministry or the Government
do not take adequale care is wrong.
We are taking adequate care. We
learn by mistakes. It is true that these
mistakes have occurred as a result of
our inexperience, as a result of the
special set-up of these missions, where,
as [ pointed out, there is no continuity
and people go on changing, and natu-
rally these things have happened, but
we are taking the necessary steps to
see that the culprits are punished, that
these things do not occur again, and
that instructions are issued to our
Heads of Missions and to the various
officers concerned that proper vigilance
is kept so that these things do not occur
again at all.

You will notice also that the work
of our Missions has increased conside-
rably. They do not only the political
or diplomatic work, but they have also
got to do educational work; they have
also got to do information work; they
have also got to do commercial work,
and they have also got to do various
other things, such as military work,
defence work, purchasing work and
many other things. ...

Shri Hem Barua: Does increase of
work amount to increase of irregulari-
ties also?

Shrimatj Lakshmi Menon: As has
been pointed out, we did not have
enough staff to cope with the expand-
ed work, and naturally these things
occurred. But, as I said, every care
is taken according to the suggestions
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made by the Public Accounts Commit-
tee to see that these things do not
occur.

Shri Hari Vishnu Kamath: More
work means more lapses?

Shrimati Lakshmi Menon: Then, the
hon. Member said a lot about furni-
ture. After all, when the missions were
closed, the furniture had to be kept
somewhere. Ewveryone of us who has
to handle things like furniture knows
that if a piece of furniture is kept un-
used for some time, it decays and its
value goes down. So, what happened
in Karachi was nothing new. Two mis-
sions were closed down, and the fur-
niture had to be shifted somewhere.
Some were distributed among the
officers, and some were kept in stor-
age, and those that were kept in stor-
age had gone down in price and they
were gold.

Shri Hem Barua: But no account of
the furniture was maintained,

Shri Raghunath Singh: Were the
stock-books kept or not?

Shri Hem Barua: There was nothing
of that sort.

Shrimati Lakshmj Menon: Of the 90
missions that we have, the number of
defaulting missions is about 12 or 13,
and strict instructions have been issued
by Government, and quarterly checks
or half-yearly checks are being done
now according to the instructions given
by the Public Accounts Committee;
periodic checking of our stock-books is
being done. It is true that it was not
done in the earlier years, but it is
being done now. I want to assure the
House that whatever recommendations
have been made have been very strict-
ly followed. Of course, there may be
lapses, as I said earlier, not deliberate-
1y, but as a result of individual mis-
handling er individual irregularities,
but even these are being looked into.
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Then, to say that people are promot-
ed because they committeed some
offence is....

Shri Hari Vishnu Kamath: In
spite of, and not because.

Shrimati Lakshmi Menon: It means
the same thing.

Shri Hem Barua: She is very honest
in her statement.

Shrimatj Lakshmi Menon: They are
not promoted. If an officer is found
guilty of anything. the whole matter
is referred to the UPSC and there is a
long procedure. Every care is taken
to see that justice is meted out. There-
fore, the hon. Member has really no
cause for complaint. Perhaps he want-
ed to focuss attention on the working
of the missions.

Shri Hari Vishno Eamath: I will
table a separate question on that.

Shri Hem Barua: You have admit.
ted it.

Shrimatj Lakshmi Menon: Of course,
I admit it.

Shri Hem Barua: That is a great
thing. :

Shrimati Lakshmi Menon: It is
admitted in great detail in the Public
Accounts Committee. There is nothing
secret about it. I admit everything
that he had said, I also want him to
know that the Ministry takes every
care to see that the recommendations
of the Public Accounts Committee are
implemented.

17.32 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, Sep-
tember 16, 1963|Bhadra 25 1885
(Saka).
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ORAL ANSWERS TO QUES-
TIONS . . .

5.Q.
No.

652 Building for State Trad-
ing Corporation .
653 Contract  with indivi-
duals fiems . 5
654 Heavy Pumps s.ncl Com-
pressors Factory . B
655 Aluminium pl:u‘lt in My-
sore State .
Trade with Bu.rm_, Cuy-
lon and Indonesia
658 Fertilizer factories
659 Steel production .
660 Indo-Soviet trade agree-
ment . .
661 Joint Stock Comp: nles
" 662 Heavy Machine build-
ing Plant . N .
663 Graduate Coursc in 12a .
664 Import of p;g izon frum
Russia .
665 Public Secwr
takings .
666 Jute mill in Onssa
668 Oil milling industry  1n
Kerala . .

669 Intcrnauunal (.uffec
Council’s Plenary S.ssion
in London .
430 Aluminium’ plam in
Jammu and K.ashmir
Parliamentary
mittee on Pubhc Und:xr.ak-
. ings .
672 Hmdustan Orgamc Chz-
micals Plant . . .
673 Raw Material for steel
plants

Subject

657

Ln.h_—

671

675 Tariff Commission’s
Report on Clot.h and
yarn . .

WRITTEN ANSWE.RS TO

QUESTIONS .

5.Q.

No.

656 Advance deposit  for
scooters

667 Pepper export

674 Export of tea to E.C.M.
counir.cs

CoLumMns

5927—71

5927—29
5929—31
5932
5933-34
5134—37
33742
S.4:—H

ST44—d7
5147 —49

573 0—S1

95152
515254

5955—358
3z T—61

5901-62

5062—64

5964-65

5965—68
5968 —70

5370-71

5971

5971—35

5971-72
5672

5972-73

WRITTEN ANSWERS TO

QUESTIONS—contd.
u.sQ. Subject
No.

1864 Small Scale Umnits in

Orissa .
1865 Paper factories in O'Lssa
1866 Fertilizer Factory at

Rourkela

1867 Stainless Stttl fm' Ra;ias-
than . .

1868 Industrial estates in Ra-
jasthan

1869 Cement far:lcry at Yer-
raguntla . . f

1870 Sma.ll Scak‘ Induslries

1871 Expnn uf catwn ex-
tiles to U.S

1872  Export of lc}.ulcs to
Burma .

1873  Indo-German trmlc

1874 ‘Asha’ liquor

1875 Improved agfmu.lrural

implements

1976 Rejected g.»ds in sl.ﬂ.l
plants .

1877 Trade agreement with
Czechoslovakia f .

1878 Black-marketing in raw
materials .

1879 [mpnrt of phosphates
from U.AR.

1880 Coffee Board Dcpot
workers . . .

1881 Foreign

exchange for
Birla Planetarium . .
Small Industries Exten-
sion Centre .

Manufacture of agncul—
tural implements . .

1882

1883

1884 Industrial Units in
Assam . . .

1885 Whisky

1886 Departments of Supp])

and chhnu:al Dew cl0p~
ment

Production oi' slaoho]

Law Commission’s re-
commendations .

Handloom industry
Corttage industry .
Guest Houses built by
public undertakings

1887
1888

1889
1850
1891
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COLUMNS

§973—75
5575

5975—77
5977
5977

5977-78
5978-79
5979

5980
5480-8 1
Sul1-82

5982
5982-83
5983
5983-84
558485
5985
5985-56
5586
5987
5987-88
5988
5988-89
5989

598990
5990
5991

5591
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WRITTEN ANSWERS TO
QUESTIONS—contd.
USQ. Subject
No.
1892 Output of iron and steel
in private sector . . 5991-92
1893 Production of pigiron . 5992
1894 Rehabilitation Indus-
tries Corporation . 5992
1805 Allotment ort' maw ma-
terial

CoLUMNS

5992-03
1896 Wool and Khnr.h pmdw
tion in Rajasthan . 5993

1898 Import of machine tools. 5994
1899 Oxygen and Acetylene

Factory in Kerala . . 599495
1900 Amlai Paper Mills. : 5995

CALLING ATTENTION TO
MATTERS OF URGENT
PUBLIC IMPORTANCE

(i) Shri Mahavir Tyagi called
the attention of the Minister
of Home Affairs to the judi-
cial pronouncements made by
the Supreme Court in its
judgment dated the 4th
September, 7963, regarding
filing of an dsvn bi"utf
Delhi Magistrate on be
of the Delhi Administration
relating to the transfer of n
criminal case pending in hi
court.

The Minister of Home Affairs
(Shri Nanda) made a state-
ment in regard thereto

(ii) Shri Hem Barua called the
attention of the Prime Minis-
ter o the reported fact of
Chinese Embassy officials
taking phot phs of
Communist flags on Gov-
ernment property in Delhi
on the 12th Sepember,
1963 . .

The Prime Minister (Shri
Jawaharlal Nehru) made
a statement in :epml t.here-
w . . 5

PAPERS LAID ON
TABLE

5995-6012

THE
6o12

(1) A copy each of the follow-
ing papers:—

(i) Chinese note dated the
29th August, 1963 .

(ii) Government of India’s
reply dated the 4th Sep-
tember, 1963. .

[Damwy Dramer]

PAPERS LAID ON THE
TABLE—contd.

(2) A copy of the Rubber
Board ) ’

(Recruit-
ment) Second Amendment
Rules, 1963 published in
Notification No. S.0. 2465
dated the 31st Autust, 1963,
under sub-section (3) of
section 25 of the Rubber Act,
1947 . . .

(3) A copy of the Certified
Accounts of the Khadi and
Village  Industries Com-
mission for the year 1961-62
together with the  Amdit
Report thereon, under sub-
section (4) of section 23 of
i and Village In-
dustries Commission Aa:(,
1956 ) &

MESSAGE FROM RA]YA

SABHA .
Secretary reported a message

from Rajya Sabha that st i

sitting held on the 10th
tember, 1963, Rajya S
agreed to the amendments
made by Lok Sabha on the
29th August, 1963, in the
Indisn Sale of Goods (Am-
endment) Bill, 1963.

REPORT OF PUBLIC AC-
COMMITTEE

COUNTS
PRESENTED

Thirteenth Repon was pm—
sented .

PETITION PRESENTED

Shri A. K. Gopalan ted
a petion from Shri Hari
Om and others regarding
rise in prices, taxes, and
other matters . 5 .

MOTION RE: JOINT COM-
MITTEE ON BILL, UNDER

CONSIDERATION

Discussion on the motion for
concurrence in the recom-
mendation of Rajya Sabha to
refer the Drugs and Cos-
metics (Amendment) Bill
moved on 12-9-63, con-
tinued. The d1smss|un was
not conchuded .

6152

CoLumMns

6013

6o13

6013-14

603071
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“RIVATE MEMEBER’S BILL
INTRODUCED . ;

(Amendment)
mendment of article

Constirution
Bill (4
171)by Shri Era Sezhiyan.

PRIVATE MEMBER’S BILL-
RAWN i

WITHD

Discussion on the motion to
consider the panies
rAmtndment) Bill, (Ammd)
ment of sections 1 etc
moved by Shri P. {.. anru
on 30-%-63, continued. Shﬂ
Barupal also replied to the
debate. The Bill was, by
leave, withdrawn :

PRIVATE MEMBER'S BILL
AMENDMENT FOR CIR-
CULATION ADOPTED

Shrimati Lakshmikanthamma
moved that the Criminal Law
t Bill be taken into
consideration. The Minis-
ter of State in the Ministry
of Home Affairs (Shn
Hajarnavis) moved an amend-
ment for circulation of the
Bill for eliciting public
opinion . Shrimari
Lakshmikanthamma replied
to the debate. The am-
endment moved by  Shri
Hajarnavis was adopted .

G GIPND—LS II

[Damwy DicesT]

CoLumns

6070-71

6071—92

6091-6131

PRIVATE MEMBER'S BILL

UNDER CONSIDERATION

Shri Shree Narayan Das
moved for consideration of
the Constitution (Am-

iment) Bill (A dn
of articles 136, 226, etc.).
The discussion was not con-
cloded

HALF-AN-HOUR DISCUS-
SION . . .

Shri Hem Barua raised a half-
an-hour discussion on points
arising out of the answer
given on the 2nd September,

3 to Starred  Question
421 regarding Indian
Mzss:om abroad .

The Minister of State in the
Ministry of External Affairs
(Shrimati Lakshmi Menon )
replied to the discussion

AGENDA FOR MONDA.Y

SEPTEMBER 16, 1
BHADRA 25, 1885 (SAK )

Discussion on the motion re:
Present lnmrnltmna.l sirua -
tion

1204 (ai) LSD—21-9=63—880
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CoLumns

6131-34

6134—48



